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HOUSE OF THE PEOPLE
Thursday, 13th May, 1954

The House met at a Quarter Past Eight
of the Clock

[MR. SPEaKER in the Chair)
ORAL ANSWERS TO QUESTIONS

AIRLINKS

*2457%7. Shri Radha Raman: Will the
Minister of Communications be pleased
to state:

airlinks
1953-54;

(a) the number of new
established during the year
and

(b) the countries with which these
links have been established?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) and (b).
A direct airlink was established between
Delhi and Kabul in place of the ser-
vice on the circuitous route Bombay-
Karachi-Zahidan-Kandahar.

Shri Radha Raman: May
if some more airlinks are
be established during the
financial year?

I know
going to
current

Shri Raj Bahadur: It is proposed
that after the receipt of super-cons-
tellations by the Air-Endia Interna-
tional, we shall establish one service
running between Bombay, Colombo
and Singapore, and another between
Bombay, Calcutta, Bangkok, Hong
Kong or Manilg and Tokyo.

Shri Bansal: May I know if this line
to Kabul touches any air port en
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route in Pakistan and if we have got
the right of cabotage?

-Bhri Raj Bahadur: On the route to
Kabul, we touch Lahore which is in
Pakistan. We do not exercise traffic
rights for this particular service,

INcOME DURING PujA TRAVEL

*2458. Shri K, P. Sinha: Will the
Minister of Railways be pleased to
state:

(a) the total income derived by the
Eastern Raijlway during the Puja of
1953;

(b) the number of days taken into
account for the calculation of income
from Puja travels; and

(c) how the Puja travel income of
1953 compares with that of the pre-
vious year? ’

The Deputy Minister of Railways and
Transport (Shri Alagesan): (a) ‘0 (c).
Information asked for is not available,
as Railways do not compile separate
statistics of the income derived on
particular occasions like the Durga
Puja.

R AD10 WIND-FINDING STATIONS

*243y. Shri §. C. Samanta: Will the
Minister of Communications be pleas-
ed to state:

(a) how many radio wind-finding
stations have been established:

(b) the location of the stations; and
(¢) how many such stations are pro-

posed to be established In the near
future?
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The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) and (b).
Three for regular observations at New
Delhi, Poona and Dum Dum and three
for occasional observations on an expe-
rimental basis at Bamrauli, Nagpur
and Madras.

(c) 4 more stations are proposed to
be established during the next 3 years.

Shri 8. C. Samanta: May I know
whether co-ordination with the Air
Force has been asked for and complied
with?

Shri Raj Bahadur: The Air Force
maintains its own observatories. There
is some difference in the system of
working. They make only one obser-
vation per day, we make two. Of
course, information when necessary
may be exchanged.

Shri S. C. Samanta: May I know
whether high altitude weather condi-
tions are observed?

Shri Raj Bahadur: We got from the
disposals stock what is known as
‘Baby maggie’ type of radar, an
equipment which could give us data
about 25,000 to 30,000 feet above the
ground. Now we are using radio theo-
dolites which give us data about 50,000
to 60,000 feet above the ground.

Shri S. C. Samanta: May I know,
when these stations will work in full
capacity, whether storm  detecting
radar stations will not be necessary?

Shri Raj Bahadur: This is a matter
which we shall decide on the basis of
the technical advice which we get
from the experts.

WIRELESS SET-UP ON RAILWAYS

*2460. Shri Muniswamy: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that the
Railway Board has.issued direction re-
garding the formation of a wireless
branch (both technical and traffic) at
the time of the inception of wireless
communication branch on the Indian
Railways;
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- (b) if the answer to part (a) above
be in the affirmative, the direction
issued regarding_the wireless set-up;

(c) whether the same has been fol-
lowed uniformly by all the Railways;
and

(d) if not, which are the Railways
that have not carried out the direc-
tions?

The Deputy Minister of Railways

and Transport (Shri Alagesan): (a)
Yes, Sir.
(b) A statement showing the

standard designations of wireless staft
(both technical and traffic) employ-
ment of which was suggesteq for the
formation of Wireless Branch on Rail-
ways is laid on the Table of the House.
[See Appendix X, annexure No. 1. ]

(c) and (d). Information is being
collected and will be laid om the Table
of the House in due course.

Shri Muniswamy: May I know what
changes have been made in the wive-
less circuits after the regrouping of
the railways?

Shri Alagesan: These directions
were given much earlier. The same
holds good even after regrouping.

Shri Muniswamy: May I know in
how many stations low-power wireless
sets have been installed in the Scuthern
Railway?

Shri Alagesan: I think I should ask
for notice.

VI Qo qyo dgwe, © WT AY
% ¢ fr amw 2 @ omfedt ®
fore & 9T Y mfeqt § oy
owfi¥z 7 & 7| *w & wman ?

St AT ¢ § JE) FY gFar |

NUTRITION ADVISORY COMMITTEE REPORT

*2462. Th., Lakshman Singh Charak:
Will the Minister of Health be pleased
to state:

(a) whether the report of the Food
Fortification Sub-committee of the
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Nutrition Advisory Committee set up
in 1851 has been submitted fo Govern-
ment; and

(b) if so, whether a copy thereot
will be placed on the Table of the
House together with the recommenda-
tions accepted by Government?

The Deputy Minister of Health
(Shrimati Chandrasekhar): (a) Yes.

(b) Copies ot the report of the Sub-
Committee have been placed in the
Library of the House. The recom-
mendations are under consideration.

ASSISTANT INSPECTORS

*2463. Shri Raghavaiah: Will the
Minister of Communications be pleased
to state:

(a) whether there is any proposal
to recruit Assistant Inspectors in the
Postal Department; and

(b) if so, whether the recruitment
will be made from among the depart-
mental candidates or the posts will be
thrown open to outsiders as well?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) Yes.

(b) The matter is under considera-
tion.

Shri Raghavaiah: May I know whe-

ther Government consider that in the
interests of maintaining efficiency in
the administration, there should be
recruitment from among the depart-
mental candidates and not from out-
siders?

Shri Raj Bahadar: It is exactly in
the interests of efficiency that we want
to introduce this cadre. The matter
whether it shouldq be exclusively reserv-
ed for the departmental candidates or
thrown open to outsiders also is under
consideration. As a matter of fact,
the criterion for determining efficiency
is not whether they come from outside
or from the department, but {he merit
of the candidates themselves.

Shri Raghavaiah: May I know whe-
ther the Government is aware of the
fact that recruitment from among the
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departmental candidates will show that
their past experience will also count?

Shri Raj Bahadur: The House might
be aware that so far as postal services
are concerned, apart from the clerical
cadre and the Indian Postal Service
Class I, there is no direct recruitiment
for other cadres and the intervening
cadres like inspectors, superintendent,
post offices class II, etc. are filled by
departmental promotions. As such, it
is necessary to have more direct re-
cruitment from outside also.

Mr. Speaker: Next question.
Shri Raghavaiah: One question, Sir.

Mr. Speaker: I am going to the next
question. It is no use interfering too
much in administrative details.

SUGAR-CANE CULTIVATION IN BIHAR

#2464, Shri Bibhuti Mishra: Will the
Minister of Food and Agricultiure be
pleased to state:

(a) whether the Central Sugar-cane
Committee is aware that almost all the
cane varieties so far introduced in
North Bihar have become diseased;

(b) whether the Committee has sug-
gested any new variety suitable for
the soil of North Bihar: and

(c) the name of the variety?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) It is not a fact
that all varieties of sugarcane have
become diseased. The varieties under
general cultivation in North Bihar
during 1953-53 were Co. 313, Co. 513,
B. 0. 10, B. O. 11, Co. 453, B. O. 21,
B. 0. 22 and B. O. 24. Out of these
B. O. 11 and Co. 453 only have been
affected in thig area.

(b) and (c). Yes. Varieties B. O.
10, B. O. 3, B. O. 17 and B. O. 14 have
been distributed in this area. Other
promising varieties are being tested
and will be released if found suitable.

oft fagfer foae: & e =g
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Shri Heda: In view of the fact that
the yleld in sugarcane is very low in
these pasts, will the Government also
consider the increase of yield when
they are deciding upon different varie-
ties of seeds?

Dr. P. S. Deshmukh:; Yes, Sir. We
are trying to take up, next to paddy
intensive and better cultivation of
sugarcane also.

NITROFURANS

*2465. Sardar A, S. Saigal: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that a new
chemical known as nitrofurans has
been discovered;

(b) whether it is a fact that tests
have proved it effective against such
diseases as mestitis in the case of cattle
ete.; and
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(c¢) whether Government propose to
conduct similar tests on the cattle in
India?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) Yes. An impor-
tant group ° of new chemicals coalled
nitrofurans has been developed in the
United States of America.

(b) The new drugs of this group
have given promising results in the
treatment of diseases of hoth man and
animals. Some advantages mentioned
in the use of these nitrofurans are
absence of untoward side efTects, and
no drug resistance is d(nveloped and
that their action is rmore cpecific
against the disease producing agents.

(c) Yes, as supplies of the drug
become available.

AT Qo Q¥o WEAS : fY aF
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ReGroNaL Co-OPERATIVE TRAINING
COLLEGES

*2468. Shri S§. N. Das: Will the
Minister of Food and Acgriculture be
pleased to state:

(a) what steps have been taken so
far for the establishment of five
regional colleges for the training of
intermediate grade personnel for co-
operative institutions and co-operative
department;

(b) where these collegeg are going
to be located;

(c) what will be the capacity of
each; and

(d) what will be the recurring and
non-recurring expenditure thereon?
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The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) Arrangements for
the organisation of the Regional Train.
ing Centre at Madras for the Southern
Zove and the expansion of existing
facilities at Poona for the Western
Zone are nearing completion. Proposals
for the early organisation of training
Centres for the other regions are being
considered.

(b) Two of the Colleges will be locat-
ed at Madras and Poona, The location
of the others has not yet been f{inally
decided.

(c) Each regional college is expected
to train about 40 to 45 candidates per
year.

(d) The approximate expenditure on
one regional Training Centre has been
tentatively estimated at Rs. 10,000
annually non-recurring and about
Rs. 83,000 recurring.

Shri 8. N. Das: Arising out of the
answer to part (b) of the question,
may I know the proposals which are
under consideration?

Dr. P. 8. Deshmukh: The places
under consideration seem to be Burd-
wan, Pusa, Meeruf, Hastinapur and so
on, but there is nothing definite.

Shri 8. N. Das: May I know whether
in these institutions trainees recom-
mended by the State Governments
would only be admitted or private
individuals will be entitled to get
admission there?

Dr. P. S. Deshmukh: I do not think
these things have been decided yet.

Shri T. S. A. Chettiar: May I know
whether these co-operative colleges
are going to be started as separate
entities or as sections in existing
colleges? In which place is it proposed
to start this college in Madras?

Dr. P. S. Deshmukh: I would like to
have notice of the question.

Shri L. N. Misra: From the Report
of the Progress of the Five Year Plan
it appears that there is a College al-
ready going on in Poona. May I know
how co-ordination between the College
already in existence and the proposed
college is te be maintained?
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Dr. P, S. Deshmukh: I could not
follow the question. The Poona
training college has been in existence
for a long time.

Shri 8. N. Das: May I know whe-
ther these colleges will he financed
only by the Central Government or
whether the States will also partici-
pate, and if so, to that extent?

Dr. P. S. Deshmukia: I think the
whole scheme is proposed to be and
will be financed by the Reserve Bank
of India.

fawga Y I miyat
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The Deputy Minister of Railways
and Transport (Shri Alagesan): (a) A
total of 14 special trains were run—¢
on the outward journey from New
Delhi and 7 on the return journey from
Faridabud. On the outward journey,
one of the special trains terminated at
Tughlakabad and on the return jour-
ney, one special train terminated at
Nizamuddin.

(b) Rs. 20,157/2/-.
Skri Ramm Dass: May I know the

total number of tickets issued and the
accommodation provided?

Shri Alagesan: The total number of
passengers booked from New Delhi,
Delhi Main and Nizamuddin was 21 ,520.

Shri A. M. Thomas: May I know
whether the report which appeareq in
the papers that the Railway Adminfs-
tration never informed the Delhi Stale
author ities with regard to their futen-
tion to run special trains ig correct,
ang Mt sy, what are the reasons for
the samay

8hri Afugesan: Am I to understand
that the Delhi State authorities were
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kept in the dark as to the running of
the spetial trains? No, Sir.

Shri Ram Dass: My question as to
the accommodation provided has not
been answered. He has only said that
so many tickets were issued, but
how many seats were provided?

Shri Alagesan: There were, besides
the special trains, several normal
trains also, but as the House is aware,
owing to the large rush of people, it
was true that all these trains were
overcrowded.

Shri Nambiar rose—

Mr. Speaker: A long statement was
made in this House on the subject.
I do not think any further question
is necessary.

CHARGEMEN IN GOLDEN ROCK WORKSHOP

*2470. Shri Veeraswamy: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that a Com-
mitiee was appointed by the Railway
Board to go into the question of up-
grading chargemen in the Golden
Rock Workshop;

(b) if so, what are the recommenda-
tions of that Committee; angd

(¢) whether the recommendations of
the Committee have been implement-
ed?

The Deputy Minister of Rallways
ang Tramsport (Shri Alagesan): (a)
No. But a Deputy Chief Mechanical
Engineer of the er-E. I. Rallway was
deputed to examine the qaestion.

(b) The Deputy Chief Mechanical
Engineer recommended upgrading from
‘D’ to‘C’ grade of gll Chargemen who
either supervised independently skill-
ed workmen and exercised technical
and quality control over processes, or
were in charge of a very large body
of unskilled workmen, or of highly
technical work, or were in practice in
independent charge of their work,

(¢) 45 posts have been upgraded in
accordance with this recommendation.
and the upgrading of 11 more posts
is under conskieratlon.
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Shri Veeraswamy: May 1 know whe-
ther the Railway Ministry has receiv-
ed any representation from the charge-
men who have not been so far up-
graded and if so, what action has been
taken on the representation?

Shri Alagesan: I think the reply has
already been given. Forty-five posts
have been upgraded. The upgrading
of eleven posts is under consideration.
It will be finalised soon.

Shri Nambiar: May I know whether
it is a fact that in several cases, wher-
ever upgrading was done, these posts
were not confirmed for several years?

Shri Alagesan: That 1 cannot say
offhand.

CHITTARANJAN LocomMoTivE FACTORY

*2472. Shri H. N. Mukerjee: Will the
Minister of Railways be pleased to
state:

(a) whether it is a fact that eight
British technicians are joining the
Chittaranjan Locomotive Factory un-
der the Technical Co-operation Scheme
of the Colombo Plan;

(b) if so, what are the terms of
their appointment; and

(c) whether qualified Indian techni-
cians were not available for the jobs
in question?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Yes. 11 Technicians have joined the
factory.

(b) Their appointment is for one
year, but may be extended to two
years. The Government of the United
Kingdom bears the full cost of salaries
and allowances and passages to India
and back. The Government of India
provides them with free furnished ac-
commodation and free travel facilities
in India.

(c) No.

Shri H. N. Mukerjee: May I know if
it is a fact that the termgs of three
British experts who came to Chittaran-
jan some time ago have been recently
extended for two yeears?
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Shri Alagesan: That is true. They
were taken in the year 1952-53 and
they were willing to work the next
year also, and therefore their term
has been extended.

Shri H. N. Mukerjee: May I know
the number of foreign techniciang in
the Plan and Progress Department of
Chittaranjan and their proportion to
the total] number nf technicians work-
ing there?

Shri Alagesan: 1 may not be able
to give the proportion but these are
cxperienced, practical foremen who
have been drafted here to show to our
workmen how to get the most out of
the various items of machinery that
have been installed in the Chittaran-
jan Workshop. Their number is very
small.

Shri H. N. Mukerjee: Is Government
aware of a feeling among Indian
technicians working in Chittaranjan
that they are being discriminated
against in regard to such appoiniments
as are filled in by foreigners?

The Minister of Railways and Trans-
port (Shri L. B, Shastri): I am afraid
that is not correct. In fact, we re-
quire the services of a few demonstra-
tors and rate-fixers for some time more
and we have, therefore, thought it fit
to ask for their services. Although
their period has been fixed for two
years, they will not stay on beyond
one year unless it is found extremely
essential to continue their services
for some time more.

Dr. Ram Subhag Singh: In reply to
part (c) of the question the hon.
Deputy Minister said “No"™ Then,
what was the necessity of inviting
those technicians?

Shri Alagesan: Part (c) of the
question was whether qualified Indian
technicians were not available for the
jobs in question. The answer is ‘‘No”.
They are not available.

Dr. Ram Subhag Singh: But you
said “No”.
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Mr, Speaker: Let him not carry on
any talk with the Minister.

Shri Bansal: May I know if Gov-
ernment is aware that the overheads
in Chittaranjan are very high and
whether the help of these technicians
is being sought in order to bring down
these overheads?

Shri Alagesan: That is a larger
question. The overheads at present
are high. That is because we have
not reached the full target of produc-
tion. Ag far as employment of these
technicians is concerned, they have
been brought here, as I said, to get
the most out of the plant.

INLAND FISHERIES

*2473. Shri Sanganna: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any scheme for research
on the bionomics and nutrition of
fish “fry” has been taken up by Gov-
ernment in collaboration with the Gov-
ernment of Orissa, for the develop-
ment of inland fisheries; and

(b) if so, with what result?

The Minister of Agriculture (Dr.
P. S. Degshmukh): (a) Scheme for re-
search on bionomics and nutrition of
carp fry is being implemented by the
staff of the Central Inland Fisherias
Research  Station with a certain
amount of collaboration with the
Government of Orissa. The State
Government have provided laboratory
accommodation and experimental
nurseries and pond and have given
facilities for testing, on fleld scale, of
results achieved in the laboratory.

(b) As a result of research work
done under the scheme, it has been
possible to bring about a very marked
reduction in the rate of mortality of
carp fry.

Shri Sanganna: May I know whe-
ther any advantage has been taken of
the TCA equipment and Canadian
assistance in the Implementation of
this secheme?
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Dr. P. S. Deshmukh: I would like
to have notice of the question.

Shri Sanganna: May I know the
area of swampy land reclaimed and
converted into fishery farms, and the
quantity of fish produced, from the
date of implementation of this scheme?

Dr. P. S. Deshmukh: As I stated, the
results are encouraging. But I hsve
not the exact quantity of fish produc-
ed.

Shri Sanganna: May 1 know in what
way the interests of traditional fisher-
men are safeguarded under this
scheme?

Dr. P. S. Deshmukh: I could not at
the moment say. \

Shri Barman: What was the rorta-
lity rate of carp fry in the beginning,
and to what extent has it been bvought
down as a result of this scheme?

Dr. P. S. Deshmukh: An exceedingly
high rate of mortality was present,
and it was going up to ninety-seven
per cent.

. Mr. Speaker: The hon. Member
wants to know also the extent to
which it has been brought down.

Dr. P, 8. Deshmukh: I could not
say at the moment.

INDIAN AIRLINES CORPORATION

*2474. Shri Gidwani: Will the Minis-
ter of Communications be pleased to
state what decisions were arrived at
in the meeting of the Board of the
Indian Airlines Corporation held on
the 14th April, 1954 regarding the
abolition of the line systiem and inte-
gration of Alr services?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): The Corpo-
ration had a meeting on the 14th April
1954 at which it decided to integrate
all the lines in a single step instead of
evolving a regional set up first to be
replaced later by a more integrated
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pattern as had been planned earlier.
The Corporation also decided to have
a strong Central Organisation to
enable the headquarters tuv assume
direct responsibility for initiating and
implementing proposals designed to
secure uniformity in important mat-
ters of policy, programme and proce-
dure.

Shri Gidwani: May I know whether
the question of the consecutive down-
ward trend in passenger and freight
earnings of the Corporation and the
loss sustaineg thereby was considered,
and if so, the steps being taken by the
Board to check the same?

Shri Raj Bahadur: The Corporation
has constant!y under review the trends
of traffic, and takes such steps to stop
the downward trend as it possibly
can.

Shri- Gidwani: Is it a fact that the
Board also considered the question of
purchasing new aircraft, and there
was a difference of opinion ameng the
members regarding the type of aircrafl
that should be procured?

Shri Raj Bahadur: The choice of
suitable aircraft for our purposes is
not an_easy one, and if there has
been a difference of opinion amongst
the experts and amongst krowledge-'

. able persons in the country, it is not

surprising at all.

Shri Velayudhan: The hon. Minis-
ter just now stated that a strong
Central Organisation to supervise the
decisions arrived at at this meeting
will be set up. Is it apart from the
organisaton now in existence?

Shri Raj Bahadur: No. The Corpo-
ration has got a strong Central Orga-
nisation of its own. There is no
question of setting up any cther
organisation parallel to it

Shri Gidwani: Mag 1 snow whether
the General Manaww aud olher senior
staff have been appumted, or the posts
still remain vacanat?
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Shri Raj Bahadur: In view of the
importance of the work in the forma-
tive stages, it has been considered
t:ecéssary that the chief executive head
of the organisation should continue to
be the Chairman himself, and &s such.
the post of the General Manager has
not been filled, and the duties are be-
ing carried on by the Chairman.

TRAINEES OF FLYING CLUBS

*2474-A. Shri Shobha Ram: Will the
Minister ¢f Communications be pleas-
ed to state what steps Government are
taking to absorb the trainees of the
flying clubs in India?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): I lay on the
Table of the House, a statement giving
the requisite  information. [See
Appendix X, annexure No. 2.] -

Shri Shobha Ram: May I know on
what basis the candidates are selected
for the Dakota training. and who the
selecting authority is?

Shri Raj Bahadur: They are select-
ed by the Director-General, Civil
Aviation, and, of course, by the techni-
cal experts, on the basis of their
suitabilty for flying.

Shri Shobha Ram: What is thte num-
ber of such trainees, and in how
many places is the training imparted?

Shri Raj Bahadur: As I said about
forty-flve have already received the
Dakota endorsement training, out of
whom, fourteen have been absorbed
and only thirty-one remain to be
absorbed. As declared by the hon.
Minister of Communications on the
floor of the House during the course
of the debate on the Demands for
Grants, they are to be absorbed by the
Indian Airlines Corporation. There
are a hundred ‘B’ pilots, who will be
absorbed as and when vacancies arise,
subject to the condition that they also
obtain the Dakota endorsement.
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Foob PosITION IN TRIPURA

*2476. Shri Dasaratha Deb: (a) Will
the Minister of Food and Agriculture
be pleased to state how is the general
food situation in Tripura this year?

(b) Have Government built any
food-stocks in Tripura this year?

(¢) 1f so, what amount of paddy
and rice has been stocked so far?

The Deputy Minister of Food and
Agriculture (Shri M. V. Krishnappa):
(a) The general food situation in
Tripura this year is quite satisfactory.

(b) Yes, Sir.

(c) On 10th April. 1953, the (Govern~
ment of Tripura had a stock of 5,400
tons of rice and 7.000 tons of paddy.

Shri Biren Dutt: Are Government
aware that scarcity is prevailing there
in some .areas like Kailashar and
Dharmanagar?

Shri M. V. Krishnappa: The general
food situation was asked, and we have
said that it is quite satisfactory. It
there are some scarcity pockets there.
they have got enough of stocks with
them to meet the requirements of
those scarcity pockets.

AGRICULTURAL COLLEGE IN PUNJAB

*2477. Shri Hem Raj: Will the Minis-
ter of Food and Agriculture be pleas-
ed to state:

(a) whether the Punjab Government
have approached the Central Govern-
ment for any flnancial assistance for
the setting up of an agricultural col-
lege in that State; and

(b) if so, with what result?

The Minister of Agriculture (Dr, P.
S. Deshmukh): (a) Yes.

(b) The Punjab Government have
been offered a loan to the exteat
required but their reaction in the
matter is still awaited.

Shri Hem Raj: May I know whether
a grant was requested, but cnly a loan_
has been given?
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Dr. P. S. Deshmukh: Yes, they had
asked for a grant., But since we are
not in a position to give any grant, we
have offered a loan.

Shri Hem Raj: On what basis are
grants made in such cases to the
State Governments?

Dr. P. S. Deshmukh: I think it was
only in the exceptional case of Orissa
that we gave a grant. Otherwise, we
have not given any grant to any other
State.

Shri D. C. Sharma: May I know whe-
ther the Punjab Government have in-
dicated the place where the college
will be located?

Dr. P. S. Deshmukh: Probably, my
hon. friend knows better

Shri D, C. Sharma; Does not my hon.
friend know this?

Dr. P. S. Deshmukh;: A permanent
building for a college at Ludhiana.

SHIVA RA0 COMMITTEE

*2478. Shri Raghuramaiah: Will the
Minister of Labour be pleased to re-
fer to the answer given to starred
question No. 1900 asked on the 19th
April, 1954 and state:

(a) whether the Committee set: up
to review the work on the future of
Employment Exchanges in India has
submitted its report; and

(b) if so, whether a copy of the Re-
port would be laid on the Table of the
House?

The Minister of Labour (Shri V. V.
Girl): (a) Yes.

(b) A copy has since been laid on
the Table of the House.

Shri Raghuramaish: May 1 know
svhether Government have taken any
decision on the various recommenda-
tiong made in that report, and if not
when they are likely to take a deci-
sion?

Shri V. V. Giri: The report has just
now been placed on the Table of the
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House. Government have to study the
implications of that report.

Shri Raghuramaiah; Since the report
affects the States vitally both in the
matter of day to day inanagement of
the Exchanges and the method of re-
eruitment to the State services, may I
know whether the States would be
consulted before a decision is taken by
Government.

Shri V. V. Giri: Certainly.

Shri Bamnsal: May I know whether
it is proper for Government to issue
the report in the Press just on the
morning of the same day on which
a question has to be answered in the
House?

Shri V. V. Giri: They have done it
at the earliest possible moment.

Dr. Ram Subhag Bingh: May I know
whether Government propose to place
the Employment Exchanges on a per-
manent footing?

Shri V. V. Girl: That is one of their
recommendations.

@ guTn
*weR. wft o qto Fag: sar

WA 4N g a9R N FaO &
fw :

(%) = ag &= § fF 33 wits,
LAY W AT IHF  WAAT  STHTAYT
d o Qe ¥ §g gaar
& wg ; dar

(=) afz &, & goewm & AT
wrew 4 ?

The Deputy Minister of Railways and
Transport (Shri Alagesan): (a) At
about 7-10 hours on 22nd April, 1954,
while No. 1 Up Sultanganj-Jamalpur
Workmen's train was entering Jamalpur
station, its engine and a water tank
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and 2 bogies next to it dashed

against the leaf of a gate,

(b) The accident was caused by the
gate leaf fouling the running line as
a result of a bump previously received
by it from a shunting engine.

ﬂ'}ﬂoﬂofﬂ!t T TT g+ Y
# fog afuesrd ¥ wf@ ¥ ag gde
g d gok freg e W A TE R ?

o aqr ofcaga wxt (s gEo
ato mrer) oY &F, ot A wE §

st fto Yo fag : @g Y gue
gt & vuA frer A qeq g § 7

Y g@¥o Wo mewt : o T,
frdr &Y 7eg @ g€

ot dto qo fag : #T FTER N
qran ¢ F T F A geEar ¢ AR
NNERAGE N TRIWA ™
wHEdT f g @ af & ?

Mr. Speaker: The hon. Member
refers to another accident, I tbink.

st oo dto fag : = wwe ¥
S A A GF Wa geear gh o,
T FER N 797 ¢ 5 399 0w
FHEAT Y qeq & T 9 ?

Mr. Speaker: The hon. Member is
referring to some other accident,
which is nnt the subiect-rnatter of this
question.

Shri L. N. Mishra: May I know
whether the Railway Accidenis Enquiry
Committee headed by the Parliamen-
tary Secretary to the Minister of
Railways and Transport has submitted
its report, and if so, its chief recom-
mendations?

Shrl L. B. Shastri: Some staff have
been held responsible.

Shri L. N. Mishra: No. I want to
know whether the Enquiry Cvmmittee
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headed by the Parliamentary Secre-
tary has submitted its report.

Shri L. B. Shastri: We have just
received their report, I think a week
back, and it is difficult for me to say
anything on the recommendations of
that Committee.

=Y Ao go fag : # w17 gFaT
g fr 3 & TodY gueTd g &1 wE
FTC0r 7T ] 7

Mr. Speaker: He puts too general a
question. It is also very wide.

ot go &lo mret ¢ gHeAd @Y
SqIET  AE @Y &, «fFA gEard 7
SIS SqreT frweq i & 5w fad
ag SATAT ATH g |

WATER SCARCITY IN RAJASTHAN

#2480 Shri Bheekha Bhal: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that there
has arisen a serious water scarcity in
Jodhpur and other Divisions of Rajas-
than;

(b) it so. what steps have been
taken or are being taken by the Cen-
tre to mitigate the horrors of water
scarcity; and

(c) whether it is a fact that a
bucket of water is being sold at six
annas?

The Minister of Agriculture (Dr.
P. 8. Deshmukh: (a) to (c). The infor-
mation is being obtained from the State
Government and will be laid on the
Table of the House.

Shri Bheckha Bhai: Is it a fact that
a newspaper by name Jansatta report-
ed that due to scarcity of water, ladies
have to wait for hours together in the
city of Jodhpur.

Dr. P. S. Deshmukh: May I repeat
the answer given by my hon. colleague,
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the Minister of Railways, that very
often newspaper reports are exaggerat-
ed?

Shri Bheekha Bbai: May I know
whether it is a fact......

Mr. Speaker: Order order. Let in-
formation be given. The hon. Member
should not rely too much on news-
paper reports.

HELICOPTERS FOR MAIL SERVICES

*2481. Shri Janardhan Reddy: Will
the Minister of Communications be
pleased to state:

(a) whether it is a fact that Gov-
ernment are considering a scheme to
use helicopters for speeding up mail
services to and from isolated areas
not served by surface communications;
and

(b) if so, the present stage of the
proposal?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) and
(b). The proposal is only in its pre-
liminary stage of enquiries.

oft Javew W : w7 F T qw
g i ooi=fy o a9 B R & fad
darc gk § ?

ot T wgnY . OF gAY R
T gETE e fafadr @, R
£H T T I AT q1AR 9 foar
g 5 @ ww & fod e oY
g1 A wTE )

sft wmdw W ;- F o gFAT

g f5 %37 a9 W@ FT9 B 99 g
# af & awdr ?
st N PR ;- W Gy A

faaraea &\ 3AF wivieET A gal
qeaT & SEHT IO TH YWT § fF
e § ¢ W4 g0 wra wfa
zx wfa @ &3t gzar § w1 ;i N
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T FATE AT & AT AN § SEET
=l 3 ¥g ¥fa e wfa A agar
AT it §fee e 99 & STdY ST
§ SuF @al ¢ AT ¢} AT 6w 2w
wfg A9 q¥ar | TWAFTISE A SN
QT g ag A1 Ag UTRT § |

BOAT BRIDGE AT DHARIGHAT

*2482. Shri Sinhasan Singh: Will
the Minister of Transport be pleased
te refer to the answer to Unstarred
Question No. 425 on the 22nd April,
1954 and state:

(a) whether any representation has.
been received from the Government
of Uttar Pradesh that boat bridges be
constructed on the River Ghagra at
Dharighat; and

(b) if so, what decision Govern-
ment have taken on this representa-
tion?

The Deputy Minister of Railways:
and Transport (Shri Alagesan): (a)
Yes.

(b) This river crossing being on a:
National Highway it is the responsi-
bility of the Central Government to.
construct the bridge and though it has
not been possible to include the con-
struction of a pucca bridge in the
current Five Year Programme as
an interim’ arrangement it has been
decided to provide for a boat bridge
in this Programme.

Shri Sinhasan Singh: May 1 know
whether in reply to a similar question
whether it was on a national highway
or not, the Government gave the reply
that there was no national] highway
there? 1If so, was that reply wrongly
given?

The Minister of Railways and Trans-
port (Shri L. B. Shastrl): There was
some confusion, no doubt, as this road
did not come wunder the arterial
national highway. But I would like to
inform the hon. Member that this
road is on the national highway, and
the responsibility for the construction
of bridges is ours.
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Shri Sinhasan Singh: May I know
when these road bridges will be put
up?

Shri Alagesan: We have asked for
estimates and as soon as they are
received, we propose to include the
bridge for construction in the Plan
period.

REMODELLING OF GUDUR RAILWAY
STATION

Shri Ramachandra Reddi:
Railways be

*2483.
Will the Minister of
pleased to state:

{a) whether the remodelling of
Gudur Railway Station 'in Southern
Railway hag been taken on hand for
execution in 1954-55. and

(b) if so, when it is likely to be

completed?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
and (b). Remodelling of Gudur
Railway Station has been included in
the scheme of converting the Reni-
gunta-Gudur Metre Gauge line inlo
Broad Gauge, which is provided in
the Works Programme 1954-55.

Shri Ramachandra Reddi: May I
know whether adequate provision has
been made for the passage of heavy
vehicular traffic at this part of the
railway line by way of provision of
overbridges and sub-ways?

Shri Alagesan: When the conversion
is undertaken, all that has to be taken
into consideration.

Mr. Speaker: He wants to know
whether the estimates include adequate
provision for this.

Shri Alagesan: I may not be able
to say that off-hand. But the object of
converting it into broad gauge is to
afford that facility.

Shri Ramachandra Reddi: Will the
Minister make an enquiry into this
matter?

Shri Alagesan: It is not a question
of making any enquiry. 1f the hon.
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Member wants any particular informa-
tion. I can give it.

Shri Ramachandra Reddi: That in-
formation I have asked for, whether
provision has been made for construc-
tion of overbridges and sub-ways.

Shri Alagesan: Going into the detail-
ed estimates?

Mr. Speaker: He wants to know
whether provision for sub-ways and
overbrideges is nart of the estimates.

Shri  Alagesan: Yes, Sir I can
furnish that.

RaiLway TICKETS

“2484. Shri S. C. Samanta: Will the
Minister of Rallways be pleased to
state*

(a) whether it is a fact that a huge
quantity of railway tickets collected
from passengers after the completion
of their journey are lying in heaps,
for months together, in most of the
stations on the Eastern Railway;

(b) if so, how the final annual ac-
counting will be done;

(c) whether it is a fact that the col-
lected tickets should be sent in a bag
to the Head Office every day; and

(d) if so, the difficulties of doing
s0, and how they can be removed?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
No, Sir.

(b) Does not arise.

(c) At large stations, collected
tickets are sent daily in bags to the
Accounts Omce direct; at small sta-
tions, collected tickets are tied to-
gether in separate bundles for each
station and sent daily to the Accounts
Office properly sealed through the
District or Divisicnal bag.

(d) No difficulty is being experienc-
ed in following the prescribed proce-
dure.

Shri 8. C. Samanta: May 1 know
whether Government enquired whether
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six months before heaps of tickets
were lying in stations between Howrah
and Kharagpur?

Shri Alagesan: No such thing has
come to our notice.

Shri 8. C. Samanta: As it is within
my personal knowledge, may I expect
that Government will enquire about it?

Mr. Speaker: He gives the informa-
tion from personal knowledge.

Shri Alagesan: Information perhaps
was partly given even in the question.
But our enquiry goes fo show that
there has been no such thing. But if
the hon. Member wants, I can make
further enquiries.

Mr. Speaker: When an hon. Member
of this House says that he has personal
knowledge of it he may be taken for
his word that there is something to
enquire.

The Minister of Railways and Trans-
port (Shﬂ. L. B. Shastri): We will cer-
tainly enquire.

Shri 8. C. Samanta: I saw them with
my own eyes.

Mr. Speaker: He will make enquiries.

LiaisoN OFFICERS

*2485. Shri Gidwani: Will the Minis-
ter of Communications be pleased to
refer to starred question No. 404 re-
garding Evacuee Savings Bank Ac-
counts answered on the 25th February,
1954 and state:

(a) whether the Liaison Officers
have commenced their work; and
(b) if not, the reasons therefor?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) No.

(b) The officers who were selected
as Liaison Officers, subsequently de-
clined the offer. Others are being
selected.

TRANSPORT OF CEMENT AND COAL

*2486. Shri Bibhuti Mishra: Will the
Minisier of Railways be pleased to
state whether it is a fact that in spite
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of efforts made by Railways in sup-
plying wagons for carrying commodities
for North Bihar, frequent booking res-
trictions for various reasons in move-
ment of cement and coal etc., have in-
terrupted further progress?

The Deputy Minister of Railways and
Transport (Shri Alagesan): Movement
of coal during March and April, 1957,
taken together, was slightly in excess
of the auota but in the case of cement,
stone-chips & pea-gravels, Road and
coal tar and Bitumen, the movement
has been lesg than the ¢quotas mainly-
due to the river. conditions having ad--
versely affected the ferry capacity.

o fpfer et o wET we-
Y @ A7 dar ®iK @HT 5y
g fage & ford goard w7 A $9-
fadr s ?

ow aqr qfcagw st (st gwo
o Trewt) ¢ i gt W T AT
3w @ E AR W g & fam &
g ®AY, W, 9 A9 g@@, W
g X I @A qraAT FY §, AT
T T AEd g fa=v w40 )

ot fanfe faw: s w0 St #Y
Argw & fF g fage & @ @mo
Aarer F1 H Fger Tl TR ¥ I
g g @ BER F AR § ST
wfsarE & & 1 T gTETT IEE AT
FYIAT &R A sqaedr 9T famre w G ¥

off gmo WYo TEN : A g faAATT
FG a1 Y aray a7 faer F3 )

Pandit D, N. Tiwary: In view of the
chronic dificulty caused by shortage
of coal and cement etc. in North Bihar,
will Government consider the proposal
of transhipping coal and cement from
Mokama Ghat and diverting railway
coal through other channels?

Shri Alagesan: That information was
givenr glready by me in the statement
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that I read while replying to a motlon
calling attention to this matter.

Pandit D. N. Tiwary: I wanted to
know whether railway coal would be
booked....

Mr. Speaker: Order, order. The hon.
Member has made a suggestion. I
am sure they will take that into con-

sideration.

Shri L. B. Shastri: We are already
working according to that, but still
there are difficulties.

IRRIGATION PROJECTS IN ANDHRA

%2487, Shri Raghuramaiah: Will the
Minister of Transport be pleased to
refer to the answer given by the Minis-
ter of Planning to a supplementary
question arising out of Starred Ques-
tion No. 1744 asked on the 21st April,
1954 regarding Irrigation Projects in
Andhra and state:

(a) whether the details referred to
therein regarding the Regulator-cum-
Road Bridge across the River Krishna
have since been optained;

(b) if so, what is the estimated cost
of this project and when it will be
taken up; and

(c) when it is expected to be com-
pleted?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a) to
(c). The project is estimated to cost
Rs. 271 lakhs and its execution has
already been authorised by the Andhra
‘Government. Informationr as to the
expected date of completion is not yet
available.

Shri Raghuramaiah: May I know
what proportion of that amount is to
be borne by the Central Government
anq what proportion by the State Gov-
ernment? .

Shri Alagesan: It has been calculat-
ed. and we have agreed tpo meet Rs.
40 lakhs out of the total expenditure.

Shri Raghavaiah: May I know the
approximate date by which this is
lkely to be completed?
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Shri Alagesan: I am afraid the
question should be directed to the
Andhra Government,

RAILWAY BRIDGBS

*2488. Shri Sinhasan Singh: Will the
Minister of Railways be pleased to
state:

(a) whethrer Uttar Pradesh Govern-
ment have recommended that the
Railway bridges on Rivers Rapti and
Rohin between Gorakhpur and Saha-
janawa, be redecked and the by-pass
road maintained; and

(b) if so, whether Government have
decided to redeck these bridges and
maintain the by-pass road?

The Deputy Minister of Rallways:
and Transport (Shri Alagesan): (a)
No, Sir.

(b) Does not arise.

it fagrem fag : To7 dear weR
¥ 39X ¥ g4 F¢ F w4 fF gAT
R &Y TTHETT 7 LA 9T AT FT
qF & & fog o wow 9T | WA
arT awar g fr et o F w@ T faor
& grry & o {ov farar mar ar e
wwr ffer s faar s ?

ok aan afcag st (ot quo
Wo wielt) : wEt A W AW L
wawr fors 78 &

off fegrew fig : &Y &7 77 THHT
ar f& fofer wwfed 7@ § w@r
¢ for SO s &Y T A W F are
7 7Y fermr &, wi wre ag fordeft @t
g s ?

st qwo Wo WreR @ gnm oar
Y ag wow qw & | Wfe gw fa=re
ot w6 o qg fow £ A |

ot fagraw fag w7 oz e g
IaT RO A L MATrf F onrrR
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7 3% find 77 & forad 33 ool o
Faq § W I waw g f
fadw o & fam o= & &fFw ger famr
TAT § 7 TWET AT FHor Y 7

Shri Alagesan: I can give one infor-
mation to the hon. Member. Even
when these bridges were decked, they
were not generally open to public’
traffic.

Mr, Speaker: They were mot gene-
rally open to public traffic even when
they were working.

ol fagran fag : w7 g arg
@ qg gg Agas g ¥aT § .M
FgITAT ¥ MREYT AEAYE, W FAT
W 9 wwar g fF o ogawr 4% 8
fear war § ?

st g@o Wo WY : T I
R A qEAErd q AR g @ §
e e wmAT gz qa  fod
& A A% SEEd a1 ¥ wAie ¥
wFar g |

VETEBRINARY EDUCATION AND TRAININ

*2489. Shri S. C. Samanta: Will the
Minister of Food and Agriculture be
pleased to state:

(a) the amount spent so far, out of
Rs. 84.83 lakhs provided for veterinary
education and training in the Five
Year Plan;

(b) how many colleges and research
stations have been established; and

(c) the number of colleges to trair
village-level workers to give first aid
to cattle in India (Statewise)?

The Minister of Agriculture (Dr.
P. 8. Deshmukh): (a) Rs. 5893 lakhs.

(b) Three colleges (one each in
U.P. and Madhya Bharat) have been
two rvesearch stations  (one each in
U.P. and Madhyn Bharat, have been
established.

(¢) Veterinary colleges in U.P. and
PEPSU train village-level-workers to
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render first-aid to cattle. The Madhya
Bharat Veterinary School at Shivpuri
also imparts similar training. In
Bhopal and Vindhya Pradesh sucy
workers are trained through Extension
Training Centres.

Shri S. C. Samanta: May I know
whether the output of the number of
graduates from these colleges which
are working at present is sufficient for
our needs?

Dr. P. S. Deshmukh: The graduates
are not sufficient for our needs. But
so far as the number is concerned. I
would like to have notice. The main
question refers only to the expenditure
incurred under the Five Year Plan.

Shri S. C. Samanta: What steps have
Government taken for bringing uni-
formity in the courses of studies in all
the agricultural colleges in India?

Dr. P. S. Deshmukh: We are through
the estabiishment of Agricultural Edu-
cation Council, trying to approach the
universities and secure uniformity in
syllabuseg etc.

Shri S. C. Samanta: As a large num-
ber of village-level workers is urgently
needed for the implementation of
schemes under the Five Year Plan,
may I know whether Government is
going to open more colleges for their
training?

Dr. P. S. Deshmukh: We are aware
of the need for these trained people
and we are doing our best. In so far
as veterinary traineq personnel is con-
cerned, we have asked some of the
existing colleges to have double shifts.

Shri Muniswamy: May I know the
factors that are taken into considera-
tion before fixing the place where re-
search stations are opened, and may
I know why no research station has
been openeq in the south?

Ir. P. S. Deshmukh: All the require-
ments of the place and the existence
of any institution nearabout. are the
factors which are taken into consi-
deration. I am sure the same treat-
ment would be accorded to the south-
ern portion of India also.
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DFRAINAGE AND FLoOD WORKS IN FUNAB

*2489-A. Shri Hem Raj: will the
Minister of Food and Agriculture be
pleased to state :

(a) whether the Punjab Government
have approached the Centre for sub-
sidy for drainage and flood works; and

(b) if so, with what result?

The Minister of Agriculture (Dr.
P. S. Deshmukh): (a) Yes, Sir.

(b) A grant of Rs. 5 lakhs in 1953-
54 and of Rs. 35 lakhs in 1954-55
have been sanctioned,

Shri Hem Raj: In view of the grow-
ing menace of water-logging in canal
irrigated areas and flood destruction
by rivers, do the Central Government
propose to adopt a liberal attitude in
this regard?

Dr. P. 8. Deshmukh: The Govern-
ment has always adopted a very libe-
ral attitude towards Punjab and its

water-logging
NATIONAL PrRODUCTIV 11Y CE

¢2489-B. Shri Radha Raman @ (a)
Will the Minister of Labour be pleased
to state when the National Producti-
vity Centre at Bombay is expected to
be opened and what is its estimated
cost?

(b) Are some experts from abroad
expected to work in this Centre?

The Minister of Labour (Shri V. V.
Giri): (a) The Centre is expected to
start functioning during the current
year. It is estimated that it will
involve a non-recurring expenditure of
Rs. 16,000/- and a recurring expenditure
of Rs. 1,55,000/- per year.

(b) Yes.

Stri Radha Raman : May I know
what is the nature of work that this
centre is going to undertake and what
will be its present strength of staff?

8hbri V., V. Girl: ft was recommended
in the first Five Year Plan that the

192 PSD
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team of productivity experts should
be invited under the technical assis-
tance programme and that it shou.d
be charged with the responsibility ef
training sufficient number of officers
from Government, industry and trade
unions in developing methods of pro-
ductivity.

Shri Radha Raman: May I know, in
view of the answer given by the hon.
Minister that foreign experts will be
invited, what will be their strength for
the period for which they are invited?

Shri V. V. Giri : To start with, the
proposed centre will have one Director,
four senior and two junior experts, of
whoem two experts should be Indians
and the rest foreign.

Shri Mohiuddin: Has the producti-
vity mission suggested that a small
textile mill may be placed at its dis-
posal for experiment and, if so, what
action has Government taken?

Shri V. V. Giri: I would like to have
notice of that question.

Mr. Speaker: There should be no
noise. I am unable to hear. I have
asked hon. Members a number of time
not to carry on talks,

AIRCRASH NEAR DuM Dum

*2490. Shri Raghuramajah: Will the
Minister of Communications be pleased
to state:

(a) whether it is a fact that a non-
scheduled cargo passenger plane crash-
ed near Dum Dum Airport on the
30th April, 1954; and

(b) the loss of life and property
involved?

The Deputy Minister of Communiea-
tioms (Shri Raj Bahadur): (a) Yes
Str.

(b) 5 persons lost their lives a.J
the aircraft was destroyed by fire.

Shri Raghuramaiah: May I know
whether it is not a fact that about two
years ago, within a mile of the same
spot, a night plane crashed, and may I
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know whether similar instances or rea-
sons, in regard to these two accidents
which have happened have been dis-
covered?

Shri Raj Bahadur: 1t is very diffi-
cult to say that there is any simi-
larity from the point of view of firding
the causes of these two accidents.

ADVISORY LAND SETTLEMENT COM-
MITTEE

*2461. Shri Rishang Keishing: Will
the Minister of Food and Agricujture
be pleased to state:

(a) whether il is a fact that an Ad-
visory Land Settlernent Commitiee has
been set up in Manipur;

(b) if so, what is the number of
members on this committee, on what
basis have they been selected, and
what are their functions;

(¢) how many times the Committee
has met so far; and

(d) how far the work of the Com-
mittee has progressed?

The Minister of Agriculture (Dr.
P. S. Deghmukh): (a) Yes. A Com-
mittee called the Land Settlement
Advisory Committee has beeen consti-
tuted by the Government of Manipur
for the Manipur Valley,

‘™) The Committee consists of seven
members. The Committee advises
the Deputy Commissioner in matters
relating to the settlement of waste
lands. One Electoral College Member
from each of the four Tahsils of Mani-
pur Valley and the two members of
the House of the People from the
State have been selected as members
of the Committee. The Deputy Com-
missioner of Manipur has been ap-
pointed as the Ex-Officio Chairman.

(c) The Committee has so far met
three times.

(d) About 200 acres of land have
been allotteq to Co-operative Societies
on the advice of this Commiltee.

Shri Rishang Keishing: May I know
whether the question of taking some
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hill-men living in the plains area of
Manipur was ever considered at the
time of the formation of this Com-
mittee, and if so, whether an affect has
been given into it?

Dr. P. S. Deshmukh: The hon. Mem-
ber is a member of this Committee,
and I am sure he knows all the”
details. I think when the Committee
was constituted, the point raised by the
hon. Member must have been consider-
ed also.

Shri Rishang Keishing: What I want
to know is whether the question of
taking any hill-man living in the plain .
area was ever considered?

Dr. P. S. Deshmukh: The hon. Mem-
ber can suggest it to the Committee
and if it is found necessary, we will
take steps.

Shri Rishang Keishing: Do the Gov-
ernment of Manipur generally accept
the recommendations of this Com-
mittee?

Mr, Speaker: Order, order, that ie
ruled out.

Shri Rishang Keishing: May I know
the acreage of waste-land reclaimed
according to the recommendations of
the Land Settlement Committee?

Dr, P. 8. Deshmukh: As I have stat-
ed, we have allotted 200 acres of land
to the co-operative societies on the ad-
vice of the Committee.

Mr. Speaker: That
question list.

exhausts the

Mr. Speaker: The hon. Prime Minis-
ter will read the reply.

Shri Nambiar: In view of the im-
portance of the question, he may be
asked to give the reply.

Mr. Speaker: I have asked him to
read the reply. Who will put the
question? It must be read.

Shri Damodara Menom: I will do so,
Sir.
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Short Notice Question and Answer
FRENCH POSSESSIONS IN INDIA

S.N.Q. No. 12. Shri Damodara Menon:
(a) Will the Prime Minister be pleased
to state whether the entire Commune
of Naluthara of the French Indian
Settlement of Mahe was liberated on
the 8th May, 1954 and if so, who is
now in charge of the administration
there?

(b) Do Government intend to take
over the administration 6f Naluthara
and Cheru Kallai, the two enclaves of
Iahe, reported to have been liberated
from the French rule?

(c) Is it a fact that the French In-
dian Policemen at Naluthara were
escorted to Mahe town through Indian
territory by the Indian Police sometime
before the liberation forces occupied
Naluthara?

(d) Did the authorities in French
Mahe request the Indian authorities for
help for their successful evacuation of
Naluthara?

‘(e) Will Government make a state-
ment about the Freedom movement in
the French possessions and their atti-
tude towards the movement?

The Prime Minister (Shri Jawaharlal
Nehru): (a) Yes. According to the
Government’s information the Munici-
pal Commissioners and the members of
the Legislative Assembly have formed
a Committee for the administration of
this enclave. .

(b) The Government do not propose
to take any unilateral action in the
matter.

(¢) and (d). Yes. The Government
of India were requested by the Govern-
or of Pondicherry to allow the transit
ot 29 French India Policemen through
Indian territory from Naluthara and
Mahe. The Governor was evidently
anxious for the safety of this isolated
Police Force. We saw no cbjection to
the withdrawal of the French Police
from Naluthara and escort was provid-
ed to prevent any untoward incident
occurring during their passage through
Indiah territory, and to ensure that

13 MAY 1954

Oral Answers 2858
the French India Police did in fact go
to Mabhe,

(e) The attention of the Member is
invited to my statements made in the
House on the 25th March and 6th April,
1854.

The Government have sent their re-
presentatives to Paris, at the invitation
of the French Government, with a
view to negotiating in regard to the
future of the French Establishments in
India.

Shri Nambiar: May I know what is
the position of similar enclaves in the
vicinity of Pondicherry?

Shri Jawaharlal Nehru: All these
enclaveg are being put under the charge
of local peoples or local committees.

Shri Nambiar: What is the sort
of administration going on there; what
is the Government like?

Shri Jawaharlal Nehru: I cannot
give an exact answer. As the hon.
Member knows these are villages and
small townships and I supposc the old
municipalities are functioning.

Shri M. S. Gurupadaswamy: May I
know whether the local leaders of
these areas requested the Government
of Incia that these areas should be
taken over immediately by the Indian
Government?

Shrl Jawaharlal Nehra: They had
not, of course, actually made that parti-
cular request but that is their whole
objective, when they asked for the
immediate merger with the Govern-
ment of India.

Shri Punnoose: As the Government
of India was good enough to escort the
French policemen and now that our
representatives have gone to France,
may 1 know whether the Government
have asked the Governor of Mahe not
to open fire on Indian citizens?

Shri Jawaharlal Nebru: In regard to
the question of having escorted the
departure of the French police from
that area, it meant the exclusion of the
French authority from that big area.
That is a big enclave near Mahe and



2859 Written Answers

the policemen were there. In fact,
the departure meant that the French
authority was giving up that big area
to the local public. We allowed them
to do thal and gave some protection to
them to go across—it was Indian terri-
tory involved—about three-fourths of a
‘mile. We did not want any incident to
occur through that short distance.

Shri Raghuramaiah: Recently there
have been a number of cases where the
French police have pressed into Indian
territory and committed a lot of
arrests. May I take it that sufficient
precautions are now being taken on
our border for security arrangements?

Shri Jawaharlal Nehru: I do not
know what the hon. Member means by
precaution as if there is some grave
danger of something occurring to
India or to the Indian borders. There
is no such danger. Naturally, precau-
tions are taken for a variety of reasons
but, not from the point of view of the
hon. Member, that some aggression is
going to take place on India.

WRITTEN ANSWERS TO QUESTIONS

CeENTRAL FOREST DEPARTMENT

*2456. Shri Jhulan Sinha: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether the Central Government
exercise any sort of confrol or super-
vision on or give guidance to the State
Forest Departments; and

(b) if so, the nature and extent
thereof?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) and (b). Yes:
the Central Board of Forestry, consti-
tuted at Ministerial level, secures the
necessary co-ordination between States
in matters relating to forest manage-
ment, The Inspector-General of
Forests, advises the State in profes-
sional and technical matters whenever
such advice is sought.
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TBLEPHONE EXCHANGBS IN BIHAR

*2446. Th. Jugal Kishore Sinha: Will
the Minister of Communications be
bleased to state:

(a) the number of telephone ex-
changes in Bihar for the opening of
which estimates were sanctioned in
1953;

(b) the names of exchanges that
have not been opened so far; and

(c) the causeg of delay in opening
them?

The Deputy Minister of Communica-
tions (Shri Raj Bahadur): (a) 5.

(b) Sitamarhi, Chakradarpur and
Forbesganj.

(¢) Delay in getting rented accommo-
dation at Sitamarhi and Forbesganj,
and in acquisition of site for an Ex-
change building at Chakradarpur,

COTTON SAMPLES

*2467. Shri Vallatharas: Wil the
Minister of Food and Agriculture be
pleased to state:

(a) the number of samples of Indian
c9tton tested by the Cofton Technolo-
gical Laboratory, Matunga, in 1952 angd
1953;

(b) whether any investigationg have
been made to study the mixing of
Indian cotton with regard to their
fibre properties:

(c) if so, what are the results;

(d) how far research work and test-
ing have been carried on towards estab-
lishing a universal standard for staple
length regarding short staple Indiun
cottons; and

(e) what arrangements are being
made to clear the accumulation of
samples?

The Minister of Food and Agricultare
(Shri Kidwai): (a) The number of
samples of Indian Cotton tested by the
Cotton Technological Laboratory are:—

1951-52 .. 1925

1862-53 -~ e 1974
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(b) Yes.

(c) The results have been published
in six technologica] bulletins issued
by the Laboratory. These bulletins
will be placed in the Library of the
Houge.

(d) Considerable amount of research
work has been done and large numbers
of samples have been tested. The re-
sults of these have been published in
the form of a bulletin, Series B. No.
48 entitled ‘Staple Length of Cotton’.
This information is, therefore, avail-
able for establishing staple length
standards for short gtaple Indian
cottons. A copy of this bulletin will
also be placed in the Library of the
House.

(e) To save time and to avoid ac-
cumulation of samples at the Labora-
tory, facilities have been provideq by
the Indian Central Cotton Committee
for carrying out preliminary tests at
the important breeding centres in the
various cotton growing Staies. In
1952, as a temporary measure, a second
.shift was run to clear the large arrears
that had accumvulated at the Labora-
tory. Further, efforts are being made
to expand and modernise the equip-
ment of the Laboratory in order to
cope with the increasing number of
samples sent by the Breeders.

MISAPPROPRIATION IN WESTERN RAILWAY

*2471. Shri U. M., Trivedi: Will the
Minister of Railways be pleased to
-state:

(a) whether it is a fact that cases
-of misappropriation of Government
‘money have been recently brought to
‘the notice of the Western Railway ad-
ministration regarding the signal equip-
‘ments on Kandla-Deesa Section;

(b) whether all the stations on this
'Section have been equipped with
signalling instruments; and

(c) if not, how many lack this
arrangement and the reasons therefor?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
No.
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(b) and (c). The Token Instruments
have not been put in yet. At 24 out
of the 31 stations line clear is obtained
through Telegraph instruments at pre-
sent. The other 7 stations are flag
stations where such instruments are
not provided.

JANATA EXPRESS

*2475. Shri Damar: Will the Minis-
ter of Railways be pleased to state:

(a) the reasons for abolishing
“Janata Express” between Delhi and
Bombay on the Western Zone: and

(b) whether Government propose to
resume this service?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Due to lack of sufficient traffic.

(b) Yes, if and when there is suffi-
cient traffic justification.
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The Deputy Minister of Railways
and Transport (Shri Alagesam): (a)
A statement giving the required infor-

mation is attached. [See Appendix
X, annexure NcL. 3.]

(b) Particulars of seven schemes,
estimated to cost in all Rs. 293,450/-,
one-third of which is to be met from
the grant offered to the State Govern-
ment, were furnished in accordance
with the prescribed procedure by the
Uttar Pradesh Government on 25th
February 1954. Approval to these
schemes was conveyed on the 12th
March 1954. No expenditure against
the grant has so far been reported by
the State Government.
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The Minister of Food and Agricultare
(Shri Kidwai): The production of sugar
during 1953-54 season upto 30th April,
1954, was 9'98 lakh tons as compared

to 12-58 lakhs tons during the corres-
ponding period of the previous year.

RAILWAY OVER-BRIDGE AT AMRAOTI

549. Shri K. G. Deshmukh: Will the
Minister of Railways be .pleased to
state:

(a) when Government propose to
underteke the construction work of
over-bridge on railway lines near the
Railway Station at Amraoti en the
Central Railway; and

(b) whether the final survey of this
bridge has been made?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
The work is proposed to be undertaken
during the year 1954-55.

(b) Not yet. Two alternative pro-
posals are under scrutiny of the
Madhya Pradesh Government.
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The Minister of Labour (Shri V. V.
Girl): (a) 609. The figure relates to
work stoppages resulting from indus--

trial disputes and, therefore, covers
both strikes and lock-outs.

(b) 3,83,701,

(¢) 233 days—maximum.
10 minutes—minimum,

(d) 2,790,704 man-days were lost.
Information relating to man-hours is:
not available.

HOUSES FOR AGRICULTURAL LABOURERS

551, Shri Bibhuti Mishra: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether any amount has been
allotted in the Five Year Plan for con—
structing houses for agricultural lak-
ourers; and -’

(b) if not, whether Government
have any scheme for the purpose?

The Minister of Food and Agricul-
ture (Shri Kidwal): (a) and (b). No.

HOMBOPATHIC INSTITUTIONS

552, Shri S. C. Samanta: (a) Wil
the Minister of Heslth be pleased to-
state how many Homeopathic Colleges
are going to be up-graded according to-
the recommendations of the Centra)
Council of Health at Rajkot?

(b) Have the Government of West
Bengal been requested formally to es-
tablish a model Homeopathic Institu-
tion in Calcutta?

(¢) Who is poing to select the insti--
tution in Calcutta?

The Minister of Health (Rajkumark
Amrit Kaur): (a) Two.

(b) No. But the West Bengal Gov-
ernment have been asked to recom-
mend one from among the existing
Colleges for purposes of up-grading.
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(¢) The Government of India will
select the institution on the recom-
mendation of the West Bengal Govern-
ment.

JaraNgs? CABLE INVESTIGATION COMMITTER

553. Shri S. C. Samanta: Will the
Minister of Communications be pleas-
ed to state which of the recommenda:-
tions of the Japanese Cable Investigu-
tion Committee have been adopted by
“Government? .

The Deputy Minister of Commaunicd-
tions (Shri Raj Bahadur): All the
recommendations of the committee
have been accepted by Government
and are being given effect to.

COMMITTEE FOR LAND REFORMS

554. Shri 8. C. Samanta: Will the
Minister of Food and Agriculture ke
pleased to state:

(a) which States have sent their
proposals to the Central Committee for
Land Reforms since September, 1953;

(b) whether these proposals have
been considered by the Committee;

¢(c) if so, the advice given; and

(d) how far the special Division for
Land Reform studles hag progressed
and what are their general findings?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) The Himachal
Pradesh Abolition of Big Landed
Estates and Land Reforms Bill, 1953
‘was referred to the Central Committee
for land reforms.

(b) Yes.

(¢) A copy of the conclusions of the
Committee is placed on the Table of
the House. [See Appendix X, annex-
ure No. 4]

(d) The Division for Land Re-
forms has maintained a continuous
study of Land tenures in the various
States and has commented upon the
legislative proposals received by the
Government of India from time 1o
time. A review of the progress of land
reforms by the Division has been
published in the Planning Commis-
sion's publication “Progress of the
Plan—January 1954”.
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GANGES BRIDGE AT KACHLA

555. Shri Raghubir Sahai: Will the
Minister of Railways be pleased to
state:

(a) when the decking of the Ganges
Bridge at Kachla on the N.E Rail-
way was sanctioned; and

(b) what progress has been made so
far?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
The estimate was sanctioned on 16th
February, 1954.

(b) Material is being collected at
site.

RECRUITMENT OF SCHEDULED CASTES
AND TRIBES

556. Shri Dhusiya: Will the Minister
of Labour be pleased to state:

(a) the number of Scheduled Castes
and Scheduled Tribes candidates to
whom appointments have been given
in 1952-53 and 1953-54 through the
Employment Exchanges in different
States in Government offices and ron-
Governmental institutions and organi-
sations; and

(b) what is the number of such em-
ployees appointed through the Employ-
ment Exchanges in the varfous Rail-
ways and the Railway workshops in-
cluding the Chittaranjan Locomotive
Factory?

The Minister of Labour (Shri V. V.
Girl): (a) A statement is placed on
the Table of the House. [See Appen-
dix X, annexure No. 5.}

(b) 4,038 Scheduled Caste applicants
and 278 Scheduleq Tribe applicants
have been placed in employment in
Railways and Railway workshops
during 1953-54. Information concerning
Chittaranjan Locomotive Workshop is
being collected and will be placed on
the Table of the House in due course.
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The Deputy Minister of Railways
and Transport (Shri Alagesan) (a) and
(b). The figures of earnings and
working expenses are not recorded
separately for the different Sections
referred to by the Member. The finan-
cial results of working of the Scindia
State Railway as a whole for the three
years 1950-51 to 1952-53 are given
below:—

Year Gross Barnings Working Expenses Net Earnipgs

1950-51 30,21,780 35,18,214 (—) 4,96,434 Loss
1951-52 34,11,004 26,50,777 7,60,227 Gain
1952-53 12,62,372 213,06,997 (—)10.,44,625 Loss

(c) The losses gre mainly due to
motor competition.

CoAL WAGONS

558, Shri K. C. Jena: Will the Minis-
ter of Railways be pleased to state:
[ O,

(a) whether it is a fact that due to
deterioration in the movement of
wagons, heavy stocks of coal are ly-
ing unexported at the Raniganj Colli-
ery; and

(b) whether as a consequence, the
colliery authorities propose to
reirench their labrour staff?

The Deputy Minister of Railways
amnd Transport (Shri Alagesan): (a)
The over-all loading of coal in the
West Bengal and Bihar coal-fields
during the months of December 1953
to February 1954 suffered unavoidably
a setback owing to the necessity of
providing for additional passenger
trafic in connection with the Kumbh
Mela. It is probable that this decrease
has been partly responsible for the
comparative rise in coal stock in the
West Bengal anq Bihar coal-flelds,
including the Raniganj colliery.

(b) The Government are not aware
of any plans for making large scale
retrenchment in the labour staff any-
where, .

CHANGES IN MILEAGE

559, Shri Rishang Keishing: Will the
Minister of Railways be pleased to-
state:

(a) whether mileage between seve--
ral Railway stations on the Northern:
Railway has been changed;

(b) if so, the names of such sta-
tions and the old and new mileage
pertaining to them;

(c) the reasons for such changes;
and

(d) whether printed Railway tickets
with old mileage and fares have been
withdrawn or corrections have been.
made on them?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Yes, Sir, in a few cases.

(b) and (c¢). A statement giving the:
information is attached. [See Appen-
dix X, annexure No. 6.}

(d) Tickets with old mileages have
not been withdrawn. They are issued
after fares have been corrected by
the booking staff

THEFT OF LUGGAGE
560, Shri K. P. Sinha: Will the Min-
ister of Rallways be pleased to state:

(a) the number of cases of thefts
of passengers’ luggage In trains, on
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platforms and in waiting rooms in
1952-53;

(b) how the figures compare with
those of the previous two years; and

(c) the number of such cases result-
ing from defect in or want of safety
devices in passenger trains during
1952-53?

The Deputy Mianister of Railways
and Transport (Shri Alagesan): (a)
to (¢). A statement showing the re-
quired information js attached. [See
Appendix X, annexure No, 7.)

LABOUR DispuTES
561. Shri K. P. Sinha: Will the Minis-
ter of Labour be pleased to state:

(a) the number of Labour disputes
in the year 1953 (month-wise) as far
as the Central Government is concern-
ed;

(b) the number of cases settled by
the Conciliation Boards; and

(¢) the number referred to the
Tribunals?

The Minister of Labour (Shri V. V.
Girid): (a) 2609 during 1953. Month-
wise fijgures are not readily available.

(b) None during 1953.
{c) 31, during 1953.
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The Deputy Minister of Railways

and Transport (Shri (Alagesan): (a)
and (b). Number of persons travelling

by Indian ships . 1,9060.

Number of persons travelling by
non-Indian ships . 3,7702.
Total - D5.6762.
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TUBE-WELLS ON PLATE FORMS

563. Shri 8. N, Das: Will the Minis-
ter of Railways be pleased to state:

(a) the total number of tube-wells
sunk on the station platforms in each
line from Samastipur to Darbhanga,
from Darbhanga to Jaijnagar, from
Sakri to Nirmali, and from Darbhanga
to Jogiara;

(b) how many of these tube-wells
are totally out of order;

(¢) how many of them were up-
rooted and resunk when they were
out of order; and

(d) what was the maximum and
minimum depths to which these tube-
wells were originally sunk?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
Twenty-four; 5 on Samastipur-Dar-
bhapga Section, 9 on Darbhanga-
Jainagar Section, 7 on Sakri-Nirmali
Section, and 3 on Darbhanga-Jogiara
Section.

(b) Only two; one at Kishanpur and
the other at Rajnagar.

(c) Only four tube wells had to be
up-rooted and resunk at Kishanpur,
Haiya Ghat, Rajnagar and Nirmali.

(d) These tube wells were originally
sunk between 60 and 150 ft. deep.

QUOTAS FOR SENDING EGGs

564. Shri N. Sreekantan Nair: Will
the Minister of Railways be pleased
to state:

(a) whether there are quotas for
sending eggs from the various Rail-
way Stations;

(b) if so, what are the quotas for
Trivandrum, Quilon, Shencottah,
Trichinopoly and Madras; and

(c) the total number of egg baskets
sent from those stations to Bombay,
Calcutta and Delhi respectively dur-
ing 1952-53 and 1958-54?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
There are quotas in force for booking
of eggs from some stations on the
Southern Railway only. On cther
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Railways this traffic is accepted ireely
without any quota limitation.

(b) and (c). Two statements contain-
ing the required information are heie-
with attached. [See Appendix X,
annexure No. 8.]

QUARANTINE RESTRICTIONS
565. Shri N. Sreekantan .Nair: (a)
Will the Minister of Health be pleased
to state which South East Asian coun-
tries enforce a period of quarantine
for Indian Third Class passengers?

(b) Do these countries also enforce
quarantine for any other Asian na-
tionals?

The Minister of Health (Rajkumari
Amrit Kaur): (a) Singapore and
Malaya.

(b) Yes, for all deck passengers.

AcCCIDENTS TO ELECTRIC TRAINS
566. Shri N. Sreekantan Nair: Will
the Minister of Raillways be pleased
to state:

(a) the number of accidents on the
Electric Train Services of Bombay and
passenger deaths due to them during
1951, 1952 and 1953 respectively; and

(b) the steps taken, if any, to pre-
vent such accidents?

The Deputy Minister of Railwayn
and Transport (Shri Alagesan): (a)
The information is furnished below:—

to - of accidents No. of deaths
clectric trains as a result of the

accidents
I951 6 —
1952 6 b
1953 7 1

(b) Steps taken include—

(i) Disciplinary action against
staff held responsible for the acci-
dents.
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(ii) Precautionary measures for
prevention of fires due to various
causes, on the electric trains.

(iii) Improvement in the design.
of roof construction of electric
coaches to prevent its being affect-
ed by fire from' electrical short cir-
cuits etc.

(iv) Educationy of staff through
Refresher Courses, Railway
Gazettes in accident prevention
measures, 1o m:kc them more
safety minded anr to keep up their
knowledge of rules and regulations
designed for safe working of trains.
ete.

GRAIN-SHOPS

567. Shri K. C. Sodhia: (a) Will the
Minister of Railways be pleased to-
state the total number of grain shops,
Zone-wise, -on the Indian Railways.
during 1953-54?

(b) What was the total number of’
staff attached to them under (i)
Officers and (ii) other categories?

(c) What was the value of gonods:
handled by them?

(d) What was the total number of"
employees receiving their supplies.
from these shops?

(e) What was the amount of sub-
sidy paid to these shops?

The Deputy Minister of Railways-
and Transport (Shri Alagesan): (a) to
(e). A statement giving the required
information is herewith attached [See-
Appendix X, annexure No. 9.]%

AGRICULTURAL FARMS
568. Shri Boovaraghasamy: (a) Will
the Minister of Food and Agriculture:
be pleased to state the number of
Central Government Agricultural Farms.
in each State?
(b) What acreage of land is be-
ing cultivated in each Farm?

*The original reply by the Deputy Minister of Railways and Transport

reads as follows:—

“(a) to (c). A statement giving the required information is herewith

attached.”

The reply as printed above was sent by the Deputy Minister afterwards in.

substitution of the original reply.

’
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(c) What amount is spent annual-
ly by Government on each of these
Farms?

The Minister of Food and Agriculture
(Shri Kidwai): (a) to (c). A statement
is laid on the Table of the House. [See
Appendix X, annexure No. 10.]

CANTEENS ON RAILWAYS

569. Shri Ramji Verma: Will the
Minister of Raillways be pleased to
state:

(a) the rules and orders for the
running of canteens in the Railway
offices; and

(b) what part of the cost of manage-
ment and supervision of each of the
canteens attached to the Railway
Board and the offices of the Northern
Railway located at Delhi is borne by
Govérnment?

The Deputy Minister of Railways
and Transport (Shri Alagesan); (a)
Some of the important instructions
regarding setting up of canteens in
Railway Offices are as under :—

(1) Canteens should be opened at
points where considerable number of
staff are concentrated.

(2) Canteens should be run on a no-
profit no-loss basis.

(3) Canteens should be run prefer-
ably on a departmental basis but there
is no objection to the Consumer Co-
operative Societies taking over the run-
ning of canteens wherever this is pos-
sible.

(4) Whether run departmentally or
otherwise, railway administrationg
should provide and maintain the
required accommodation on a nominal
rental. Sanitary and electric installa-
tions, furniture and cooking utensils
should be provided free of charge.
Charges on account of service taxes
and consumption of electric and water
should also be borne by the Railway
administration where necessary.

\

13 MAY 1954

Written Answers 2874

(b) The canteens attached to the
Office of the Northern Railway located
in Delhi are run as follows:—

(1) Divisional Supdt’s By the employees
Office, New Delhi Bran-  under the super-
ches of Headquarters vision of the ad-
Office at Mall Ruad and  ministraticn,
at KusbmiriGate,

By Co-operative

g) Traffic  Accounts
Stores,

ffice, Delhi Kishangun,j.

(3) Headquarters Office, By contr scters,
Baroda House, New
Delhi.

In the case of canteens worked by
the employees themselves, the pay of
the manager only is borne by the
canteen accounts and the supervision
and management by railway em-
ployees is in an honorary capacity.
In the case of canteens run by
Co-operative Societies, 50 per cent.
of the cost of management for the first
3 years is borne by the railway in
accordance with the policy vof en-
couraging co-operative schemes.

There is no canteen attached to the-
Railway Board’s Office.
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The Minister of Food and Agricul-
ture (Shri Kidwai): (a) Yes, Sir.

(b) The Government of Himachal
Pradesh are reported to have brought
an area of 162 acres under this
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mmethod in 1953 and the results have
shown an average increase in yield of
4 maunds per acre. Details in regard
to hilly tracts of other States are not
available.

PosTAL LiFe INSURANCE

571. Shri Krishnacharya Joshi: Will
the Minister of Communications be
‘pleased to state:

(a) the total number of new poli-
cies issued under the Postal Life Insu-
rance Scheme in 1953-54; and

(b) the total amount collected as
-premia during the same period?

The Deputy Minister of Communi-
.cationg (Shri Raj Bahadur): (a) and
(b). Information is in the process of
«collection and will be furnished as
.8oon as it becomes available.

RAILWAY STORES

572. Shri Madiah Gowda: Will the
"Minister of Raillways be pleased to
state:

(a) the value of (i) electric bulbs,
-(il) electric fans, (iii) train lighting
batteries, and (iv) control apparatus
for these three items, purchased every
year during last three years; and

(b) the wvalue of (i) indigenous
:manufactured and (ii) imported items,
separately for each item?

The Deputy Minister of Railways
and Transport (Shri Alagesan): (a)
and (b). A statement giving the
necessary information is  attached.
{See Appendix X, annexure No. 11.]

AVERAGE YIELD OF VARIOUS FOODGRAINS

Shri K. K, Basu:
578. < Shri N. B. Chowdhury:
Will the Minister of Food and Agri-
. culture be pleased to state:

(a) the yield per acre during the
‘last four years of (i) Rice, (ii) Wheat,
(iif) Bajra, (iv) Sugar-cane, (V) To-
bacco and (vi) Jute; and

(b) in which States yield per acre
of rice and wheat has decreased?

The Minister of Food and Agricul-
ture (Shrt Kidwal): (a) A statement
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giving the available information 1{s
placed on the Table of the House.
[See Appendix X, annexure No, 12.]

(b) Yield per acre of rice in 1953-54
declined in Himachal Pradesh, Mani-
pur and Vindhya Pradesh owing to
adverse weather conditions. Yield per
acre of wheat in 1952-53, the latest
year for which data are available,
showed a decline in Himachal Pradesh
and Vindhya Pradesh due to insuffi-
cient rainfall during the growing
period.
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The Minister of Labour (Shri V. V.
Giri): (a) and (¢). During March
1954, 848 coal mines were being work-
ed and all of them were considered to
be safe. From the 1st January, 1950
to the 4th May 1954, in 28 mines or
parts thereof, certain 1natters, things
or practices were considered unsafe
and work in such cases was prohibited.
Nine of them were permitted to resume
work after the defects were remedied.

(b) 390. This figure relates to the
year 1952,

BRIDGES
575, Shri S. C. Samanta: Will the
Minister of Transport be pleased to

state:

(a) how far the proposed construc-
tion of bridges over the rivers Damo-
dar at Bagnans, Rupnarain at Kola-
ghat, Cossye at Panskura and Dulang
at Phekoghat, have progressed;

/
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(b) what is the estimated cost of
each bridge;

(¢) whether any representation has
been made by the people nearabout
Kolaghat to change the alignment of
bridge at Kolaghat; and

(d) if so, what action Government
have taken in the matter?

The Deputy Minister of Rallways
and Transport (Shri Alagesan): (a)
and (b). A statement giving the re-
quired information is attached. [See
Appendix X, annexure No. 13.]

(c) Yes.

(d) The matter is under considera-
tion.

PRODUCTION OF GROUNDNUT AND COTTON
IN RAYALASEEMA

576. Shri Lakshmayya: Will the
Minister of Food and Agriculture be
pleased to state:

(a) what is the estimated produc-
tion of groundnut and cotton in
Rayalaseema in Andhra this year;

(b) how this production compares
with that of last year; and

(c) what measures are proposed to
be taken by the Central Government
for developing cotton and groundnut
industries in Rayalaseema?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) and (b). 1.
Groundnut—The production of ground-
nut in Rayalaseema in Andhra is esti-
mated to be 5,52,000 tons in 1953-54
as against 5,78,000 tons in 1952-53;
showing a decrease of 26,000 tons or
45 per cent.

2. Cotton—Final estimates of pro-
duction of cotton in 1953-54 are not
yet available. According to the latest
(fourth) estimate, the production in
Rayalaseema in Andhra during 1953-54
is estimated at 74,000 bales (of 292
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1bs. each), which is almost the same
as last year's.

(c) According to the programme of
cotton extension work for Andhra, it
is proposed to bring an additional
area of 30,750 acres under cotton
during 1954-55, to grow cotton as a
mixed crop on an area of 295,635
acres under other crops and to utilise-
an area of 95,793 acres for inteasive
cultivation. By these measures, an
additional production of 26,940 bales -
of cotton is expected to be obtained.
The Government of India have already
sanctioned a loan of Rs. 1,50,000 to
the Andhra Government for purchase-
of cotton seeds during the current
season.

Regarding groundnut, no extension:
scheme is in force or proposed. How-
ever the Government of India reccntly
sanctioned the establishment of a-
regional Oilseeds Research Station in
Rayalaseema for a period of two
years in the first instance to deal,
inter alia, with groundnut, at a total
cost of Rs. 88,992. Regarding cotton
and groundnut industries, material is
being collected and will be placed on
the Table of the House.

ToBACCO REDRYING PrLANT

576-A. Shri Ramachandra Reddi:-
Will the Minister of Food and Agricul-
ture be pleased to state:

(a) whether the Tobacco Redrying:
Plant purchased by Government was
installed in Guntur; and

(b) if not, where was it installed?

The Minister of Food and Agricul-
ture (Shri Kidwai): (a) No.

(b) It has not yet been installed.
The Government of India have decid-
ed to sell it to the Guntur Market
Committee as desired by it.

——————e
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7267
HOUSE OF THE PEOPLE
Thursday, 13th May, 1954

The House met at a Quarter Past
Eight of the Clock

[MR. SPEAKER in the Chair]
QUESTIONS AND ANSWERS

(See Part I)

9-5 A.M.

MESSAGE FROM THE COUNCIL
OF STATES

Secretary: Sir, I have to report the
following three messages received
from the Secretary of the Council
of States:—

(i) I am directed to inform the
House of the people that
the Minimum Wages (Amend-
ment) Bill, 1954, which was
passed by the House of the
People at its sitting held on
the 23rd April, 1954, has
been .passed by the Council
of States at its sitting held
on the 11th May, 1954, with
the following amendment:—

“That for the existing enacting
formula of the Bill, the following
be substituted, namely:—

‘Be it enacted by Parliament in
the Fifth Year of the Republic of
India as follows:—'".

1 am, therefore, to return here-

with the said Bill in accor-
dance with the provisions of

187 P.S.D.
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rule 126 of the Rules of
Procedure and Conduct of
Business in the Council of
States with the request that
the concurrence of the House
of the People to the said
amendment be communicat-
ed to the Council.

I am directed to inform the
House of the People that the
Delivery of Books (Public
Libraries) Bill, 1954, which
was passed by the House
of the People at its sitting
bheld on the 24th April, 1954,
has been passed by the
Council of States at its
sitting held on the 11th
May, 1954, with the follow-
ing amendment:—

(ii)

“That for the existing enacting

formula of the Bill, the following
be substituted, namely: —

‘Be it enacted by Parliament

in the Fifth Year of the Republic
of India as follows:—’".

I am, therefore, to return here-
with the said Bill in accor-
dance with the provisions of
rule 126 of the Rules of
Procedure and Conduct of
Business in the Council of
States with the request that
the concurrence of the House
of the People to the said
amendment be communicat-
ed to the Council.

(iii) I am directed to inform the
House of the People that the
High Court Judge (Condi-
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(Conditions of Service) Bill

[Secretary]
tions of Service) Bill,
1954, which was passed
by the House of the
People at #s sitting held
on the 24th April, 1954,
has been passed by the
Council of States at its
sitting held on the 12th
May, 1954, with the follow-
ing amendment:—

“That for the existing enacting
formula of the Bill, the following
be substituted, namely:—

‘Be it enacted by Parliament
in the Fifth Year of the Re-
public of India as follows:—'”.

I am, therefore, to return here-
with the said Bill in accor-
dance with the provisions of
rule 126 of the Rules of
Procedure and Conduct of
Business in the Council of
States with the request that
the concurrence of the House
of the People to the said
amendment be communicat-
ed to the Council.

MINIMUM WAGES (AMENDMENT)
BILL

DELIVERY OF BOOKS (PUBLIC
LIBRARIES) BILL

HIGH COURT JUDGES (CONDI-
TIONS OF SERVICE) BILL

Secretary: Sir, I lay on the Table
of the House the following three
Bills which havé been returned by
the Council of States with an amend-
ment:—

(i) The Minimum Wages
(Amendment) Bill, 1954.

(ii) The Delivery of Books (Pub-
lic Libraries) Bill, 1854.

(iii) The High Court Judges

(Conditions of Service) Bill,.

1954.
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PAPERS LAID ON THE TABLE

PRress NOTE ISSUED BY THE GOVERN-
MENF OF fNMA REGARDING INDIA'S
RIGHTS AND JURISDICTION AS MEMBER
OF THE INTERNATIONAL MiLrrary TRI-
BUNAL FOR THE FAR EAST.

Mr. Speaker: The Prime Minister
will lay on the Table the copy of the
Press note issued by the Government
of India regarding India’s rights and
jurisdiction as member of the Inter-
national Military Tribunal for the
Far East, and then make a state-
ment regarding the notice for calling
attention to a matter of urgent pub-
lic importance.

The Prime Minister and Minister
of External Affairs and Defence (Shri
Jawaharlal Nehru): I beg to lay on
the Table a copy of the Press Note
issued by the Government of India
regarding India’s rights and jurisdic-
tion as member of the International
Military Tribunal for the Far East,
containing a statement on the ques-
tion of Japanese war criminals.

[Placed in Library. See No. S-
167/54.1
CALLING ATTENTION TO A

MATTER OF URGENT PUBLIC
IMPORTANCE.

INCLUSION OF PAKISTAN AS THE LEGAL
Successor oF UNprvipep INDIA IN
THE CLEMENCY ARRANGEMENTS.

Sardar A. S. Baigal (Bilaspur): Sir,
under Rule 215, I beg to call the
attention of the Minister of External
Affairs to the following matter of
urgent public importance and I re-
quest that he may make a statement
thereon:—

“(1) It is alleged that Govern-
ment of India have rejected as
illegal the inclusion of Pakistan
as the legal successor of undivid-
ed India in the clemency ar-
rangements.

(2) The power of clemency to
reduce sentences on ' Japanese
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convicted of war crimes, by the
International Military Tribunal
for the Far East is alleged to be
restricted to Governments which
signed and ratified the San Fran-
cisco Treaty of Peace.

(3) It is said that in 1952 the
question of clemency for the con-
victed Japanese was referred by
the Government of Japan to the
Government of India and other
tribunal members. It is also
said that U.S.A. Government in-
formed the Japanese Govern-
ment that jurisdiction in the
question of clemency was res-
tricted to such countries on the
tribunal as had signed and rati-
fied the San Francisco Peace
Treaty.

(4) Whether India’s right to
participate in the clemency pro-
ceedings was inherent in her
membership of the Tribunal.

(5) Whether Government has
also considered that the inclusion
of Pakistan in the clemency pro-
ceedings as successor to India,
because Pakistan is a party to
the Treaty and India is not, is
warranted and legally tenable.”

The Prime Minister and Minister
of External Affairs and Defence
(Shri Jawaharlal Nehru): If you
would permit me, Sir, instead of
trying to answer the question seria-
tim, I shell make a brief statement
on the facts. This is somewhat over-
lapping the paper I have already
laid on the Table of the House.

The International Military Tribu-
nal for the Far East was set up by
a Proclamation issued in January
1946 by the Supreme Commander
for the Allied Powers in the Pacific
for the trial of Japanese was crimi-
nals. The Governments of the fol-
iowing eleven countries were mem-
bers qf the Tribunal:

(1) Australia
(2). Canada
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(3) China

(4) France

(5) India

(6) The Netherlands

(7) Newe Zealand

(8) Philippines

(9) The United Kingdom
(10) The U.S.A.

(11) The USSR.

The trial began in June 1946 and
judgment was delivered in Novem-
ber 1948. India’s representative on
the Tribunal was Dr. R. B. Pal, who
delivered a learned dissenting judg-
ment.

In November 1952, the Japanese
Government approached India, along
with the other Governments re-
presented on the Tribunal, with a
request for clemency to twelve
Japanese war criminals who were
undergoing imprisonment for life.
The Government of India supported
this request.

In March 1953, the Japanese Gov-
ernment informed our Embassy at
Tokyo that they had been advised
by the U.S.A. that only those Gov-
ernments had jurisdiction in this
matter which had signed and rati-
fied the San Francisco Peace Treaty,
which was signed in September 1951
and took effect from April 1952. Ac-
cording to this interpretation, China,
India and the U.S.SR. which did
not sign the San Francisco Treaty,
and the Philippines, which did not
ratify it, had no jurisdiction in the
matter of clemency. On the other
hand, Pakistan which had signed
and ratified the San Francisco Trea-
ty, was held to have jurisdiction,
even though she was not represented
on the Tribunal.

Article 11 of the San Francisco
Treaty provides that the powers of

<clemency etc, will be exercised hy
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[Shri Jawaharlal Nehru]

a majority of the Governments re-
presented on the Tribunal and on
the recommendation of Japan. Arti-
cle 25 states that no rights or bene-
fits under the Treaty shall be cop-
ferred on any State which has not
signed and ratified it.

The view of the Government of
India has been that Article 25 of the
San Francisco Treaty, negotiatied and
signed by third parties, cannot take
away any right belonging to India as
a member of the Tribunal. Further,
the Tribunal’'s judgment was deliver-
ed long after the partition of India,
and Dr. Pal was obvijously acting
only for the Government of India
and not for the Government of Pak-
jstan. Moreover, by the agreement
annexed to the Indian Independence
(International Arrangements) Order

1947, Membership of international
organisations  devolve solely on
India.

Notes containing our views were
delivered to all the Governments re-
presented on the Tribunal and tothe
Japanese Government in April and
May 1953. We received replies be-
tween July and December 1953. The
Governments of Australia, Canada,
France, Netherlands, New Zealand,
the UK. and the U.S.A., reaffirmed
their stand that India had no juris-
diction in the matter of clemency
since she was not a party to the San
Francisco Treaty. They said further
that there was no question of India’s
vote being transferred to Pakistan.
According to them, Pakistan had
equal jurisdiction in this matter as
one of the successor States to Bri-
tish India, and if India had been a
party to the San Francisco Treaty,
both she and Pakistan would have
had equal jurisdiction in the matter
of clemency.

In a further series of notes handed
in April 1954 to the seven Govern-
ments named above, the Government
of India have reaffirmed their stand.
A Press Note was issued by the
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Government of India on the 10th
May, a copy.of which I have just
laid on the Table of the House. This
Note states briefly India’s case in
this matter.

The Government of India are whol-
ly unable to accept the view of the
Governments named above and
consider it a negation of the princi-
ples of international law and prac-
tice. In their opinion, the exclusion
of India whose representative had
all along functioned as a member of
the Tribunal even after the partition
of India, is completely arbitrary and
has no justification whatever. Equal-
ly arbitrary is the inclusion of
Pakistan. The fact that India did not
sign the San Francisco Treaty and
Pakistan signed that treaty, has no
relevance to this question. A treaty
signed by some of the countries, and
not signed by India, cannot bind In-
dia in any way and cannot affect
India’s rights.

As already stated, it was clearly
laid down at the time of the parti-
tion of India that all international
commitments and membership of
international organisations previous
to the partition devolve solely on In-
dia. The interpretation, therefore,
put by the other countries has
no justification whatever and the
Government of India take a grave
view of this arbitrary use of au-
thority regardless of the principles
of international law and practice and
the circumstances governing this
particular case.

PAPER LAID ON THE TABLE

NOTIFICATION UNDER THE REQUISITION-
ING AND ACQUISITION OF IMMOVABLE
ProPERTY AcT, 1952.

The Minister of Works, Housing
and Supply (Sardar Swaran Singh):
1 beg to lay on the Table a copy of
the Ministry of Works, Housing and
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Supply Notification No. 2521-EIL/54,
dated the 31st March, 1954, under

sub section (2) of section 17 of the

Requisitioning and Acquisition of
Immovable Property Act, 1952.
[Placed in Library. See No. §S-
165/54.]

GOVERNMENT OF PART C STATES
(AMENDMENT) BILL

Shri Dasaratha Deb (Tripura
East): I beg to present fourteen peti-
tions signed by fourteen petitioners
in respect of my Bill further to amend
the Government of Part C States
Act, 1951.

POINT OF PRIVILEGE

.Mr. Speaker: I received at about
5 p.M. last evening a letter from the
Chairman of the Council of States
which reads as under:—

“My dear Mr. Speaker,

At the sitting of the Council
of States yesterday (11th May
1954) a Member sought my per-
mission to raise a question of
privilege in respect of certain
statements reported to have been
made by Shri N. C. Chatterjee,
relating to the passing by the
Council of States of the Special
Marriage Bill, in the course of a
speech made by him at Hydera-
bad on the 10th May, 1954, as
President of the All-India Hindu
Mahasabha, at the concluding ses-
sion of the Mahasabha and pub-
lished in the local newspapers.
According to the newspaper re-
ports, Shri Chatterjee is alleged
to have said that it was a ‘wonder-
ful Parliament’ which was con-
sidering the Bill, and that the
Upper House ‘which is supposed
to be a body of elders seems to be
behaving irresponsibly like a pack
of urchins.’ Under my directions,
the Secretary of the Council has
written to Shri Chatterjee en-
quiring whether the statements
attributed to him have been cor-
rectly reported in the newspapers.

As Shri N. C. Chatterjee hap-
pens to be a Member of the House
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of the People, 1 am writing this
{0 you.”

1 think this note very much nar-
rows down the issue. I do not even
now express an opinion as I am keen
that the procedure should once for
all be settled after due consideration.
It is not a matter of the prestige or
dignity of this House or that House,
and not a matter to be considered on
party lines, or with a kind of feeling
or pride for one’s own House. Both
the Houses together form Parliament,
and the prestige of one House should
be equally zealously and jealously
guarded by the other House. But we .
want to be clear as to what the pro-
cedure should be for initiating pro-
ceedings, if at all they are thought
to be necessary, in case a Member of
one House is to be—I would not say
charged—even approached for a
preliminary explanation in a matter
where the House feels that its dignity
has been offended. Whatever decision
is taken will apply equally to ins-
tances in both Houses, If we decide
on a particular way, then so far as
any Member of the Council of States
making any  allegations or as-
persions, as this House may consider
them to be, is concerned the procedure
will be the same as in the case of
a Member of the House of the Peo-
ple—as in this case—who is alleged
to have made them. It is from this
point of view that we have to look
at the question and come to a decl-
sion. I may repeat what I said yes-
terday that as this is the first oc-
casion which has arisen and as we
nave to build up some kind of pro-
per procedure and tradition, we may
discuss this matter in a dispassionate
way and come to an agreed con-
clusion in the interests of the rights
and privileges and also dignity of
both the Houses of Parliament. It
is not a question of this House against
the other House. Let there be no
misimpression ' on that question.
Therefore, I had said that I would
have the discussion postponed.

Now, in the light of this letter
which I have received from the
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Chairman of the Council of States,
1 should have personally thought, if
the House agrees, that the matter
may be thrashed out in the Privi-
leges Committee of this House where
there will be ample time to discuss
these things. They may consult the
Members of the Council of States
formally or. informally and it will
be better if the Privileges Com-
mittees of both the Houses come to a
common agreed decision about the
procedure. I am not dealing with
the merits, but I am only dealing
with the procedure of initiation of
any kind of enquiry, not even the
proceedings. That is my suggestion,
but it is for the House to decide.

The Prime Minister and Leader of
the House (Shri Jawaharlal Nehru):
As you said, Sir, it is obviously
aesirable thatt some procedure by
consent of both the Houses or the
consent of you and the Chairman of
e other House should be arrived at
m this matter. In the present case
you were pleased to suggest that this
matter may be considered by the
Privileges Committee. Are you re-
ferring to the general question of
procedure of this particular matter
because it maekes a great deal of
difference? - I would like to know
which: it is.

Mf. Speaker: 1 am suggesting to
Tefer the general question: of proce-
dare when such questions arisd.
“That will be the most: important thing
and whatever they decide on the
general question will be followed in
this: particular case also.

Shri Jawaharial Nehrm: Perhaps
¥you remember; Sir, that this is not
the firat time such a question has
arisen:. About a year and a half ago,
or a little: mare, there was a case of
& Member- of the other House; it was
a case exactly similar' to this, only
in. the reverse, when a Member of
the other House msade a speech and
he was summoned at the Bar of this
House and the Privileges Committee de-
manded: an explanation: from him and
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all that; so that we have had an
example of this. At the present mo-
ment nobody has been summoned by
anybody, only a courteous letter has
been sent. Are we to hang up the
answer to that, because that is also
discourteous? = When the Chairman
of the other House has asked infor-
mation about the correctness of the
speech, is that letter to be hung up
so that the Privileges Committee may
consider about the procedure? That.
I submit is a great discourtesy to the
Chairman of the other House.

Mr. Speaker: I should not like to
carry on this discussion any
further, but I am afraid, so
far as the statement of facts
is concerned I am not able to
agree with the hon. Leader of the
House. I have seen the proceedings,

- which he referred to, on the question

of a Member of that House—Mr.
Sundarayya—being called upon to
give: an explanaﬁ.m. On a prelimi-
nary exanrination I' can: say that, even
assuming everything else to be on all
fours; that was a case of voluntary
submrisgsion to the jurisdiction of this
House. It was perfectly competent
for any Member of that House on
being summoned to come and say
just as what Mr. Chatterjee has said.
That disposes of the example on that
ground. Then again, this case is
quite different. I can quite appre-
ciate what the hon. Chairman has
asked for in his letter to me; but
the letter to Mr: Chatterjee, which
he read out yesterday, was more in
the nmature of a writ than in the na-
ture of a request. That letter is al-
ready before the House. The letter
says—I will just repeat again:

“...and to state that' aecord-
ing to the said report you appear
to have said in the course of that
speech, while referring to the
Special Marriage Bill recently
passed by the Council of States,
that it was a “wonderful Parlia-
ment” which was considering the
Bill and that the Upper House
“which is supposed to be a body
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of elders seems to be behaving
irresponsibly like a pack of
urchins.” The words quoted
have been made the subject-
matter of a question of privilege
raised by a Member of the Coun-
cil of States at the sitting of the
Council today on the ground that
they constitute a reflection on
the proceedings of the House and
a violation of the rights and
privileges of the Heouse.”

It is contended that this is something
in the nature of a charge-sheet. The
letter continues:—

“It has been further contended
that these words amount to an
indignity offered to the Coun-
cil...... ” (Interruption.)

Shri Syed Ahmed (Hoshangabad):
It is not a charge; it is only a state-
ment of facts.

Mr. Speaker: I am not interested
in this or that side; I am not interest-
ed in this or that House, and this
Member or that Member. Therefore,
1 said advisedly, let us approach this
question dispassionately. The letter
further says:—

“It has been further contend-
ed that these words amount to
an indignity offered to the Coun-
cil of States. Before the Chair-
man takes further action in the
matter. I am directed to request
that you...etc....etc....”

The ultimate object is of course to
ascertain the truth of it. The whole
tenor appears to me to be that of a
writ. I may be wrong on that point
and people may differ in their inter-
pretations. That is why I think the
question is important, so far as the
procedure is concerned and if the
House agrees I will refer it to the
Privileges Committee here and now.
If the matter were one of simply
asking for the correctness of the
statement it stands entirely different.
To my mind, it is not in the nature
of a request. What the Chairman
has written is unexceptionable. I
should suggest, even without going
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into what the hon. Leader of the
House has said as to whether the
question should stand over, and with-
out prejudice to what the Privileges
Committee may ultimately decide
over the question of procedure, I
should suggest to Mr. Chatterjee that
he may make a statement, give it
to me and I can pass it over to the
Chairman of the Council of States.
That will satisfy the Chairman’s
desire to have facts and that will al-
so not prejudice the decision on the
procedural question. But. these are
all suggestions which I am making.

Shri N. C. Chatterjee (Hooghly):
Sir, I will certainly comply with
whatever is your wish. I only want
w make it clear that it was not my
mtention to create a breach or
cleavage between the two Houses. I
think it was my duty as a Member
of this House to bring it to the notice
of you as Speaker and my hon.
friends here at the earliest possible
opportunity after I had been served
with a writ or notice of that charac-
ter. Now, the only thing I am’ ask-
ing with your permission—I hope
you will agree and the House will
agree—is that I do not want to submit
to the jurisdiction of that House in
any manner whatsoever and I am
contending that under the Constitu-
tion the privilege of this House has
been equated to the privilege of the
British House of Commons. So far
as I have been able to understand the
constitutional  position, no Member
of one House can be made to submit
to the jurisdiction of the other House.

Mr. Speaker: What I am suggest-
ing is, as I said, without prejudice to
the rights of the hon. Member and
subject, of course, to the ultimate
decision by consent—I hope there
will be consent and agreement on
this subject—of both the Houses or
Privileges Committees of both the
Houses; the hon. Member may make
a statement in the form of a reply
so that that will solve the difficulty
of keeping the matter pending over.
I do not want the matter to be kept
over and the explanation withheld
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for an unduly long time from the
hon. Chairman. If the hon. Member
has said it, he has said it. I may al-
so say that prima facie I would have
wished him not to have said these
words.

Shri N. C. Chatterjee: I can assure
you, Sir, that I have been misreport-
ed, but I can communicate to you
exactly what I have said and it will
be for you to pass on the same to
the Chairman.

Mr. Speaker:
cient?

Will that be suffi-

Shri Jawaharlal Nehru: I have no-
thing to say about this discussion if
you are pleased to decide that it
may be referred to the Privileges
Committee. A little before that you
have been pleased to decide that it
will be a matter of consent of both
the Houses. Will it not be better if
the two Privileges Committees meet
together to consider—not this ques-
tion I mean—but the wide issue?

Mr. Speaker: That is what I said.
I said that the two Committees may
meet together, discuss the matter and
come to some common agreed pro-
cedure.

The Minister of Law and Minority
Affairs (Shri Biswas): May I say...

Some Hon. Members rose —

Mr. Speaker: Order, order. 1t
seems, since yesterday morning when
Shri N. C. Chatterjee made the mo-
tion or mentioned the point of pri-
vilege, the question at present, to my
mind,—hon. Members will excuse me
—is more dominated by feelings than
any other thing.

Seme Hon. Members: No, no.

Mr, Speaker: I am prepared to ac-
cept that no. I am merely stating
my reactions. What I want is that
all such questions of importance,
which set a precedent for the future,
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for all time to come, should be dis-
cussed dispassionately, in an at-
mosphere which is free from any
kind of feeling or bias. That is why
I am keen or rather particular that
there should be no discussion merely
by reference to precedents in other
countries. There are precedents in
other countries. But, we have to
develop our own. We have to see
what is best in the interests of our
own country rather than take from
outside. That is why I suggested
joint consultations between the Privi-
leges Committees of both Houses. 1
am sure they will come to agreed
conclusions. In thre meanwhile, the
position will be clarified so far as
this particular matter is concerned
by Shri N. C. Chatterjee giving a
statement of facts to me to be for-
warded to the Chairman of the Coun-
cil of States. I think that should be
quite a satisfactory solution.

Some Hon. Members rose—

Mr. Speaker: Order, order. I shall
first hear the hon. Law MMnister.

Shri Biswas: What I wanted tosay
was this, just to dispel the mis-
apprehension on a question of fact.
The position is that the Chairman of
the Council of States has not yet
taken cognizance, nor did he take
cognizance, of the complaint which
was made to him. Before he took
any steps, he wanted to be satisfied
whether the newspaper report upon
which he was called upon to take
action was correct or not. That is
about all. He has not yet taken any
cognizance. The use of the words
‘taking action’ in the letter of the
Secretary of the Council of States
seems to have given rise to a mis-
apprehension as if the Chairman was
in seisin of the matter and was
contemplating disciplinary action or
action -for breach of privilege against
a Member of this House. Nothing of
the kind. Let me assure you that
that was not intended and that was
not actually the case. He did not
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take cognisance of this matter. He
has to be satisfied as to the truth of
the newspaper report. The question
of taking any steps would come
subsequently. That would depend
on the reply which came from Shri
N. C. Chatterjee. That was made
quite clear in the letter of the Secre-
tary.

Mr. Speaker: With agreement on
the question that the matter be re-
ferred for consideration to the Pri-
vileges Committee of this House as
also the Privileges Committee of the
other House, and that they may
jointly consult and come to agreed
conclusions, I do "not think we need
raise any kind of controversy at this
stage, which I am sure, will not be
to the dignity of either House.

Shri S. S. More (Sholapur) rose ==

Mr. Speaker: 1 do not want to
hear anything more. Order, order.
I am referring the question to the
Privileges Committee of this House
which will act in the light of what
I have said above.

Shri S. S. More: I want to seek
an assurance, with your permission.

Mr. Speaker: No, no. I do not
want anything at present. He can
give it to me in writing. I will see
it and if it is permissible, I will per-
mit him to take it up on some other
day.

That automatically drops the next
item of business on the agenda. Now,
discussion on Delimitation of Consti-
tuencies.

DELIMITATION OF CONSTI-
TUENCIES

Shri Vallatharas (Pudukkottai): I
want to raise a point of order. Last
night at about 10 ,0’clock. the Order
Paper was handed over to us. about
the business for today. The Deli-
mitation question is a very impor-
tant one. A number of resolutions
were tabled. One came up; but it
was not moved by the concerned
Member. Afterwards an attempt was
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made and it has come in the form
of a two hour discussion. This ig8 a
very important matter. Coming at.
10 o’clock last night, we had no time-
to prepare for the discussion. There
must be sufficient time. There have-
been many grievances that the order
of business in the House has not
been conveyed to the Members in
proper time to enable them to study.
I submit that this matter should not
be proceeded with today; it may be
taken up tomorrow.

Mr. Speaker: I was informed, and-
1 believe that I was informed correct-
ly, that whatever had to be done had.
to be done before the 17th. Looking
to the programme before the House,
there was no other alternative for-
me but to put down this motion for-
discussion as early as possible and I
got time only today. If the House
is agreeable, all that is possible will
be to proceed with the reply of the
hon. Minister and after he has finish-
ed, we may take this up. That would
give the hon. Members half an hour-
or so. Let me know from the hon.
Law Minister what time he will take
to reply to the debate on the Bill.

The Minister of Law and Minority-
Affajrs (Shri Biswas): About half:
an hour or so.

Mr. Speaker: It cannot be helped.

Shri Punnoose (Alleppey): Let us
stick to the schedule.

Mr. Speaker: Let us stick to the
programme. Dr. Krishnaswami.

Dr. Krishnaswami (Kanchee-
puram): I am deeply indebted to
the Leader of the House for having
given us this opportunity of dis-
cussing the procedure and the man-
ner of approach adopted by the Deli-
mitation Commission in delimiting
constituencies and re-adjusting re-
presentation. I intend placing be-
fore this House certain facts which it
cannot afford to overlook.

This House, after =ll, is interested
in its composition and constitution.
The Delimitation Commission is after
all a creature of a Parliamentary
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enactment. Parliament conferred up-
pn the Commission powers to pass
final' orders about the readjustment
.of representation which will have the
force of law. Two weeks ago, the
Delimitation Commission has pub-
lished its provisional proposals, re-
lating to readjustment of represen-
tation of two States—Madras and
Andhra.

[MR. DEPUTY-SPEAKER in the Chair.]

Fifteen Parliamentary consti-
tuencies in the State of Madras
have been mangled beyond recogni-
tion. Twelve in Andhra have been
sliced up and regrouped after the
heart’s desire of the Commission.
Twelve, both in Madras and Andhra,
have lost their names altogether.
There is great dissatisfaction in Mad-
ras, Andhradesa, Madhya Pradesh and
Travancore-Cochin  concerning  the
procedure and manner of approach
adopted by the Delimitation Com-
mission., We ought to remember
that under article 81(3) Parliament
obtained the enabling power to legis-
late for the constitution of a Delimi-
tation Commission. May I with
your permission read the particular
article so that hon. Members might
be aware of the exact implication of
that article. Article 81(3) reads as
follows:

“Upon the completion of each
census, the representation of the
several territorial constituencies
in the House of the People shall
be readjusted by such authority,
in such manmer and with effect
from such date as Parliament
may by law determine:

Provided that such readjust-
ment shall not affect representa-
tion in the House of the People
until the dissolution of the then
existing House.”

Now let me read the enacting for-
muta of the Act. It is an Act “to
provide for the -readjustment of the
representation of territorial consti-
tuencies in the House of the People
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and in the State Legislative Assem-
blies and the delimitation of those
constituencies and for matters con-
nected therewith”.

The basic fact which has to be
taken into account and which is also
a limitation, is the actual existence
of territorial constituencies on the
date of the Constitution coming into
operation and of each census. Exist-
ing territorial constituencies cannot
be ignored or put aside, but have to
be taken as the basis, and any re-
vision or adjustment of such existing
constituencies must. be directly re-
lated to the increase in population
of each constituency and the need
for revision so as to bring it within
the limits mentioned in article 81(1)
(&).

What has the commission done? I
suggest that the Delimitation Com-
mission has gone outside the powers
that have been conferred on it by
Parliament, that it has overstepped
the prescribed limits laid down by
the Constitution. The Constitution-
makers were most scrupulous in
their choice of words. They did not
intend that every census operation
should be followed by an annihila-
tion of constituene¢ies. Indeed exami-
nation of the evolution of this parti-
cular clause reveals the wealth of
constitutional precedents that had
been taken into account by them. In
the Irish Free State Constitution, a

provision relating. to representation
reads as follows:
“The Oireaehtas shall revise

the constituencies at least once
in every 12 years, with due re-
gard to changes in distribution
of the population, but any altera-
tions in the constituencies shall
not take effect during the life
of Dail Eireann sitting when
such revision is made.”

Our Constitution-makers as a
matter of fact not satisfied with ‘revi-
sion’ took great trouble to find an-
other and more appropriate term.
They thought that revision might re-
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ping up of constituencies. They,
therefore, thought it better that a
more definite and a more restrictive
term should be employed. There-
fore, they consulted the Constitution
of Canada in which a slightly diffe-
rent word is employed, and - that
word has been put into our Consti-
tution. The provision in the Cana-
dian Constitution reads thus:

“On the completion of the cen-
sus in the year 1871, and of
each subsequent decennial cen-
sus, the representation of the
four Provinces shall be read-
justed by such authority, in such
manner, and from such time, as
the Parliament of Canada from
time to time provides, subject
and according to the following
rules:...”

Readjustment implies that there is a
thing which is to be readjusted.
Parliament did not therefore confer
upon the Delimitation Commission
the power to scrap the old consti-
tuencies or to create new constituen-
cies. Parlimment did net intend to
give the Delimitation Commission
the powers: of a Brahma. What it
had intended was that the Delimita-
tion Commissien should’ content it-
self withr sueh revisions' or read-
justments so as:to bring the corstitu-
encies within the limit mentioned in
.article-81 (1) (a).

I do not know if hon. Members
.are familiar with the provisions of
the Delimitation Commission Act.
But I should like them to consider
the provisions of this Act and find
.out what has taken place: What has
-occurred has a very serious bearing
.on the idea and continuance of re-
presentative government.

As I have already pointed out. the
Constitution contemplated readjust-
‘ment and not a new creation of ter-
ritorial: constitueneies. The  very
notion of readjustment  postulates
the existence and

-thing to be readjusted: Otherwise.
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the Constitution could have eategori-
cally affirmed its intention in diffe-
rent language as it has done in ar-
ticle (3) regarding  alterations and
formation of new States. The pro-
cedure and approach adopted by our
Constitution-makers to the problems
of readjustinent of territorial con-
stituencies is correct and in confor-
mity with the inherent theory and
principle of democracy. A Member
represents a constituency. A Mem-
ber is entitled to and is expected to
be in touch with his constituency.
The constituency should not. there-
fore, undergo any more revision or
transformation than is absolutely es-
gential to keep within the limits en-
visaged by article 81 (1) (a).

The view that I have propounded
gains confirmation from what we
have done in the present Parlia-
ment. We passed the Constitution
(Second Amendment) Act. . 1952,
which removied the upper limit of
750,000 of population for a terri-
torial constituency, mainly, if not
solely, with a view to retaining the
identity of the existing constituen-
cies. If the territory of a constitu-
ency is to be disturbed fundamental-
ly, if the identity of a constituency
is to be obliterated altogether as has:
been done by the Delimitation Com-
mission in the case of several con~
stituencies. then, after cach census
operation we would have confusion
and the very idea of continuity which
is the basis of representative Gov-
ernment will have received a death
blow.

The idea of contimuity in a demo-
cracy implies the approval or dis-
approval of the electorate that has
once elected a representative. If the
constituency ceases' to exist altoge-
ther. the connection: between the- re-
presentative and the constituency
would have been snapped altogether:
It is in future impossible to think of
nursing constituencies.

I should like further to point out
that unlike the Delimitation Com-
mission the Constitution-makers have
wisely emphasized the nexus that
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ber and his constituency, The pro-
viso to article 81 (3) implies that no
more revision or readjustment than
is absolutely necessary will be made
and that essentially and fundamen-
tally the identity of the constituency
will not be affected. Otherwise, the
theory of an elected Member  still
representing a constituency becomes
absolutely meaningless and the basic
idea of democracy vanishes altoge-
ther. The democratic idea, after all,
is that a Member represents voters
of a particular constituency, and not
a tract of land as the Delimitation
Commission seems fallaciously to as-
sume. The particular territorial
constituency must be actually in
existence and not be there by any
process of fiction. While it is agreed
—and I am not here to put forward
an indefensible proposition—that no
Member has a vested right to conti-
nue for all time as a Member of the
House, it would be equally appro-
priate to point out that existing
Members have a definite right and
duty to nurse their constituencies. to
understand the views of their voters,
to appreciate their grievances and
to take into account their wishes, so
that they might make proper repre-
sentation to Parliament. If the very
identity of a constituency is destroy-
ed altogether, what can a Member
do except to ignore the views of
those who have elected him and look
to some other new constituency for
the purpose of nursing it? This is
opposed to all canons of democracy.
I made a reference some time ago
to the proviso to be found to article
81 (3). The Constitution-makers
themselves were extremely reluctant
to break. as I said. the nexus that
should subsist between the elected
representative and the electors. Ar-
ticle 81 (3) and the provision to this
sub-clause emphasize this all the
more. The proviso to article 81 (3)
reads:
“Provided that such readjust-
ment shall not affect represen-
tation in the House of the People
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until the dissolution of the then
existing House.”

What does this mean? The Consti-
tution-makers envisaged only read-
justment and not complete transfor-
mation of existing constituencies.
If, during the lifetime of Parliament,
readjustment takes place, Members
will be deemed to represent the new
constituencies notwithstanding such
readjustment. But if the changes
are of a serious character, so as to
alter the very identity of the consti-
tuencies, the Members cannot by
any exercise of logic be deemed to
represent any particular area.

I have suggested enough to prove
that the Delimitation Commission
has usurped powers and jurisdiction
which were never conferred on it.
It has forgotten I repeat that it is,
after all, a creature of parliamentary
enactment. No commission, how-
ever eminent it may be, can afford to
be above the Constitution, and Par-
liament has an inherent right to re-
view the doings of this body.
There is no point in suggesting that
just because it is a statutory body,
therefore, it should be immune from
criticism. A statutory body’s deci-
sions cannot 1 grant be brought be~
fore this House, for amendment, re-
view or change; but surely the pro-
cedure and the manner in which it
has tackled these problems can and
should be brought before this House,
particularly as this House has decid-
ed to co-operate with it in the re-
adjustment of representation.

What is the approach adopted by
this Delimitation Commission—the
creature of a parliamentary enact-
ment? My hon. friend Dr. Lanka
Sundaram is an associate member of
the Delimitation Commission. But
the manner in which he was treated
by the Delimitation Commission
throws a flood of light on the pom-
pous approach that was adopted by
the Chairman of the Delimitation
Commission. My hon. friend Dr.
Lanka Sundaram pointed out on one
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occasion—it was an important oc-
casion relating to the discussion of
the Budget—that an adjournment or
postponement of the Delimitation
Commission’s conference to be held
in Kurnool would be convenient.
The curt, and—what I should term,
—discourteous reply given by the De-
limitation Commission was shocking.
I am very reluctant...

Dr. Lanka Sundaram (Visakhapat-
nam): May I interrupt my hon.
friend? It is not only I who has
been mauled by the Commission,
but the Andhra Government who
wanted postponement were mauled.
No adjournment was given.

Dr. Krishnaswami: Then that
makes the offence much more se-
rious than I thought, and therefore.
we have all the more a right and
duty to review the Delimitation Com-
mission’s doings. There is an im-
pression in certain circles that this
‘House of the People is non-existent.
and those whom we have created
and whom we have made members of
a statutory body can afford to snap
their fingers at us, snap their fingers
at the very Constitution and bring
every democratic institution into
contempt. Let them remember that
they have, after all, to function
under certain limitations, and that
they are not as important as they
assume themselves to be, and that
this Parliament has a sufficiently
long arm to bring them under control
and to make them confcrm and be-
have properly according to certain
well accepted principles of fair deal-
ing and justice.

Shri Biswas: I should like to pro-
test against this sort of attack on
the members of the Delimitalion
Commission. that is made here. The
members of the Commission should
not be treated as if they were just
servants of Members of Parliament
or of Parliament......

Several Hon. Members: They are.
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Shri Biswas: The function which
has been assigned to them should
not be completely lost sight of in this
manner.

Dr. Lanka Sundaram: On a point
of order. The Commission has been
appointed under an enactment pas-
sed by this Parliament. This House
is now trying to review the work,
and more so, the procedure adopted
by that particular Commission. I do
not see why and how my hon. friend
the Law Minister can object to the
remarks made by my hon. friend Dr.
Krishnaswami.

Shri Biswas: At least, I have tte
right to raise this objection. None
of these facts were placed before me.
I should like to ascertain facts from
the members of the Commission.
While such one-sided and ex parte
statements are being made against
responsible members of the Commis-
sion, who fill responsible position,
positions almost as good as those of
High Court judges, while these at-
tacks are being made, I have not
been supplied with the facts, and I
have no material before me, on
which I can either accept or contra-
dict those facts. I am placed in that
embarrassing position. Is this right,
is this fair, that because we are the
Parliament, we think that we can do
anything and ride rough-shod over
every convention and every idea of
propriety? (Interruptions).

10 AM.

Shri D. C. Sharma (Hoshiarpur):
1 think it is the procedure adopted
by thre Commission, that is under dis-
cussion. But I have been listening
to the hon. Member for the last
twenty minutes or so, and I think
he is only making some obiter dicta
with regard to the functions of Par-
liament: he has not yet come down
to brass tacks. I would request the
hon. Member to come down to brass
tacks. and to discuss the procedure
adopted by the Commission. because
that is the point under discussion.
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Mr. Deputy-Speaker: The hon. Law
Minister seems to feel some difficulty
in regard te discussions of this kind
—this was admitted by the Hon.
Speaker—which are not balloted by
way of resolutions earlier. The
matter was raised by Shri Vallatha-
ras, that there has not been sufficient
notice given to hon. Members, and
that the notice of the discussion was
given to hon. Members only late
last night. When the Hon. Speaker
was deciding this, he said that it
was urged upon him that this matter
should be disposed of early, and
therefore, ultimately, the House seems
to have agreed to have this discus-
sion even earlier than the reply of
the hon, Law Minister on the motion
in regard to the Hindu Marriage
and Divorce Bill. The hon. Law
Minister feels—of course, he can
rightly feel—that these matters are
not before him, and therefore he
would like to take time to reply.
Normally some time is fixed for this
discussion.

An Hen. Member: Two hours.

Mr. Deputy-Speaker: As many as
iwelve persons have indicated their
desire to participate in this diseus-
sion, and two hours have been al-
lotted for this originally. The hon.
Law Minister will take half an hour
today for his reply in regard to the
Hindu Marriage and Divorce Bill. I
understand from the hon. Minister
of Parliamentary Affairs that the
Salaries and Allowances of Members
of Parliament Bill may be taken up
tomorrow. So, the rest of the time
today may be devoted to the discus-
sion on delimitation of constituenecies.
if the House agrees, I shall call upon
the hon. Minister, unless he wants
to take time, and have his reply
postponed to some other day, at 12-18
P. M. and he may conclude by 12-30
p.M. Or, if he wants more time, I
shall call upon him at 12 noon. and
he may conclude at 12-30° pM. and
then he can start his reply to the
discussion on the Hindu Marriage
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and Divorce Bill. H, however, he
feels that so far as these matters are
concerned, he would like to take
time and get information regarding
the matters that are raised here. I
{eave it te him. But it is a gquestion
of allotting time for discussion. The
same handicap is everywhere. No
previous notice of the points is:
given, and no procedure is laid down.
and this is how we have been carry-
ing on. so far as discussions under
rule 211 are concerned. I leave it
to the hon. Minister as an excep-
tional case: if he wants time on 'bec
half of Government, we may consider
that matter, and see if this could
stand ‘over or his reply only.

Shri Biswas: My difficulty is this.
If questions of fact are raised in the
course of this discussion. and I am
expected to give a reply, I must be
supplied with those facts, so that T
might get the materials from the
Election Commission or from the De-
limitation Commission or whatever
it is. On what basis am I to reply?
That is my difficulty. If the ques-
tion was one of interpretation, this
is the interpretation, this is the Con-
stitution, this is the provision, they
have exceeded the limits of that, etc.,
all the facts that I shall require
is whether they have actually trans-
gressed those limits or not. That is.

about all. and on that, it may be
possible to reply. But if questions
of this personal nature are raised,

and it is said, that they asked for
an adjournment, but that adjourn~
ment was refused, and so on, I do
not know on what grounds that ad-
journment was asked for, and on
what grounds that adjournment was.
refused. I should think any tribu-
nal, judicial or semi-fudicial, has the
right to say whether an adjournment
should be granted or not. It will
be a bad day for us, if such ques-
tions were raised, and because an ad-
journment was not given, the tribu-
nal were hauled up at the bar of
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Parliament; it will be a bad day for
Parliament, if such a thing were

done.

Several hon, Members rose —

Mr. Deputy-Speaker: How can I
afford opportunity to so many hon.
Members simultaneously?

Dr. Lanka Sumdaram; Sir, I am
rather surprised at the manner in
which the hon. the Law  Minister
sought to make a statement......

Mr. Deputy-Speaker:

speech?

Dr. Lanka Sundaram: My point is
simple. There is the official gallery
here in this hon, House. He can
call the Members of both the Com-
missions to be present as the debate
goes on. That is the normal proce-
dure. Apparently, he does not want
discussion...

Mr. Deputy-Speaker: So far as
this matter standing over till the
some other day is concerned, there
is nothing in the Rules of Procedure.
This subject is discussed under Rule
211. There is certainly a way as re-
gards the opportunity which the hon.
Law Minister thinks he should have.
Other hon. Ministers have also con-
sented to similar motions and they
have been able to get the facts. Be-
fore consenting to the motion, wheth-
er it should be admitted or not, the
Minister is also asked to look into it.

Shri Biswas: I had signified my
dissent. I had stated that it was
very vague and I did not agree to
this discussion taking place. The
matter is in the hands of the Speaker

*and T have got to submit to his rul-
ing. I was informed late last night

Making a

that the discussion would take place.

Dr. Lanka Sundaram: The cat is
out of the bag!

Mr. Deputy-Speaker: I will consider
it. If the hon, the Law Minister
feels on behalf of the Government
that he wants time for consideration
and reply, the facts maey be placed
betore the House and as en-exception

13 MAY 1954

Delimitation of 7296
Constituencies ’
—for it is not provided for in the
rules—.since the Government must
have its own say on this matter, I.
will allow his reply to stand over
till some other day which he may
choose. In the meanwhile, T  will
stick to the time-limit for this matter,
ie. 12-30. Then 1 will call upon the
hon. Minister to take up reply to the
other matter.

Shri Biswas: Yes, Sir.

Mr. Deputy-Speaker: This discus-
sion will go on till 12-30. The hon.
Member who started. Dr. Krishna-
swami, will take 20 minutes or 25
minutes at the most. Then I will
call the other hon. Members and give
10 minutes each, if possible.

Shri Biswas: So you allow me to

reply on some other day.
Mr. Deputy-Speaker: Very well.

Shri Raghavachari (Penukonda):
It was stated by the Speaker that the
matter had to be discussed _before
the 17th and therefore, even the dis-
cussion was not allowed to be post-
poned till tomorrow. So in consider-
ing the question of giving  further
time to the Minister this fact must
be taken into account.

Shri Altekar (North Satara): May
I make a submission?

Mr. Deputy-Speaker: Let the hon.
Minister reply tomorrow.

Shri Biswas: That will depend on
whether I am able to consult the
Members of the Delimitation Com-
mission. 1 understand they are not
here. They are now out on tour.

Mr. Deputy-Speaker: When does
the hon. Minister expect he will be
able to reply?

Shri Biswas: I have got to find out
when they are due to- return. If
such charges are made, them of course.
on those points I have got te comsult
them., Without -referemce to them,
how can I reply? So that depends
on when they return. .
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Mr. Deputy-Speaker: It is a small
mmatter. The only question is...

Shri Biswas: May I just find out
from my officers as to when they will
‘return?

Mr. Deputy-Speaker: Oh, yes.

Shri Punnoose: On a point of
-order, Sir. The hon. Minister just
now stated that when notice of this
motion was given...

Shri Biswas: The infomation in
possession of the Law Minister is

‘that they are not expected to return
‘before the 17th...

Shri V. P. Nayar (Chirayinkil):
Sir. a point of order has beeen rais-
ed. Let it be heard.

Mr. Deputy-Speaker: Let me dis-
pose of this matter which has al-
ready been taken up. I heard the
hon. Speaker to say that it was re-
presented to him that this matter
must be disposed of before the 17th,
and therefore he gave consent at such
short notice; ultimately, the House
agreed and we are proceeding. If
however the hon. Law Minister can-
not reply before the 17th, the very
object of giving such short notice,
as the hon. Speaker said, will be
lost. Therefore, he may reply today
with whatever material he has., un-
less he 'is able to choose any other
day earlier than the 17th. I leave
it to him. He may make up this mind
before he wants me to call him at
about 12 or 12-15. I am prepared to
call him.

Shri Punnoose: The hon. Law
Minister stated that when notice of
this motion was given, he gave the
reply that the miotion was vague,
that he was not in a position to
answer and that he was not posses-
sed with all the facts. Also he gave
the opinion that it should not be
fixed up and that still it was fixed
up. That means he has certain dis-
satigfaction as to the fixing uvp of
this time. Is it not a reflection on
the"Chair to make that statement on
the floor of the House?
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Babu Ramnarayan Singh (Hazar:-
bagh West): Hear, hear.

Mr. Deputy-Speaker: I am afraid
there is no reflection. The Law Min-
ister said it; but ultimately the deci-
sion is in the hands of the Speaker.
The Speaker said that it should be
discussed before the 17th and in
spite of the Law Minister's incon-
venience, he agreed. Therefore, the
Law Minister only made a statement
of fact, as to under what circum-
stances it happened and that he must
have notice and he must gather all
material. Until yesterday he could
not know of it and therefore, he feels
there is a handicap. So there is no
point of order. The hon. Law Min-
ister is entitled to say that notwith-
standing his objection, it was accept-
ed by the Speaker:

9¥Jl PNOYs ] ‘ruremseuqsuy ‘iq
to resume my speech from where I
ieft off. I want to point out to my
hon. friend, the Law Minister...

Mr. Deputy-Speaker: With regard
to the first point that was raised by
the hon. Law Minister, hon. Mem-
bers will confine themselves to the
merits of the matter, the irregulari-
ties and other relevant matters.
General " discussion as to whether we
have jurisdiction over them or not
is not relevant, unless any point of
order is raised. So far as admission
is concerned, it has been admitted
by the hon. Speaker. Therefore,
there is no -more going into that
matter. He has given his consent
and so far as this matter is con-
cerned, his decision is final. Now
we have only to discuss and leave -
it; we are not going to take a deci-

-sion on this matter.

Dr. Krishmaswami: I did not wish
to offend my hon. friend, the Law
Minister; nor must this House as-
sume that I was withholding facts
from him.

Shri Biswas: You made that charge.

Mr. Deputy-Speaker: Let there be
no conversation across the Table.



7299 Delimitation of 13 MAY 1954 Delimitation of 7300
Constituencies Constituencies
Dr. Krishnaswami: But the point publication of proposals is envisaged

which I should like to make is that
the facts which I am mentioning are
published in the Gazette of India.
Dr. Lanka Sundaram wrote his dis-
senting Minute and that has been
published in the Gazette of India. 1
presumed that Members of the Gov-
ernment were at least familiar with
the Gazette of India....

Shri N. C. Chatterjee (Hooghly):
Never.
Dr. Krishnaswami:...and therefore

it was that I suggested that these
facts should be taken into account.

'

I was dealing with the powers and
the procedure of the Delimitation
Commission. It was not my inten-
tion to asperse any individual mem-
ber of the Delimitation Commission,
but jt certainly is my desire to affirm
from this side of the House—and 1
hope I will have uniform support
for what I am advocating—that so
far as these bodies are concerned,
they are only creatures of parliamen-
tary enactments and they are sub-
ject to certain well-known limitations
which they cannot afford to oversiep.
It is no use trying to be touchy about
the dignity of this or that individual;
no matter however eminent he be,
if he tries to overstep the limits
prescribed either by the constitu~
tion or an act we certainly have a
right to invite the attention of this
House and to suggest corrective
measures so that he might keep
within the limits prescribed by the
Constitution.

I shall refer to some aspects of the
procedure adopted by the Delimita-
tion Commission. The Commission
cannot usurp jurisdiction which it
does not possess under the Constitu-
tion. The limitation about the dis-

tribution of seats and delimitation
of constituencies under the Act is
that the Delimitation Commission

should publish its
187 P.S.D.

propusals. The

to give the public an idea regarding
the reasons and concrete schemes
which, according to the Commission,
should be adopted. The Act fur-
ther provides for objections being
made to the proposals by the Com-
mission. But unless the Commission
—and this is an important point
which the hon. Law Minister will
have to bear in mind—gives out its
reasons, a bare publication of the
list of new constituencies and an in-
vitation to make objections will be
absolutely fatuous and purposeless.
The public must be given informa-
tion as to why existing constituen-
cies ar> disturbed or how the read-
justments would not have been pos-
sible without scrapping up and

destroying the identity of the old
constituencies. Without such infor~
mation being furnished, calling for

objections is meaningless, a fake and
a farce, and is meant to be. an eye- -
wash. It is, therefore, imperative
that before going any further, the
Commission should be compelled to
disclose the procedure adopted by it,
the data on which it acted and why
several constituencies have lost their
shapes altogether and become total-
ly unrecognisable at least to the pre-
sent Members of the House of the
People. Parliament is entitled to
know all these matters. Parliament
demands that these matters should
be brought to their notice. We have
after all appointed the Delimitation
Commission for a certain specific
purpose under the Delimitation Act.
What is to be the solution of our
present difficulties? I am not one
of those who suggests that all these
proposals should be brought before
Parliament. for amendment and re-
view. This may lead to an odious pro-
cess of lobbying. But I do affirm that
we should clarify our intentions and
a clarification is most necessary. I
recommend two simple amendments
which can be made to the Delimita-
tion Act. These clarifications re-
commended are in conformity with the
spirit and tenor of the Delimi~
tation Commission Act. I should
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like this proviso to be put in at the

end of section (8).

7301

“Provided further that in giv-
ing effect to the provisions of
this  sub-section, the existing
constituencies shall be readjust-
ed with the minimum necessary
alterations.”

[

The other amendment is that the De-
limitation Commission should be
compelied to publish its proposals
together with the detailed and compre-

hensive reasons and the dissenting
proposals of the associate wmembers.
My hon. friend, the Law Minister,

points out that it is too late at this
stage to think of legislation. I agree
that it is late, but this is a matter
which is of such great urgency, that an
ordinance can be and should be is-
sued. The House will not be in ses-
sion, 1 agree; neither can the House
be kept without any business to be
transacted. The Commission is al-
ready progressing rather ravidly and
in order to proceed at greater speed,
I understand that the Chairman has
shifted the venue of operations to
Ootacamund, a salubrious hill station.
By the time the House meets next,
it would have completed the deli-
mitation of constituencies of major
States. If the Bill is to wait until
the House is to meet, it cannot be
enacted until September, and then,
if enacted. the work of the whole
Commission will be rendered nuga-
tory. The amount of money spent
on the Commission’s labours would
be a waste of public funds. There-
fore this is an appropriate case in
which an ordinance can be and
should be issued. I demand relief
from Parliament. A reliet from
Parliament should be granted so that
the mischief that has been done may
be retrieved. An ordinance, after
all, is a temporary injunction to be
followed by complementary legislation
which would be in the mnature of a
permanent relief. T have said
enough to indicate that there are
strong grounds...
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Mr. Deputy-Speaker: Does the hon.
Member mean that under the Con-
stitution readjustment of constitu-
encies does not mean an overhaul or
a recasting of the whole thing?

Dr. Krishnaswami: That is the
point. I derive support for my
standpoint from the fact that when
the original draft was prepared re-
vision was taken from the Irish
Constitution. Eventually the Consti-
tution-makers omitted the word ‘re-
vised’ and put in the word ‘readjust’
which they took from the Canadian
Constitution. It is exactly because of
that, that they put also the proviso say-
ing that during the existing Parliament,
the constituencies shall not be dis-
turbed. In other words. they thought
that Members of Parliament would
be deemed to represent the new con-
stituencies. The Delimitation Cemmis-
sion was not constituted to be a
grand jury to gallivant throughout
the country and upset all constitu-
encies on the ground that there had
been some gerrymandering in the
past. Parliament has not been ap-
prised whether there was gerryman-
dering in the past. Parliament has
not yet had any occasion to review
this matter. Certainly if Parliament
bad wanted to upset gerrymandering
of constituencies, a different pro-
cedure would have been adopted.
This sort of high and mighty attitude
that has been adopted by the Delimi-
tation Commission should not have
been acquiesced in by the associate
members of this House who should
have brought it to our notice earlier.

Mr. Deputy-Speaker: What is the
need for an ordinance? What is the
hurry? It can be had only when
there is a very urgent need.

Dr. Krishnaswami: If these pro-
posals are finalised before Septem-
ber, then we would have to pass an
Act.

Mr. Deputy-Speaker: What is the
hurry even before September?
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Dr. Krishnagwami: That depends are affected. I would like to point

upon the personnel of the Delimita-
tion Commission and how far the
Law Minister is able to apprise them
of the wishes of this House.

Mr. Deputy-Speaker: Is there any
#.election to go on in PEPSU or Tra-
vanccre-Cochin? Or. is this for the
general elections next time?

Dr. Krishnaswami: Yes;
fore, I fail all the more to
stand why they did not grant a
simple adjournment when my hon.
friend., Dr. Lanka Sundaram. demand-
ed it on the 27th February last. It
was the date on which the Budget
was introduced. I therefore suggest
that this i3 a plain case in which
thére ought to be a clarification of
our intentions. The amendments
that I have suggested are of an es-
sentially simple character. Parlia-
ment has, therefore, a right to shake
the delimitation commission out of
the rut into which it has fallen, to
make it realise that it is to repeat a
creature of Parliamentary enactment,
and that it cannot afford to flout the
wishes and express command of Par-
liament. A nparliament which has
been elected on the basis of adult
franchise.

Shri Bansal (Jhajjar-Rewari): On
a point of information. I want to
know what is the real point in get-
ting up this debate and having a de-
cision of this House before the 17th
1 have not been able to follow.

Dr. Krishnaswami: May I clarify
the point? 17th is the last day for
sending objections before the Delimi-
tation Commission.

Some Hon. Members: In what
State ?

Dr. Krishnaswami:
Andhra.

there-
under-

Madras and

Shri Velayudhan (Quilon cum
Mavelikkara—Reserved—Sch. Castes):
Travancore-Cochin also.

Dr. Krishnaswami: Yes: practical-
iy, three major States of the south

out that merely asking us to give
our objections without giving us a
list of the reasons why the con-
stituencies have been delimited would
be absolutely dishonest.

Pandit Thakur Das Bhargava
(Gurgaon): What about the other
States of India?

Dr. Krishnaswami: That also will
have to be taken up for revision.

Pandit Thakur Das Bhargava:
Will there be a retrospective effect in
respect. of finalised Delimitation pro-
posals.

Dr. Krishnaswami: They are all
provisional. I suggest they should
be reopened.

Pandit Thakur
They are not.

Dr. Krishnaswami: Ours are pro-
visional proposals. ’

Das Bhargava:

Dr. Lanka Sundaram: Two years
ago today every hon. Member of this
House entered this Chamber. We
are not even half-pay -through the
five-year period of the life of this
hon. House. It is rather appropriate
that on the third anniversary of our
entry into this Chamber. we should
be discussiug delimitation. T would
like to make two points. 1T would
like my hon. friend the Law Minister
to listen to me on this. I am not
contesting the validity of the Presi-
dential orders on delimitation. I am
sure on one in this hon. House will
contest it. I am not impugning the
integrity of the members of the De-
limitation Commission...

Mr. Deputy-Speaker: All personal
references may be avoided. An emi-
nent judge of the Supreme Court is
the Chairman of the Delimitation
Commission. - Hon. Members are en-
titled to say what the scope of the
Delimitation Commission is and if
the Constitution has been misunder-
stood or misinterpreted. if a clarifi-
cation is necessary, what steps should
be taken by this Parliament ete.
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They are within their legitimate Dr. Lanka Sundaram: That is ex-

right to that extent.

Shri Radhelal Vyas (Ujjain): The
Chairman of the Commission is no
longer a judge of the Supreme Court;
he has retired. Cannot a reference
be made to the retired judge? It is
not in his capacity as judge of the
Supreme Court that he will be dis-
cussed. It is only as Chairman of
the Commission.

Mr. Deputy-Speaker: All that I am
saying is this. He may not now be
a judge of the Supreme Court but
he is an eminent person who has
acted as a judge of the Supreme
Court. He is now the Chairman of
the Commission. There may be
differences of opinion regarding the
interpretation or the working out of
the rules and that might cause some
amount of embarrassment and incon-
venience which was not contemplat-
ed by the Parliament at the time of
the framing of the Constituticn. Hon.
Members are within their rights to
refer to those difficulties on the floor
of the House and seek such redress
as might be desirable. But, to go
beyond that and to say anything
against the Chairman is not proper.
Independent of having been a Judge
of the Supreme Court. the Chairman
of a Commission is entitled to res-
pect by the Members of this House.
TLet there be no heat in this matter.
Facts leading to a conclusion as to
what should be done, whether there
should be a thorough overhaul as if
we are doing it for the first time now,
or is there to be a re-adjustment on
account of the census—every cen-
sus will mean that there is no fixed
constituency and the whole constitu-
ency will be wiped out—are all
matters on which the hon. Members
might say what they feel. The hon.
Minister will take time to consider
them and place his views before the
House. Apart from that. other mat-
ters if they are brought in. unneces-
sarily cloud the issue and our atten-
tlon iz diverted.

actly what I was making out. My
second point is that I am not im-
pugning the integrity and character
of the Members of the Commission.
In fact, the Secretary of the Cam-,
mission had received very high
praise from Sudan, international
praise. That is not the point at
issue. The point to which I am
directing the attention of the House
is the manner and method adopted
by the Delimitation Commission in
the process of the discharge of its.
duties which has created a number
of difficulties. And. in order to help
my hon. friend, the Law Mirister, I
would quote with your permission
two or three very small paragraphs
from my minute of dissent to the
Report of the Delimitation Com-
mission which appeared in the Gazette
of Indic and also in the Gazette
of the Andhra Government. I will
come to that in a minute. As you
have correctly put,......

Shri Biswas: In the notice of the
motion no reference was made to
the State or States in respect of
which the complaint was made. For
the first time., now, I understand
that Andhra and Madras are intend-
ed .to be referred to. But, they were
not mentioned in the notice of motion
and I do not know which Gazette of
India I have to look up.

Dr. Lanka Sundaram: He can reply
tomorrow. I do not know why my
hon. friend, the Law Minister is
impatient. He has plenty of time for
a reply, a considered reply with the
assistance of the Secretariat and
other officers. He has 24 hours and
more.

The point 1 was arguing was this.
As you correctly said a minute ago.
Mr. Deputy-Speaker, every time there
is a census, are these constituencies
to be wholly wiped out of existence
and new constituencies formed? I
have got here a map and I would
not waste the time of the House. I
will show without any difficulty at
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all that even geographical conside- consultation with not only the

rations, considerations of contiguity ‘associate members nominated in the

have been completely ignored Dby
some of the proposals of the Delimi-
tation Commission.

Pandit Thakur Das Bhargava:
How can they? There must be con-
tiguity according to law.

Dr. Lanka Sundaram: I am glad
my hon. friend has raised this point.
They are all absolutely unrelated
at all. 1 am prepared to give this
to my hon. friend and place it on
the Table here for every hon. Mem-
ber to examine it. The point 1 am
making is......

Mr. Deputy-Speaker: 1 find hon.
Members bring here some article,
some bottle, something......

Dr. Lanka Sundaram: It is a map
©of the Commission, Sir.

Mr. Deputy-Speaker: There cannot
be a photograph of it here simul-
taneously with tire reporter. No-
body except the hon. Member can
see it. If the hon. Member wants to
refer to the Plan in the House, he
must refer to it in words as to what
exactly he means. Otherwise, it can-
not go into the records. There is uo
use dangling it in the House.

Dr. Lanka Sundaram: My friend
was amazed at the point I was mak-
ing. The point is that even consi-
derations of contiguity have been
wiped out by the Delimitation Com-
mission.

Mr. Deputy-Speaker: This is not a
general discussion on a Bill where
fion. Members can speak irrespective
of time. I would suggest to the hon.
Members that they may refer at hest
4o points on which this House must
interfere or to show that the De-
Jimitation Commission by an erro-
neous interpretation are not carrying
the demarcation in the spirit of the
‘Constitution.

Dr. Lanka Sundaram: The vpro-
cedure adopted is arbitrary. It coes
ot give any opportunity for proper

name of this House but also of the
public. It is here that I would crave
your indulgence to quote two small
paragraphs from my minute of dis-
sent, paragraph 5 in the Gazette of
India dated the 26th April, 1954. It
reads thus:—

“For several months past there
were  public statements by
Andhra Ministers referring to
the existence of a memorandum
of the composite State of Madras—
(that is before the creation of
Andhra into a State)—regarding
delimitation. I put myself in
correspondence with the Secre-
tary of the Delimitation Commis-
sion and his letter No. 58/27/53
of the 13th February, 1954 inter
alic runs as follows, as far as
this point goes. ‘I am to state
that there are no proposals of the
composite Government of Madras-
Andhra with the Commission.’
Since the Ministers of the Andhra
State are reported in the papers
to have referred to the proposals
of the composite Government of
Madras before partition, I was in
correspondence with the Minis-
ter for Finance and Law of the
Andhra State, Shri T. Viswa-
nathan. and his letter of the 2lst
February. 1954. runs, in part, as
follows: ‘The proposals so far
made were made entirely at the
office leve]l and that was done at
the time of the composite State.
The Andhra Government Depart-
ments are just now looking into
the matter.” ”

My point is this. I am an associate
member functioning in the name of
this House with the Commission. 1
am aware—as you are aware, coming
from that part of the country from
which I come—that there were pro-
pusals by the composite State of
Madras, the Government of Madras
before partition. I asked them for
a copy. I am told by the Commission
that there are no such proposals. I
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wrote to the Minister in Andhra. He venience?

savs. there were. This is the proof.
The tragedy, however, is this that
even the Andhra Government or the
Andhra Minister with whom I put
myvself in touch did not supply me
witn a copy of the proposals and I
am asked to advice the Commission
in the name of this House. Is it fair,
1s 11 proper? On what basis did the
Delimitation = Commission vroceed.
The Delimitation Commission sup-
pressed the proposals which they had
received. I talk with a certain
amount of anxiety on this point.
These associate members have been
fooled about by the Commission.

i will give another instance. This
ron. House met on the 15th Febru-
ary. I arrived here on the 11th Feb-
ruary after a stay of two months in
my constituency. A letter was wait-
ing for me here dated the 10th of
February asking me to proceed im-
mediately and meet them on the 23
or so.

Mr. Deputy-Speaker:
Parliament commence?

Dr. Lanka Sundaram: On the 15th
February. .

When did

Two days after that I rang up the
Commission. I do not know the
Secretary of the Commission; I have
had no opportunity of meeting him.
I asked him whether the Commission
would give us a suitable date. Do
you know the answer I got? I declare
it with honour. He said. ‘After all
the Commission has got to do some
work’. As if we have nothing to do.
That is a small point. And. lo and
behold, a few days after the date of
the meeting, it was postponed abrupt-
ly, for what reason, I do not know.
Then a further date was fixed.

Mr. Deputy-Speaker: Evidently to
accommodate 4he hon. Member.

Pr. Lanka Surdaram: No., Sir; to
accommodate their office conveni-
ence.

Dr. Lanka Sundaram: I sav so with
all responsibility, because the Secre-
tary of the Commission was asked to
20 to Sudan. I am not quarrelling
with it. The more important point
1 want to make is this. I shall quote
from the Gazette of India so that my
hon. friend may nof think it is all a
cock and bull story. I am reading
from paragraph 7.

*“I want to go on record. on :in-
formation made available to me
from appropriate quarters, that
the Andhrg Government itself’
was most anxious not to have the
meeting held in Kurnool for the
reason that it was in the .nidst
of the budget session and sug-
gested postponement thereof.”

1t was not postponed. And I ame
prepared to declare that there were
no proposals of the Andhra Govern-
ment before the Commission. And
we have the threat of the Order being
finalised on the 17th. Is it fair?

Mr. Deputy-Speaker: Is there any
indication to show how the proposals
were made by the Commission and
published?

Dr. Lanka Sundaram: If you wild
permit me I will come to it a little
later. I am trying to draw attention
to the arbitrary. abrupt and un-
reasonable manner in which tke
Commission have been proceeding.
Leave aside my convenience. The:
Government of the State of Andhra
must be consulted. They asked for
postponement. But the meeting wzs
held.

I will go a step further. I declare,
after making competent enquiries, in
good faith, and in a bona fide
manner, something which  wilt
astound the House. As you know,
Sir, my constituency consists of two
revenue districts. Even today the
Collectors of these two districts have-
not been consulted or asked to make
proposals in this regard.
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Shri Velayudhan: Why should they
be consulted?

Dr. Lanka Sundaram: Let my
friend have a little patience. I am
leading up to the position. Is the
Commission an omniscient body?
Does it manufacture proposals from
its brain caps? What is the basis of
the recommendation sought to  bhe
made in this provisional Order now
gazetted? Where do they get it from?
The Andhra Government has rot
submitted any proposals.

Mr. Deputy-Speaker: But do they
not have the previous proposals?

Dr. Lanka ‘Sundaram: After all you
will appreciate all of us have to pro-
ceed with a sense of responsibility.
So in the final paragraph of my
minute of dissent I wrote:

“] am most anxious that the
proposals of the  Delimitation
Commission should not give rise
to any justifiable grievance that
considerations other than those
involved in population growth
have become involved.”

I am prepared to suggest, and very
seriously, that considerations other
than the implications of the census
have gone into this business. 1 agree
with your admonition. Mr. Deputy-
Speaker, and you have seen my be-
haviour in this House. I do not want
to make any wild or irresponsible
statement. But I do not think that
the procedure adopted by the Com-
mission, in the light of the documents
and the letters of correspondence
between me and the Commission and
between the Andhra Government
and the Commission. is correct. That
is the reasofi why I signed the motion
along with my hon. friend Dr.
Krishnaswami a few weeks ago to
have a debate on the resolution
which unfortunately could not get
through because of certain difficulties.

Mr. Deputy-Speaker: What is it
that the hon. Member wants this
House to do?
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Dr. Lanka Sundaram: Postpone-
ment of the finalisation of the im-
pending orders of the Delimitation
Commission with respect to the
States which have just now been
completed. 1 agree with the state-
ment made by my hon. friend Dr.
Krishnaswami that the Delimitation
Commission must append to each
proposal the reasons for making that
recommendation. without which it
will not be fair to this honourable
House and to the voter at large.

Shri S. S. More (Sholapur): Under
what provision can we make all these
changes or give all these directions?
If you refer to section 4 of the De-
limitation Commission Act which we
have passed. under which the Com-
mission is functioning, you will ‘ee
that they are given complete power
to readjust constituencies.

Mr. Deputy-Speaker: It seems to
be a matter of interpretation of read-
justment. In the earlier portion of
the article in the Constitution it
refers to grouping, dividing, and so
on. readjusting the constituency after
every census in the light of any -
crease in population. What the Lon.
Member evidently sayg is that the
readjustment is not done properly.

Shri S. S. More: We are at a dis-
aavantage. Are we trying here to
implement what we meant by read-
justment?

Mr. Deputy-Speaker: That is the
clarification they want.

Shri S. S. More: According to the
request he made this House shoutd
postpone the finalisation of this.

Dr. Lanka Sundaram: I want the
Commission to postpone the finalisa-
tion.

Shri S. S. More: Who is to ask
them?

Mr. Deputy-Speaker: He is appeal-
ing to the hon. the Law Minister.

Dr. Lanka Sundaram: My friend
has misunderstood my point. I am
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not asking this House to postpone the
finciisation. because it has no juris-
diction in the matter. ] am taking
this opportunity in this House to
convey to the Delimitation Commis-
sion through my hon. friend the Law
Minister that in the light of what we
have said so far, and in the light of
what other hon. Members may say
in tne next few minutes, they should
defer finalisation of the proposals
which for all practical purposes, as
far as I am concerned, are arbitrary.

There is one further point 1 wish
to make. Under the Constitution
this honourable House and the De-
limitation Commission itself have
certain obligations to the Scheduled
Castes and the Scheduled Tribes.
You. Mr. Deputy-Speaker, coming
from Andhra are familiar with the
geography of the area, and you will
see that the interests of the Schedul-
ed Castes and the Scheduled Tribes
have been completely jeopardised as
a result of some of the rzcommenda-
tions of the Delimitation Commis-
sion. You will see that the Schedul-
ed Caste constituency of Eluru has
been abolished and shifted to Nellore.
I am referring to the parliamentary
constituency.

Mr. Deputy-Speaker: Shifted from
one to another?

Dr. Lanka Sundaram: It is a ques-
tion of readjustment! The point I
wish to make is this.

Shri A. M. Thomag (Ernakulam):
In which place is there more con-
centration of Scheduled Castes?

Dr. Lanka Sundaram: That is what
I want to know! There is no in-
crease in the number of seats in the
House of the people for Andhra State
even though there is an increase in
population. That is a point which I
think the House should remember.
These remarkable series of changes
completely wiping out existing con-
stituencies have been made. 1 shall
give one important illustration re-
garding the Scheduled Tribes.
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Shri D. C. Sharma: For the Punjab
there has been no increase in the
number of seats; actually there has
been a decrease.

Dr. Lanka Sundaram: I am not
asking for an increase. I will give an
example regarding the Scheduled
Tribes and sit down. As you know,
Sir, and ag the House knows, I repre-
sent a  joint constituency  with
Scheduled Tribes. I am now at the
moment arguing against my own
personal interest. It is an argument
which I incorporated in my minute
of dissent. There are about seven
lakhg of Scheduled Tribés in Andhra-
desh spread over East Godavari,
Visakhapatnam and part of Srika-
kulam Agencies, the largest being in
East Godavari. But in the last de-
limitation, God alone knows for what
reason, they were disenfranchised
for parliamentary -election 1and a
double constituency was given to me.
Do you know the proposal today?
The Scheduled Castes of Dandakar-"
anya irn East Godavari District are
continued to be disenfranchised. My
double member parliamentary consti-
tuency has been abolished. And the
Scheduled Tribes are given a double
member constituency in the north, at
Vizianagram, where there is hardly
any Scheduled Tribe population com-
pared to my area or Dandakaranya.
In other words there is no unification
of the Scheduled Tirbes south of the
Vindhyas. 1 do not know how the
Delimitation Commission has arrived
at this conclusion. As I said. and I
repeat, I am now arguing against my
own personal interests. Under the
Constitution we have a special
responsibility for the , Scheduled
Tribes. This is only as an illustra-
tion of how we are trying to dis-
charge that responsibility.

I request the hon. the Law Minis-
ter to convey to the Delimitation
Commission on behalf of the House,
at the appropriate moment, that they
should not proceed post-haste with
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the finalisation of these proposals,
because once it is gazetted finally and
the President’s order comes none can
challenge it. I can give him an assur-
ance that I am not contesting the
validity of the President’s order, nor
do I question the character and the
integrity of the members of the Com-
mission. But I am certainly here to
«condemn the arbitrary and, if you
would permit me to say, the irration-
al procedure so far adopted.

Shri Ramachandra Reddi (Nel-
lore): I have got a very few observa-
tions to make on this motion. I agree
generally with the views that have
been expressed by the two previous
speakers. I am reminded here of the
Telugu saying that when a pupil
was asked to draw the picture of his
teacher, he drew it, and in the end
it was found to be not the picture of
his teacher but that of a monkey.

Shri D. C. Sharma: I must say itis
very insulting to the teaching profes-
sion.

An Hon. Member: Let us hear the
‘Telugu saying. .

Mr. Deputy-Speaker:
spend away the time.
part of the delimitation.

Let us not
That is not

Dr. Lanka Sundaram: Uet ug .e-
limit the teacher!

Shri Ramachandra Reddi: A casual
perusal of the delimitation proposals
impresses upon anybody that the
principles have not been properly
adhered to and reasonable methods
have not been adopted in the de-
limitation of the constituencies. We
expected when we passed this Act
and also when g Commission for de-
limitation was appointed that certain
fundamental principles would be
observed by them and those funda-
mental principleg being that they
should interfere in the least with re-
gard to existing constituencies and
that they should have the district
units unchanged as far as possible.
Another principle was that for Assem-
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bly constituency they will have the

taluk units upheld.

Mr. Deputy-Speaker: Are there any
general principles under which the
delimitation is now being done? Why

are they going over the existing
constituencies?
Shri Ramachandra Reddi: I have

not seen any such principles noted
down. but we as Members of arlia-
ment expect generally that there
would be the least interference with
the existing constituencies. I did not
have enough time to devote to the
recent orders of the Commission, as
such I am not in a position to
describe them in greater details. I
would therefore only fouch upon a
few points of general interest.

From a perusal of the report of a
couple of districts with which I am
acquainted, I feel that these principi-
es have been violently violated
and I think that the Commission
should be requested once again to
revise their orders on that oehalf.
For instance. the constituency that 1
represent consists of three Govern-
ment taluks and two ex-estate taluks.
In two Government taluks and two
estate taluks there were only three
M.L.A. general constituencies. Now,
they have been increased to four
after subtraction of a substantiai
area. Instead of three members for
the Assembly, they have created four
members for lesser area and with the
same boundaries, of course with a
few adjustments in the taluk boun-
daries, and two of them will be
from Scheduled classes. .

Mr. Deputy-Speaker: What is the
percentage of increase in population
there, has it doubled?

Shri Ramachandra Reddi: I do not
think so; this i a barren and dry
area. I do not think there is any
possibility of the population being
doubled. I do not think it could
have put in its quota of 10 per cent.
within ten years.

Therefore, I feel that some sort of
vociferous influence has been brought
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upon the Commission and they were
made to think that a few adjustments
here and there would be suitable.
But, I am afraid that influence s de-
pendent upon certain local conditions.
Certain people who are anxious to
retain their influence or membership
in those particular constituencies
want to safeguard their constitu-
encies and influence. They also want
to add on a few more Scheduled class
seats to those constituencies with the
result that instead of three seats in
the same area there will be now six
seats in their pockets. This is nne
point that I wanted to mention.

Then, we had for that district, two
general seats and one Scheduled class
seat for the Parliament. Now they
have cut off one general seat and it
has been reduced to one seat for the
Scheduled class and one general seat,
having taken away a portion of the
previous constituency. Instead of
giving the Scheduled class a seat
there. if the density of population is
the criterion. they could be tacked on
the Scheduled class seat to the West
Godavari district where that pop-ila-
tion is of greater density than in
Nellore. Thus. the density of popula-
tion has not been properly consider-
ed. I am not pleading for removal
or retention of any particular seat in
any particular constituency at all. I
am speaking generally about the way
in which things are being managed.

Ag a matter of fact, it is only when
_a particular Member has got the
opportunity of nursing -his own con-
stituency that he can stand in that
constituency and secure success. But,
here, by the recent order of the De-
Zimitation Commission nursing of the
constitnency has been made impos-
sible. Instead of having taluks as
the units they have cut off the taluks
into several pieces and made Firkas
as the headquarters of certain con-
stituencies. I see them to a large
extent in my own district. Since I
am acquainted with my district I am
trying to point out the defects in my
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district. I feel that in certain cases
the Congress influence has had its
own play upon the decisions.

Shri Achuthan (Crangannur):
Quite the reverse was our experi-
ence.

Shri Ramachandra Reddi: The
reason is.—] am replying to my hon.
friend Shri Achuthan—that in each
district there are two Congress.
parties. the more influential gets the-
better of it and the less influential,
gets the worst of it. That is a thing
which every hon. Member in this
House is aware of. I never wanted
to make a mention of it. but Shii
Achuthan drew me into that.

Now, after the change in these
constituencies, some of them have
been made very small ones and some of
them have been made very unwieldy;.
single member. constituencies have
been doubled up and double member
constituencies have been changed. In
these circumstances one would wish
that the matter is reviewed once
again and the necessary adjustments
made. 1 feel that these constitu~
encies have been used as ‘potter’s
earth’ which can be squeezed into
any shape while it is wet. Whatever
might be the shape, the Commission
did not very much mind it, but they
were only led by certain impressions
of their own creation. I have got the
greatest respect for the Chairman as’
well as members of that Commission.
but I am sure that they have not
been properly advised by those
veople who have been taken to
advise them.

Dr. Lanka Sundaram: Where is the
advise; neither the Collector nor the
Government?

Shri Ramachandra Reddi: As point-
ed out by Dr. Lanka Sundaram if
the State Governments and the
Collector of each district are
not consulted and their views
not taken, I do not know
whom they consulted and whose ad-
vice they have taken. That is why
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I have said previously that certain in-
fluential voices seem to have prevail-
ed over the decisions that have been
taken by the Commission. I would
only submit that there is not much
urgency in this matter. The general
elections are nearly two years off.

Dr. Lanka Sundaram: Three years
off.

Shri Ramachandra Reddi: I am
sure, as far as the present House is
constituted, there is no fear of any
elections earlier or the dissolution of
the Parliament. Since there is no
particular urgency about this matter,
it behoves the Government as well as

the hon. Law Member to see
that the Commission look into
this matter more carefully, take
the opinion of the local

officials as well as State Governments
into consideration and find out a way
by which they can make a more pro-
per and reasonable adjustment.

We expected that the principle of
least interference with the existing
constituencies would be adopted.
But, that does not seem to have been
adopted. We find, in the end, too
much of grafting and cutting has been

indulged in. If we just look
into the map of these consti-
tuencies, we will find that in
certain cases the arm has been

amputated and grafted on to the leg
and a finger has been amputated and
grafted to the toe. I can easily point
out several instances.

Mr. Deputy-Speaker: Fortunately.
the finger has not been put into the
nose.

Shri Ramachandra Reddi: That
would only choke the person. I do
not like to take more of the time of
the House. I would only appeal to
the hon. Law Minister to look into
these matters with an open, mind and
see that, wherever complaints are re-
ceived, such matters are properly ex-
amined by the Government itself,
Whether the Commission is going to
change the proposals or not, I think
the Government should have the ulti-
mate authority to change certain pro-
posals and make the division of the
constituences more reasonable and
more tenable.
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Shri Velayudhan: I wanted to speak
on this particular motion because it.
has created a lot of stir not only
among the Members of Parliament,.
but also among those interests that
are intimately connected with deli-
mitation. When I heard the Law
Minister speak or intervene in the
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Shri K. K. Basu (Diamond Har-

bour): Interject.

Shri Velayudhan:...... or when I
heard some of the Members speak on
this question, I cou._ld not help feeling
that they express no reasonable view
point on the subject under discussion.
It is my feeling that many people are-
ignorant about the suject under dis-
cussion. That was why no concrete:
proposal regarding this subject under- -
discussion was put forward by any
hon. Member who spoke before me..

We are now discussing a point on
the basis of a Bill which we passed in
1952. I must tell the House that I
had an opportunity of speaking on.
this Bill when it came before the
House at that time. One point about
which I warned this House at that
time was, I remember even now, that.
clause 9 should be amended, so that.
when the Delimitation Commission re-
vised the report, it should not only-
be placed before Parliament, but it
should be discussed in Parliament and
it must become law after getting the-
assent of Parliament. In clause 9 it
was stated that the Commission shall
cause each of its final orders to be:
published in the Gazette of India and
upon such publication, the orders
shall have the full force of law and
shall not be called in question in any
court or anywhere else. I had speci-
fically mentioned that this revised
statement of the Delimitation Com-
mission should come before the House -
and that the Parliament should dis-
cuss it and then decide how the deli-
mitation should proceed. This is
what we did in the first Bill also. 1
was a member of the Committee from
the Travancore-Cochin State. Then,
the whole report of the Delimitation
Commission came before Parliament.
We dicussed it threadbare and then’
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Parliament passed it, and then it be-
.came law, after passing by Parlia-
ment. At that time, somehow or
.other, I heard a lot of manoeuvring
.inside the circles here with the re-
:sult that this particular clause was
introduced so that we are now left
without any opportunity to discuss
- this matter except as a short notice
«question or something like that.
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I have not much ‘criticism about the
-Commission, because the Commission
will have to finalise the report. At
‘the same time, I must say with due
respect to the Commission as well as
to the law that we have passed, that
it has gone beyond the limit of its
own powers in so many respects. It
was only a revising Commission and
it cannot go beyond that. I must
give an example. Take the Malabar
district where there was a Schedul-
ed Caste seat reserved. That seat has
been taken away from them. I must
say this with all respect that this
goes beyond their power. I think it
is a kind of idosyncracy on the part
of the Commission to take away a
seat which was already given by a
-Commission before, and then take it to
another part of the State or some-
where else. In Malabar it was a big
unit. Even though it is part of the
Madras State, in Malabar and South
‘Canara, there was a single unit of
‘Scheduled Castes and they formed a
population of 5 lakhs. I have gone
through the list regarding delirnitation
worked out by the Commission. I see
that where there is less population
than in Malabar, they have allotted
-seats. Take, for example, the seat
allotted to the parliamentary consti-
tuency for Ramanathapuram. There is
‘lesser population there than in the
Malabar district.  According to the
-Constitution and the Bill which we
have passed, the Scheduled Castes
should be allotted seats where they are
-concentrated and at the same time,
the seats should be distributed also.
‘It is very clearly stated in clause 8
42) (d) that the constituencies in
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which a seat is reserved either for
the Scheduled Castes or for the Sche-
duled Tribes, as far as practicable,
should be located in areas, in which
! the population of Scheduled Castes
or as the case may be of the Sche-
duled Tribes is most concentrated, and
that in regard to Scheduled castes,
care should be taken to distribute the
reserved seats in different areas of
the States. In the Malabar district,
which is particularly a Malayalam
speaking area, in the Madras State,
the only Parliamentary constituency
which we were having, my friend

hri I. Eacharan’s seat, has been
taken away, and it has been given to
a Tamil-speaking area. So, I had to
use that particular word regarding
the Commission’s action.

Another thing that I wanted to say
is this. In my State, of course, they
have now delimited the constituen-
cies. I do not know why I was not
called to represent this matter. It
was stated in the Bill that the Spea-
ker will nominate a Member of Parlia-
ment from that State, when the parti-
cular delimitation proposals were in-
vestigated in the State. Especially
some of us who represent the Sche-
duled Castes in the Travancore-Co-
chin State, in this Parliament could
be nominated. I am the only Mem-
ber and I thought that I would be
invited. In the last Delimitation
Commission, I was a Member.

Shri K. K. Basu: Invited or nomi-
nated?

Shri Velayudhan: Both.

Shri K. K. Basu: If you say, nomi-
nated, it is the function of the Spea-
ker: the Commission has nothing to
do with that.

Shri Velayudhan: Don't be in a
hurry. I know that better than your-
self. I wanted to be a Member of the
Commission nominated because I want
to represent my matter clearly so that
it may be accepted by the Commis-
sion. I meant in that spirit; net be-
coming a Member of the Commission.
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Shri Punnoose: All these matters

have been published in the papers.

Shri Velayudhan: At. the same
time, I must say that the Speaker
used to nominate Members from the
States. He should have seen that
particular interests are represented
from that State, also. Thereiore the
Scheduled Caste Members should
have been included or nominated in
that committee.

Scheduled Caste Members from
Mysore State have expressed a lot of
difficulty. Not a single Scheduled
Caste Member was associated with
the Delimitation Commission nor did
the Speaker nominate anyone.

Mr. Deputy-Speaker: The Com-
mission is not responsible for that.

Shri Velayudhan: The Speaker is
responsible.

Mr. Deputy-Speaker: We are not

going into those matters.

Shri Velayudhan: There is only one
remedy now, viz,, to amend section
9 of the Act. The Law  Minister
should bring a Bill after the sub-
mission of the whole report by the
Delimitation Commission, and then
we will have to discuss it and decide
the whole thing.
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Shri Raghuramaiah (Tenali): I am
one of those who have been con-
siderably surprised at the manner in
which delimitation has been and is
being conducted. It looks though
somebody has taken his scissors and
is cutting up the map of India in

straight cuts without any regard to -

the circumstances of each particular
area. It is I think, a cross-country
trot.
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After all, in constituency we are-
not dealing with only rivers, moun-
tains and landscape. We are dealing.
with people. 1 have known many
cases where there are certain natu-
ral affinities, groups of people having.
been associated for years in the same-
constituency, having been nursed by
the same Member. Now, there is an.
arbitrary disturbance of that natural
association, and I think, as some pre-
vious speaker said. it will be an awful
day to democracy if a man does not
know what constituency he belongs
to. Particularlv I feel that in doing
that the Commission has completely
ignored—and there. I entirely agree
with Dr. Krishnaswami—the provi-
sions of article 81.

There is a clear distinction between
the language of article (81) (1) (b).
and the language of 81 (3). As you
have pointed out Sir. article 81 (1)
(b) talks of the States being divided
into groups or formed into territo-
rial canstituencies. That has relation
to the original scheme of things.
Now. I am reading article 81 (3):

“Upon the completion of each
census, the representation of the
several territorial constituencies
the House of the People shall be
readjusted....”

There is difference between the initial”
division and subsequent readjustment.
The question of readjustment has
arisen because of a possible increase:
in the population or, maybe, a de-
crease in ‘the population. We have-
set a figure that there shall be one
Member for every 750,000 people of
the population and not more than
one Member for every 500,000 of the-
population.  Suppose in an existing.
constituency there is an increase in the-
population and there are more than.
750,000—or below the minimum speci-
fied here—then there is a case for-
readjustment. It was never obvious-
ly intended by this article that there
shall be a wholesale cross-cutting of”
the entire country. The same langu-
age, you will not notice, Sir, has been
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adopted in the Delimitation Com-
mission Act. I am regarding section
8 of the Act:

“The Commisgion shall, in the
manner herein provided, first de-
termine on the basis of the latest
census figures—

(a) the number of seats to be
allotted to each of the
States in the House of the
People....and in doing so,
shall have regard to the
provisions of article 81 and
article 330....”

It is, therefore, clear that this Act
cannot and does not purport to give
any more powers than what is con-
templated under article 81, and the
Commission, in so far as it has gone
on dividing up the whole country as
if the comstituencies never existed, has
gone much beyond the spirit of arti-
cle 81. I also agree and that is pro-
bably a matter in respect of which
we have to bear some share of the
fault that the status of the associate
members in the Commission is not at
.all consistent with the dignity of this
House. Unfortunately, in section §
.of the Act we have chosen the words
“for the purpose of assisting the Com-
mission in the readjustment of the re-
presentation”. I do not know what
impression we have given to the Com-
mission by the use of the word
-“assisting”. 1 suppose the idea was
not that associate members should be
treated like any other member of the
Public but that there should be some
weight attached to their .advice. It
was not I think, the intention of this
House when it passed the measure,
that they should be ignored comple-
tely.

I think in very many cases the
-ComimiSsion has treated’' the advice
given by the Members of the State
Assemblies and Members of Parlia-
ment with scant respect. 1 would
‘like to record my strong protest at
the manner in which it has been done.
In saying that I have not got
anything personal against mem-
‘bers of the Commission. I know
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them. They are perfect gentlemen,
they are nice gentlemen they are
honest gentlemen. 1 am only saying
this to show that I am not attacking
them personally, but I do protest
that the treatment given to associate
members is not what is contemplated
in section 5 of the Act. There per- '
haps the word ‘“assisting” is being
misconstrued. When we introduced
the word ‘“assisting”, I think all that
was meant was that associate mem-
bers should not have a right of
voting but that there should
be a weight attached to their
advice because they are either Mem-
bers of Parliament or Members of the
State Assemblies and they have got
abundant experience in the matter.

I agree that something must be
done. The question is: what is to be
done? My friend. Dr. Krishnaswami,
has suggested that an ordinance should
be issued giving a kind of direction
as to the interpretation of article 81;
in other words. directing the Com-
mission that the alterations that they
make shall be only in the nature of
readjustment here and there. But I
submit that such an ordinance would
be wholly unnecessary because it is
clear—abundantlv  clear—from the
section itself, from the article of the
Constitution itself. that they shall not
do anything more than a readjust-
ment. There is also another difficul-
ty. In the case of some of the States
I understand the proposals of the
Delimitation Commission have already
become final. If we issue instruc-
tions at this stage, I do not know
what is going to happen to the pro-
posals which have already been made
by the Commission in respect of some
of the States and have become final.
I think we should devise some ma-
chinery which should apply equally
to the States in respect of which pro-
posals have been made and the States
in respect of which the Commission’s
proposals are now being awaited.
In this case I agree with Mr. Velay-
udhan that the proper course, situat-
ed as we are today, is to amend
section 9 of the Act. Section 9 of
ﬂ:e Act contemplates that as soon as
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proposals are made and as soon as
they are published in the Gazette of
India and they become final, they
shall be laid before the House of the
People. There is not even, obviously,
a right of discussion and nothing is
specified in this Act.

We simply receive them on the
“Table of the House.

Dr. Lanka Sundaram: May I inter-
rupt the hon. Member? You may lay
it down that when a paper is laid
on the Table of the House, it is open
to the House to discuss it if it
<chooses. Nothing prevents a discus-
sion. .

Shri Raghuramaiah: Even so, my
point is this. You may discuss it, but
it is not going to alter their recom-
mendations. Their recommendations
‘become absolutely final. because under
section 9 (1) of the Act:

“The Commission shall cause
each of its final orders to be pub-
lished in the Gazette of India;
and upon such publication, the
order shall have the full force of
law and shall not called in ques-
tion in any court.”

So. a mere discussion here is not
going to affect the merits of the case.

It is sometimes said that this pro-
vision has been inserted to avoid any
political influence in the final deci-
sions. But this is the Parliament, and
it is not conceivable that we will in-
terfere in cvery constituency. But
when a grave irregularity like this
happens, and we are satisfied that
article 81 of the Constitution is not
properly construed or is not properly
applied,— and it is only when a ques-
tion of principle like that arises—I
think this House will interfere and
set right matters. Instead of an ordi-

" nance merely indicating to the Com-
‘mission the lines on which they should
proceed, I would in the circumstan-
ces request the hon. Law Minister to
consider the question of amending
section 9. so that it may authorise
this House to scrutinise the final pro-
posals in respect of all these cases,
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and where grave errors are commit-

ted, to interfere and set matters right.

I would only repeat what I have
stated at the very commencement. I
and the many other speakers of this
morning have nothing  personal
against the members of the Commis-
sion. It does not matter how the
constituency of each one of us is set
down, but we are interested in the
fact that what the Commission is now
doing will, if this interpretation of
article 81 of the Constitution is allow-
ed to stand, jeopardize the whole con-
ception behind that article; and every
time there is a census, if we ‘are going
to have this kind of thing, there will
be a total alteration of all constitu-
encies, so that at any given point of
time, nobody knows who are the peo-
ple whom he represents.

FAR Yo THe wgns (faomag)
JUTEqE AREH, WIAHIT TG 2o F6,-
wmit & fefofmsam wmimT & 392 st
2 G2 3 TG FY AT T T E, IR
# g §9 fa=am< @aT Fgar § |

7g Fgr an & i fefofrdam w@-
T # @ qfuF T T g 4, I
IT T JEARSAT AT | AL g fefefa-
T FHEA A A e aW s &
IJTF AR A N & 54 7 o FARE
fr gew A & figs ¥ fag o e
§ wor R F 9 7 N IR G g
g, 3fFT e Y srfawe ST Tw
¢y ¥ fa& 99 3% M9 I T
& § a7 aF gk I AT I 3 R
TE IO A B AW | @it @y
1y dfqar &Y TW < W arfer
TR T ¥ a7 Y @A g
g ¥ ATl I5AE, I 93w
JTEFATE | ST I aF T A w4
TR TEENE, AT AE G
I TF FEAET AT F S 4
¥ guw F T aAmav &
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o7 Tm dofagde Ied @
fefofriam i Fanm aaw
2, 9% AR § FgAT 18 § 6 @
CHIRTET =R & 9 ¥ F g
IO E | W W 9EF AT ¥
T Qo w2 fed R
IAHT AT &, A ITH qATT &, v
T F gEE g, 99 9T FHET e
F 1 >feT I 7 amar & fF oI
<O et w7 4G BRATd | F oo
aeE Fgw fF Tw ¢t (3) Tag d

“Upon the completion of each
census, the representation of the
several territorial constituencies
in the House of the People shall

be readjusted by such au-
thority. ..”

I FIT AATET § Y 98 oo F40?
TEoe 39 & fod amua fefofudam
TR @T € fF 98 I ggeET gs-
SEEHZ TN, FIE qEA THT TE¥ H
FHAT | EH 9T 9 a8 N §

el in such manner and with
effect from such date as Parlia-
ment may by law determine.”

7g s at qifsarie &1 g fF ag
T T FHE T few are 3
WA Y FLGFATS | THP 9T QT
g Wt

“Provided that such adjustment
shall not affect representation in
the House of the People until the

dissolution of the then existing
House.” «

AEgTag @ g 5 QX & B a1
TeE W & fgm F S FoiRaw @
IR fody ey Y Ear T AW
Sifog fr w2 &, J7 7o Ry} Y
AT 1 usg w2y w1 vF fyor, aTUw
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FfRTTY, TF TTET 4T TF TS
afe gy €2 7 7o Y I/ At g6 gred
q ¥ quwaT § 39 9 ¢a}e fear o
FaT & | T I I R §F &
RUL & I ¥ qATfaF NGRH 43
RN WA i Fy w4, 9
A qWF F Y A § | FHEE av
g & fF e F X gfem W
T E QI qgeR fRa 8,
AR Fav=a Ja% a2 F qarfaw
garad | I qfaw ag 99 ofar
FY FART | FH ARG ¥ A AR T3S
sfa F wRrg 99 fod o ag &
fF afg ag os fao 7 78 afew @ fosi
FY JF TEEST R AT AV IS qAT-
fa Teoede BRI |

H AT GSEat F1 98 A< AT
FfrdmgfFamas awE
It g & M TE F £ qF TF I
gt =T | wE AT fF gy &
T I gET A 99 ER 3@ A Ay e
dar gd @Y ww w0 F9 ? R ogET
ATFHT THAE I5TAT T | TGS TH
() Fagar fF -

ol not less than one member
for every 750,000 of the popula-
tion and not more than one mem-
ber for every 500,000 of the popu-
lation.”
mﬁmmﬁ%’mﬁ’\oo,ooo
9T &7 FT & feur § av w9y Ay T8
Avr arfg T Frfeezudr avm & four o
FAX AT g8 AV AW wrg @l G, &
JFAT Y < BT T,  SRA ST AT o B
AN e 7 7% A9 7 N F a<-
w7 F@ & A o awF FE A
a wEr 3 S Agweprd § aanw &,
I T T W TG a9 gwar i fefo-
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frdem wiww T owST 1 A S
IS FIEEAT F TH <L A Fafod,
9 AN A AT & IART F q
g
ot fefofaemm e & sw*r
A ek fear g | TR ¥ A
T AT FTLATE FTATE | IR A
Tz & e A9 qT F O
¥ yarfas agg ¥ afFr fa & afx
g 9 afewrdl # FEgoT FEER
JAF ATIHY IS FT AGFI 3, AT
9 TG T FE YIA §, qgT I T8
FEFY §, I I GAT F qHAE |
AT TF FAL T J, 98 AT 1T R,
g ar #3 9, foi wom & O
Ift Fifeeget a7 ot € @
I TR OIUT FLIHA § A g7 AT-
T Y TG G USIRAT FLIFA § |
WA@Y w7 gd wifona el
FHR W FrfeELTET g T €, a9
I ¥ gy 7 g frfl &) 9 Qo
&, 99 9 g9 fa=u FT G

T AR ¥ 9 gwIR WA fay
QA U A I T F IO oW
g 8 W § o9 fa= w@ar §
Several hon. Members rose —

. Mr. Deputy-Speaker: Shri S. V.
Ramaswamy.

Shri M. S." Gurupadaswamy (My-
sore): What about this side?

Mr. Deputy-Speaker: I started with
this side first, and allowed four hon.
Members to talk, Dr. Krishnaswami,
Dr. Lanka Sundaram, Shri Rama-
chandra Reddi and Shri- Velayudhan.
Now I am coming to this side.

Shri Debeswar Sarmah (Golaghat-
Jorhat): What about the middle?

187 PS.D.
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Mr. Deputy-Speaker: Hon. Mem-
bers need only wait, and they will be
called.
e
Shri Punneose: They also serve
who only stand and wait.

Mr. Deputy-Speaker: Now, Shri
S. V. Ramaswamy.

Shri 8. V. Ramaswamy (Salem):
The neotification in regard to the Mad-
ras'-State differs from that in regard
to- the State of Andhra in ene res-
pect. In the Andhra notification, we
find three minutes of dissent, whereas
there is none in the Madras: notifica-
tion. It -gives. the impression as if
there were no counter proposals or
alternative proposals to what was pro-

‘posed by the Delimitation Commis-

sion. Actually, it is not so. A num-
ber of alternative suggestions has
been submitted to them, and yet, you
would be pleased to see, they have
not even been incorporated as minu-
tes of dissent. It may be that hon.
Members who were associated with
the Commission did not submit as
siich any minutes of dissent, but only
alternative proposals. Yet, I should
feel that they should also have been
published, so that the impression may
not be created that the associate
members merely nodded their heads
and did nothing else.

As a matter of fact, on 18-3-54, a
proposal was made with regard to the
Salem district: A memorandum was
submitted, stating certain principles on
which it should be done. I wish in
passing this Act of 1952, we had laid
down not merely the procedure, but
the principles on which delimitation
should be done. That is very unfor-
tunate, Evidently this Parliament
thought that the statutory body will
g0 on certain principles, certain ration-
al grounds, which will be understood
by rational men. 1 for one fail to see
what are the principles on which these
constituencies have been delimited.
Whatever calculations I made—I took
the population figures from here and
there and added, deducted and aH
that—I could not derive any prineiple
out of it; I could not make any sense
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out of it. Ultimately the only prin-
ciple that I could deduce was this. I
had a map of Madras and following
these delimited’ notifications; I pro-
ceeded from Madras city itself. What
the Delimitation Commission has done
#s just a ‘mechanical process—start
from the border of the neighbouring
State, start from the northernmost
border and then work up to the sou-
thernmost area upto Cape Comerin.
In  delimiting- constituencies whether
there were mountains—passable or
impassable—whether there were rivers
over which there were bridges or not,
whether there were roads or no roads,.
whether the constituencies were in
such a manner that voters: could
exercise their franchise without diffi-

culty—all these were mnot the con- -

siderations before the Commission.
All that they have done is that taking
that map....

Shri K. K. Basu:
ment to make.

Shri S. V. Ramaswamy: I am telling
the truth. I will prove it. This is
only a n;xecha.nical process that has
been done. In order to adjust the
population figures, they have just

A bold state-

added a firtka here or subtracted a:

firka there without reference to -con-
tiguity or compactness or the conven-
ience of the electorate in a parti-
cular constituency.

Sir, in the letter three principles
were stated, and subsequently a
letter was also addressed to the Tamil
Nad Congress Committee. 1. am
mentioning this to show that in
amending the Act we should not
merely take these principles, but I am
also illustrating that these principles
have not.been accepted. Contrary to
these, the constituencies have been
delimited. This memorandum was
submitted to a Member of this House
who is an associate member of fhe
Commission and I am surprised to
see that there is no mention about it
at all. The first principle that is
stated is that as far as possible, all
gonstituencies should be kept intact
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and wholesale change should not be
resorted to. I am not going to repeat
the several argument that my hon.
friends who have preceded me have
adduced. I shall only reiterate that
unless there is some certainty about
the constituencies, we shall not. be able
to keep in touch with the electorate.
It-is not merely territory, Sir. We are
dealing with the lives and welfare of
the people; we represent the people,
not an area, not a geographical area.
It may be that I am a Member here
now and next time I may not be re-
turned, but if there was some conti-
nuity in the constituency, whoever
comes here will have a living touch
with the people. All that you can do
is to slice off a portion here or a por-
tion there in order to make up that
figure which has been fixed by Parlia-
ment. That has not been done. In
Salem we had four single-member
constituencies, Hosur, Krishnagiri,
Dharmapuri and Tiruchengode. What
has now been done is that three con-
stituencies have been formed giving
four seats though, as I shall presently
point out, Salem district as such is
entitled to five on a population basis.
There\was no constituency like Hosur.

It was Krishnagiri before. The
name itself is changed. What is more
important is that the content has been
changed—Hosur, Krishnagiri and
Harur. Now, the whole of Krishnagiri
taluk minus one firkae is taken over to
Nerth Arcot and tacked on to-it. The
constituency disappears, the talk itself
goes to North Arcot which has come
further -south. © This conatituency
now extends to 120 miles whereas we
had a compact area before. It.has
lengthened out.

. Shri Biswas: May I enquire of my
hon. friend- whether these objections
which he is stating to the House—
many of them may be very sound
objections—had been placed before the
Delimitation -Commission after their
proposals had been published?

Shri S. V. Ramaswamy: Yes, Sir.
These were submitted to an hon. Mem-
ber of this House who was an asso-
ciate member of the Commission.
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placed before the Delimitation Com-
mission? As we know, the Delimitation
Commission are - required under the
Act to publish their proposals. Objec-
tions are - invited. Those objections
are submitted to them and they con-
sider those matters. I want to know
whether the objections he is stating
had been placed before the Delimita-
tion Commission in response to their
public invitation of objections.

Shri S. V. Ramaswamy: These ob-
jections had been put before them
by an associate member of the Com-
mission. As such, they were his own
suggestions.

Mr. Deputy-Speaker: The hon. Mem-
ber evidently means that at the pre-
liminary sitting of the Commission,
when they had to formulate certain
proposals and advertise them for pub-
lic criticism or suggestion, representa-
tions were made by one of the associ-
ate members and principles were
enunciated, but not one of them has
been published or even as an alterna-
tive taken up. Nothing of the kind
has been done, let alone the views ex-
pressed in the earlier stage.

sShri K. K. Basu: The minutes of
dissent of all the members could be

published.

Shri S. V. Ramaswamy: That is ex-
actly my complaint. The hon. asso-
ciate member. of the Commission
submitted his own proposal. It
may be that he was not aware
that it should be submitted as
a minute of dissent. But it is an alter-
native proposal. The Commission
ought to have published it.

Shri Biswas: There is also a pub-
lic sitting again at which these objec-
tions are considered.

Shri S. V.‘Ramaswamy: True, Sir.

Mr. Deputy-Speaker: The sugges-
tion is that the alternative proposals
also must have been published. Sug-
gestions were made on principles, not
upon particular portions only—of ad-
ding or subtracting this portion or that
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portion. Other hon. Members have
submitted their proposals by way of
minutes of dissent which were added
on. But in this particular case what
Mr. Ramaswamy seems to say is that
even though the hon. Member did not
know that it should be put in as a
minute of dissent, the Commission it~
self should have published those alter-
native proposals, instead of publish-

ing only some proposals.

Shri Sarangadhar Das (Dhenkanal-
West Cuttack): May I make a sub-
mission? As I understand it, when the
associate members are invited and
they verbally or in writing communi-
cate some alternative proposals, those
are the reactions that the Commission
takkes from the associate members.
No member of the public is present.
Then they come to a decision—whe-
ther they accept those reactions or
not—and revise their proposals or
keep the proposals as they were in
the beginning. Thereafter they are
given to the associate members and if
they have any objection, they give
their notes of dissent. After a cer-
tain lapse of time—two or three
weeks—their final proposals with the
minutes of dissent will be- published

. and the public will be invited. Then

the objections from the public, whe-
ther they agree with the Commission’s
proposals or with the associate mem-
bers’ proposals, will be considered and
the report finalised.

Shri Biswas: So far as the proposals
are concerned if there are any dissent-
ing proposals from the associate mem-
bers, they also should be published.

Mr. Deputy-Speaker: His complaint
is that it has not been done.

Shri S. V. Ramaswamy: Yes. I will
give another example in respect of
Tiruchengode. There are two taluks
Trichengode and Namakal. Now Nama-
kal has been taken away and a portion
of another taluk is tacked on to it.
Take, for instance, Salem. Salem was
a constituency. Now three more taluks
are added so that the constituency
covers almost half of this district—it
is 150 miles long and 50 miles broad.
One half of this district is constituted
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into a constituency. I shall siop this
point here

-Phe other point is this. The in-
tegnty of a district - must be -main-
tained. - A 'district forms-the basis of
all administrative actions. If you:are
going to distort a district, take away
chunks here and chunks there and
tack on some taluk with some other
district.. How can the election machi-
nery itself function? - How can the
jurisdiction of one Collector run into
the other? There will be a clash.
Even for the conduct of the elections,
it will be difficult, let alone the fact
that. our feelings are in some sense
district-wise. We feel that a district
is a unit for all administrative pur-
poses, as I said, and it should not be
disturbed. In that context. 1 submit
that the whole of the Krishnagiri
taluk: minus-one firka has been tack-
ed. on to the South Arcot district. Com-
ing down to the south, the whole of
Attur taluk minus one firka has been
tacked on to the South Aroct dis-
irict. That is a grave iniquity. When
after allowing a quota of seats to the
district, there is a surplus of votes,
that district should be given another

seat when the surplus is more than

half. For example, my district con-
tains 33.71 lakhs of population. Tak-
ing it as the basis, it comes to 7.2
for each constituency. So, - we are
entitled to 4.6 seats in the House of
the People. Of course, I am giving
the exact number for the purpose of
calculation. Not that a gentleman is
going to be .6 here and .4 there. If
you. accept this principle, then, by
virtue of this principle, we are entitl-
ed to five seats. If it is readjusted
on the lines mentioned, we need only
indent upon one lakh of population
from the neighbouring district.

The fourth principle that. has been
stated is this. Scheduled Castes con-
stituencies should be.located in areas
which have a larger percentage of
Scheduled Caste voters than in the
rest. Actually, in dumping a double-
member. constituency on Salem, which
jt never had, what has been done is
this. Salem taluk itself has got
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5,21,000 people, covering more than
one-third: of the area of the entire
censtituency which is now sought to
be carved out of the district. In that
constituency, the percentagé of Sche-
duled Castes is only 7.2. Taking the
over-all aspects of the constituencies,
they” have arrived at - the figure of
15.47 per cent. for Scheduled Castes for
that new constituency. Ignoring the
fact that. in. another. contiguous taluk,
there is a higher percentage of Sche-
duled Castes, if the proposed taluks
are tacked on,.the percentage will be
somewhere near 19. Instead of giving
the constitueney to a 14'47 per cent.
area, they should give it to the 20 per
cent area. In all these points, I
would earnestly urge that we must
know the principle on which the
changes are based. I hope the hon.
Law Minister will find out what is the
basis, what is the principle, under
which they have arrived at these
changes. I may be mistaken, and they
may be working out the constituencies
in whatever manner they may like. But
we are entitled to know the principles.
It cannot be their caprice. It cannot
be their own whims and fancies.
There must be a rational understand-
ing of the Act. There must be some
principles which all of us—even the
men in the street—can understand.
I ‘would request the hon. Minister to
let us know the principles by which
the Delimitation Commission has been
guided.

Shri Matthen (Thiruvellah): I just
want 15 say a few words as to the
reaction of my peor- State:to the pro-
posals of the Delimitation Commis-
sion. 1 entirely agree with my friend,
Dr. Krishnaswami, when he stated
that it was not a redrawing of the
constituencies but a  readjustment
that was expected 'of the Delimita-
tion Commission. .'What was done in
my State is actually a redrawing of
the. constituencies. My friend. Mr.
Velayudhan has dealt with it, but I
can tell you a word about my own
constituency.. It -is known-as. Thir-
ruvellah constituency. A major part
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of the Thiruvellah taluk has been
taken away. The adjoining area
has‘ -also been taken away, to dis-
tant places.: 1 cammot understand the
logic- of it. Evem  the municipal
limits of Kalluppara area which is
adjoining the municipal limits of
Thiruvellah has been taken away. I
cannot understand the purpose behind
this change.

My {riend, Mr. Raghuramaiah said
there was *no personal factor in this
atlair, but I am not quite sure of it,
because, from the original proposals,
redical changes were made. In fact,
the representations made by the
people of the Congress Party or the
Congress Government were ignored.
Of course I cannot say why it was
done, but it is quite possible that the
learned Chairman of the Commission
has no kind recollections of my state.
In any case, the impression left in
my mind is that it has been very
unfair to the Congress side.

Shri Sarangadhar Das: May I know
if the hon. Member means that the
Congress Parly ~was consulted by
the Commission, or, without their
invitation the Congress Party gave
some proposals before the Commis-
sion?

Mr. Deputy-Speaker: Everybody is
entitled - to" givea ..preposal.

Shri Matthen: The Congress Gov-
erniment * "hddgiven - some proposals
which were absolutely ignored.

Shri Biswas: That shows the in-
dependence . of the Commissicn.

Shri “Matthen: " Yes! that shows
their indepeniflence. Thev ' are good

boys. That is'-exactly ‘'my complaint..

That is why I said' I cannot - agree
with’ Mr. Raghuramaiah that there
is no personal factor in this.
L

Let me take one instance, name-
ly, the Divicolam-Peermade ' consti-
tuency. That is our -Plantation area
where tea’is grown. In fact. the dis-
tance by a good road ‘between “Devi-
colam ‘and- Peermade #§--about - 185

gt .
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miles. 1 am talking of the Assem-
oly constituency, not the Parliamen-
tary constituency. But by a uew
road, through the reserved forests, the
distance is about 65 miles.. The
proposal of some of the associate
members from the State was to
divide this area into two. But the
Commission has made it-a joint con-
stituency. Now,—let me not be mis-
understood—you must have been
aware of the agitation of the Tamil-
nad Congress there. If it were {wo
constituencies, it would have been
aquite possible, or probable, tnat
Peermade could have a non-Tamil-
nad candidate. But by joining the
constituencies into one, the result is
ntherwise. Of course. T am  sorry
to tell you this, and it is not a
pleasant task to tell you this.

Mr. Deputy-Speaker: Does the hon.
Member say that as much 1epresen-
tation to the people must be given,
as possible, and one State should not
be made to lose and another State
take the advantage?

Shri Matthen: That is my point.
The worst part of it is. even thuugh
the provisional proposal was {0 make
it two, it was rumoured, - before the
Commission actually came to Tra-
vancore-Cochin, that it will be a
double-member constituency. It was
done so. I do not know whether
any other factor was involved in it.
But I am telling you the facts.

Shri A, M. Thomas: Was there any
proposal by any associate member to
have them combined into «ne con-
stituency?

Shri Matthen: 1 am not aware of
any‘sach 7' proposal. In fact, the as-
sociate members wanted to make
it into two constituencies, and I
think - it ‘was ‘made a double-consti-
tuency. But it was rurscurel. evea
before the Commission _visited Tra-
vancore-Cochin. that it was going to
be made  a .double-constituency.

Shri Velayudhan: Pi-evio_usly also,
it was a ‘double-constituency.



13 MAY 1954

7341 Delimitation of Delimitation of 7343
. Constituencies Constituencies
Shri Matthen: Yes, provisionally,

it was so. I already stated that the
distance by road between the two
places is about 160 miles. I entire-
ly agree that something ought to be
done to do some justice, at least re-
garding my State.

Shri Punnoese: Sir, I have mnot
much to say except to make a few
general observations. When Mr.
Ramaswamy speaks from there or
Mr. Matthen speaks from here, much
of what is said is not understood by
many. I could understand Mr. Mat-
then speaking about Deviculam and
Peermade but when Mr. Ramaswamy
makes out a case for placing this area
there or that area here, it makes no
meaning to me. I do not know the
areas and such discussions on the is-
sue in the House will not be very
much profitable. I do not say that
the Commission has not committed
any mistakes at all. It is quite pos-
sible, when a Commission has to go
into such details and has to do such
a big job, and naturally when va-
rious interests are concerned, it might
commit a few mistakes. The only
question is what exactly can be done
and what is the alternative.

Sir, I have heard a story of a
chicken taking it into its head that
the sky was falling. It took fright
and ran and so many other chicken
also followed. A fox which was
there showed them the way to its
own den with the result that none
of them .returned. When Mr. Velayu-
dhan made a suggestion that all the
proposals of the Commission should
be placed before the Parliament, my
friend Mr. Raghuramaiah was good
enough to support it. I am against
it

" An Hon, Member: You are n}ainst
it?

Shri §. V. Ramaswamy: Do you
not know that there was a provision
like this in the Act of 1850, section
13(3), that.these praposals shall be
placed before Parliament as soon as
may be after its meeting and shall

be subject to such modifications as

Parliament may make on a motion
made within 20 days?

Can we not have it back?

Shri Biswas: May I remind my

hon. friend that that was debated at
considerable length when this Bill
became law and it was purposely,
and after deliberation. decided that
we shall scrap the old , procedure
which had led to a lot of gerryman-
dering?

Shri Velayudhan:
gerrymandering then.

There was no

Shri Punnoose: I do not question
the sagacity of Parliament. We know
the position of the Government.
We know we have party govern-
ments and we know what things
happen in Parliament. I am quite
sure that all the decisions will go in
favour of a particular party.

Shri Velayudhan: Is he prepared
to leave everything to the Commis-
sion without bringing anything to

Parilament?
Shri Punnoose: It does not mean
that we shall not discuss anything

at all. Certainly when there is some
miscarriage and certain issues have to
be thrashed out in the Parliament.
We can do so. I can fully under-
stand it. Dr. Lanka Sundaram was
saying that a District Magistrate was
not consulted and Mr. Matthen was

. saying that the proposals of the Tra-

vancore-Cochin Government were re-
jected. It is no secret. Sir, that we
on this side of the House, the com-
munists and other leftists in Tra-
vancore-Cochin were awfully worried
at that time about the proposals
referred to. by Mr. Matthen. What we
were afraid was thatesthe proposals
submitted by the . Travancore-Cochin
Government would be accepted in
toto. That..would have placed us in
a very disadvantageous position. Mr.
Matthen. says -that _he is. sorry tbat
his; Governmest’s: proposals were re-
jected. We are happy.



7343 Delimitation of 13 MAY 1954  Delimitation of 7344
Constituencies Constituencies
Shri Matthen: What about Thiru- shri M. S. Gurupadaswamy: I hap-
vellah? pened to be......

Shri Velayudhan: We do not say
‘that the State Government's proposals
should be accepted. Let ‘those .pro-
pesals be brought before Parlia-
ment and let us discuss and decide
them here.

Mr. Deputy-Speaker: The hon.
Member has had his say. Mr. Pun-
noose says this ought not to be
‘brought before Parliament. There
can be two views about it.

Shri Punnoose: In 1948 we had our
general election in Travancore-Cochin
and Mr. Matthen was not a Congress-
man at that time.

Shri Matthen: Long before that I
was a Congressman.

Shri Punnoose: There were emi-
nent Congressmen of our State on
the then Delimitation Commission.
The result was that the ‘“consti-
tuencies were so carved out not
only the Communist Party but no
leftist party could get a single seat.

If you now go to Travancore-Co-
chin you will hear complaints about
present arrangements from ,the lef-

tists also. There are instances
where you get complaints that this
place has been taken over from this
<anstituency and put in that con-
stituency and all that. But. on the
whole, by and large, is it fair or not?
“That is the real question.

1 had an occasion to appear before
the Commission. Mr. Thomas was
‘there on.the Commission. So many
-eminent Congressmen were there. If
‘he was very anxious about his con-
stituency, Mr. Matthen should —have
gone there. It was not a secret meet-
ing. The public were invited : and
the papers published the news. I
went there and so many others too

Shrl M;ttlwn You suuested about
-the Thiruvellah constituency?

An Hon, Member: His suggestions

wwere ignored. .

Mr. Deputy-Speaker: The hon.
Member may have his time.
~ Shri Punneose: We heard a com~
plaint from Dr. Lanka Sundaram about
the Commission refusing to postpone
a Committee meeting. If it was not
acceded to, it was bad.

There is another side of it. The com-
mission will have a series of pro-

blems to face. Let us not be led
away by prejudices. I would re-
quest the Members to place their

views before the Commission in re-
gard to the delimitation of constitu-
encies and get them corrected. Why
not that be done?

I must say a word about the De-
viculam-Peermade constituency which
case was made out by Mr. Matthen.
It is a plantation area, as he said.

There the majority of the workers
belong to Tamil Nad. They have
come there for work. The original

proposal was that Deviculam may be
tacked on to a Malayali majority
area down below and made a double-
member constituency. So also,
Peermade was tacked on to another
Malayali majority area down below
and made another double-member
constituency.

Shri S. V. Ramaswamy: It does not
make sense.

Shri Punnoose: Naturally, I do. not
expect it from you. ’

Shri Kottukappally (Meenachil):
That was for the purpose of easy
communication. .One place is 30
miles and the other is 160 miles.

Shri Punnoose: The result was that
it elections had been conducted with
those constituencies, it was almost
sure that the Tamilians. would not
have been.able to return a member
of thexr choxce

Shrl A M !homu- Does he .mean
to say that. the constituency was to
be demarcated with a view - to give
guarantees for vepresentation to the
Tamilians? It comes to that.
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Shri Punnoese:  That question
should be asked of the Commission,
not of me. To me it would appear
that it is highly unfair to make it im-
possible for a large section of people
to get themselves elected. -

Shri Kottukappally: Is Peermade a
Tamil arsa?.

Shri Punnoose: The Malayali Con-
gressmen wanted to do this.

' Shri Matthen: His statement is not
correct.

Mr. Deputy-Speaker: The hon.
Members have had their say; let him
have his say.

Shri Punnoose: Therefore, these
questions' need not be gone into here.
It will not serve any useful purpose
discussing them now. My sugges-
tion is that in the first place, the
facts on which the Commission bases
its proposals should be given to the
associate members so that they may
discuss these things and come to a
decision.

Mr. Deputy-Speaker: The hon.
Member means the principles on
which they delimit.

Shri Punnoose: The Commission
should be asked to place the facts
and reasons when such changes are
made. When the Commission makes
changes they must be made known.

Mr. Deputy-Speaker: Changes means
changes in existing  constituencies?

Shri Punnoose: Yes, Sir. Further
when -there are: major changes, more
time should be given tc the. .public
tc give their opinion, to file their
objections. to place their petitions
and views. Anyway, I would strongly
oppose any idea of the State Gov-
ernments or the Central Government
being: consulted and their opinion
being taken . in :.this ‘matter.- - 1T
would also request Parliament npot to
take upon. itself the respansibility af
examining all-the :propesals and: then
finalising: them, because it will not at
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least add to the prestige of the Par-
liament.

Shri Gidwami (Thana): I may be
excused for saying that from my ex-
perience as an associate member of
the Delimitation Commissien for
Bombay State I have felt that the as-
sociate members are being treated as
urchins.

Mr. Deputy-Speaker: The contagion
seems to be spreading, so far as ‘ur-
chins’ are concerned!

Shri Gidwani: We, Members be-
longing ta the Opposition, as well as
of the Congress Party in Bombay
State gave our proposals regarding.
the number of seats to be alletted to
the State. Our recommendations
were rejected, though they were un~
animous. That is one thing.

The other thing is this. There was
an announcement in the Press that
the Delimitation Commissicn was
sitting to hear objections regarding
the same, I was an associate member
of the Delimitation Commission, but
I had no knowledge of it. We had it
only from the Press. As soom as i
read it I issued a Press statement
which I shall read out to you:

“] am extremely surprised to
read the Press announcement re-
garding the holding of public
sittings of the Delimitation Com-~
mission on Tth July 1953 at Cal-
cutta and on 10th July at Delhi
to hear the objections and sug-
tions of people of a mnumber of
States with regard to their pro-
posals about the number of
seats to be allotted in the House of
the People and. the State Legisla~
tive .Assemblies of those State.

The ‘Commission has invited
people from West Bengal, Assam..
Bihar and Orissa and -Calcutta on
the 7th July, and from as many
as 13 States of Rajasthan. Hima-
chal Pradesh. 7TUttar Pradesh.
Punjab,. PEPSU. sDelhi, .Ajmer,
Ma:ihya Bharat, Vindhya. Pradesh,
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Bhopal, Madhya Pradesh, Sau-
rashtra and Bombay at Delhi on
the 10th July for the purpose,

I would like to inquire from
the members of the:Commission
as to how it would be paessible
for people from various States
to undertake long journeys and
incur beavy expenses to otfer
any suggestions or raise any ob-
jections with regard to their pro-
posals. If the Commission is
really desirous of hearing their
views surely this is not the me-
thod of achieving that object.

What about the associate mem-
bers of the Commission from
the various States? It seems
that the Commission has no in-
tention of inviting them to be
present at the above public sit-
tings.

With due respect to the mem-
bers of the Commission I am of
the opinion that this will be re-
ducing the whole procedure to a
farce and defeating the very pur-
pose for which this - provision
was made in the Delimitation
Act.”

Of course I got a reply from the
Secretary of the Delimitation Com-
mission; and, if you-like, in fairness
to them, I shall read that also and
then I shall offer my remarks:

“The Commission has seen
your Press statement regard-
ing the proposed public site
tings of the Delimitation Comr
mission “at Cailcutta and Delhi,
wherein you have expressed sur-
prise as to how ‘the Delimitation
Commigsion could have invited
people from four States, West
Bengal, Assam, Bihar and Orissa
at Calcutta on July 7Tth and from
as many as 13 States at Delld
on July 10th for the purpose of
hearing the objections and sug-
gestions. The Commission would
have been very glad to explain
the position to you if, in your

Constituencies
capacity as an associate member
of the Commission, you had
written to- it direct.

According to clause (c) of sub-
section (3) of section 8 of the
Delimitation Commission Act,
1952, only those objections and
suggestions which have been re-
ceived by the Commission - be-
fore the 3rd June, 1953, the date
specified by it under clause (b)
of that sub-section, have to be
considered at the public sittings.
No suggestion or objection has
been received by the Commission
in respect of its proposals relat-
ing to ‘Bombay, Madhya Pra-
desh, Orissa, Punjab, Patiala and
East Punjab States Union, Ajmer
and Bhopal. A few objections
and suggestions have been re-
ceived in respect of the Commis-
sion’s proposals relating to Assam,
Bihar, Uttar Pradesh, Madhya
Bharat, Rajasthan and Saurasn-
tra, but there is hardly any
substance in any of them and
some are contrary to the provi~
sions of the Constitution and the
law. TThe Commission has, there~
fore, decided that it is not ne-
cessary to consider these at a
public sitting in the particular
States. .

Constructive  suggestions and
material objections. have been
received only in respect of the
Commission’s proposals relating.
to West Bengal and Delhi. In
these two cases the: Commission
has decided te consider those
suggestions and objections at a
public sitting at Calcutta ana
Delhi respectively along with the-
assaciate :-members: from - those
States. If the Commission’s -ex-
perience of its public sitting at
Bangalore is any guide, it will be
safe to assume that even with
this. seemingly : crowded pro-
gramme - the. .Commission. will not.
have ‘a. full’ day’s  work either
at Calcutta: or -at Delhi

The - Comimission’ corisiders that
it will be a-waste of public money
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to hold a public sitting even in
a State from which no objection
or suggestion in respect of the
Commission’s proposals relating
to that State has been received.

If you wiskk to have any fur-
ther information, the Commission
will be ready to furnish the
same.”

12 NoonN

They say that objections and sug-
gestions have been received in res-
pect of Assam, Bihar, Uttar Pra-
-desh, Madhya Bharat, Rajasthan and
Saurashtra, but there is hardly any
substance in any of them. But I wish
to know why the associate members
were not associated before deciding
whether there was any substance in
the objections and . before coming to
‘the decision that the sittings should
not be called in those States and
that the people of those States should
~be invited to Delhi.

Besides that, you are aware that in
India all the people do not read
papers. And particularly just one an-
-nouncement in the Press is not suffi-
-cient information ﬁor ihe people.

Mr Deputy-Speaker: Is it optional
for them to take the advice of the
-associate members?

An Hon. Member: The advice is not
»binding.

Mr. Deputy-Speaker: It is one thing
to say it is not binding and another
thing to say they may or may not
~consult.

Shri A. M. Thomas: They have no
~option.

Mr. Deputy-Speaker: So consulting
“may. .not be optional and may be
compulsory,. but acting on the advice
may be optional.. If that-is- so, ac-
-cording- to the hon. Member Shri
Gidwani it does not appear that even
~consultation .of the associate: members
“has been:dene, and. without consult-
Zing them decisions appear to have
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been taken that the suggestions are
all useless and cannot be accepted.

Shri ‘Gidwani: That is exactly my
point, Sir.

Pandit = Thakur Das Bhargava:
I understand that the criticism of the
public was in the shape of objections
made against the published proposals
and objections were decided in the
presence of the associate members.
Ultimately at the time of actual deci-
sion they were reconsulted.

Mr. Deputy-Speaker: What the hon.
Member said does not refer to every
State. He was speaking about a par-
ticular State.

Shri Altekar: So far as associate
members are concerned, clause (4) of
section 5 of the Delimitation Com-
mission Act says that ‘“none of the
associate members shall have a right
to vote or to sign any decision of the
Commission”. That necessarily means
that they will have to be consulted
and that discussions will thave to
be made with them: only they will
not be in a position to vote. That is
the only restriction. .Otherwise their
rights must be the same as those of
any other member of thre Commission.

Shri Gidwani: Then my objection
becomes stronger. We were not even
invited, and before inviting our opi-
nion the Commission decided that
there was no substance in the sug-
gestions and objections, and there-
fore they need not be called. That
is my point about this matter. Of
course so far as the delimitation of
constituencies is concerned, that thing
has not yet taken .place in the State
of Bombay. This is only in .relation
to the number of seats allotted. As
I said already, our unanimous recom-
mendations. from the Congress Party
as. well. as from the Opposition, have
been - jgnored and the . Commission
decided the question in their own
way.
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1 do not want to go further. But
1 go to-the root of the question
Where is the need for the Delimita-
tion Commission functioning when
the Boundary Commission has been
appointed? I think it is time the
«Commission was wound up.

Shri Raghavachari: I have been
listening to this debate and I feel
one thing. Every Member has
reason to feel disappointed and has
some complaints. It is something
like this. Each Member exists here
because eof his constituency. Now
we have so much of an atmosphere
.of marriage and divorce that almost
every man’s constituency is divorced
from him! In fact, they have now
found new wives and we are asked
to get on with them. I must say
that they do not seem to have ap-
plied any principles because no prin-
ciples were laid down in the Act to
be followed.

Mr. Deputy-Speaker: Do the new
brides reconcile themselves to the
-changed conditions?

Shri Raghavachari: Unfortunately
they are not new brides; they are all
©old wives. Now, I come from a con-
stituency, which was a part of a
district. They have merged the other
part of the district with my old con-
stituency. put them together and have
said that this is a double member
constituency. Reservation for Sch-
«duled Castes has been given to
Anantpur District. If you ask them
why they brought it here they will
:say that those communities are con-
.centrated there. May be, it was to
-relieve a double constituency in Chittor
District which now becomes a single
.constituency. Not only that. Take
-the case of Assembly constituencies
in Anantpur. I know . from previous
.experience that reservation for Harl-
-jans was first given. to. A.nantpur
-and Kalyandrug. Some members felt
that it would be inconvenient for
thern and they substituted in place of
Anantpur -Gooty; yet the members
~who hoped to be :returned -were -not
-~Teturned. Now, what they have done

is that they have tacked on Kalyan-
drug to Dharmavaram for this reser-
vation. I have examined the Assem-
bly constituencies in my district and
I find that all constituencies have
been changed beyond recognition.
What are the principles underlying
all these things which they are fol-
lowing? It looks to me that the
wishes of somebody who feels that
it would be advantageous to him, are
being followed. I can understand
the local or State Governments being
interested one way or the other; but
what about the Election Commission?
The Commissioner himself is a mem-
ber of the Commission. He must
have had some idea of the meaning
of the word ‘readjustment’. Is it
that the identity of thre old consti~
tuency must be so changed that it
would be difficult for anyone to re-
cognise the constituency from which
he came? I am speaking only in a
general way—I may not.care to stand
for the next election, that is another
matter. But, my. constituency is ad-
ded on with some other constitu-
ency and we are asked to seek elec-
tion from the whole district and a
part of the other district also. How
is it possible? The proposed consti-
tuency is nearly some 200 miles this
way and 200 miles that way. There-
fore, the unfortunate thing is, when
particular constituencies which have
elected their representatives are this
way touched, naturally every Mem-
ber gets dissatisfied. They come and
say that the principles have not been
defined in the Act. Even the Asso-
ciate members also say: “we have
been neglected; we are treated as
urchins” and so on. Therefore, it
seems to me that there has been
justifiable dissatisfaction on all quar-
ters.

One . other thing I want to say is
that the Law Minister gaid that these
details have not been.given to him
earlier and therefore he cannot ans-
wer . the points. .My point is the
whole thing .is in his records: the
plan about the constituencies. etc. He
has to take the facts and figures and
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frame the proposals. The Law Min-
ister says that the.other members of
the Delimitation Commission are not
here: Are their personal views ne-
cessary...?

“'Shri Biswas: The hon. Member
thinks that the Law Minister within
tre few hours that were available to
him should have read the preliminary
proposals in respect of these constitu-
encies and the final proposals. You
have to match one with the other,
compare them, consider what was the
state of things before this and what
is the state of things now in exis-
tence. which constituency must be
eut, changed and so on. If these
things are going to be discussed here,
paturally I should like to have time
to examine the proposals.

7353

Shri A. M. Thomas: It will be suffi-
cient before the -nmext election.

Shri Raghavachari: The Law Minis-
ter said that the other members of
the Delimitation Commission are not
here: I am only referring to that.
His records are here; the Election
Commission is in possession of those
taings; the principles which are not
foilowed ~are - mentioned.: here: take a
aay—24 hours; ‘then you have a big
staff. consider all- points and then
answer the problem as to whether
this can or cannot be done. Anybody
who listens to the kind of debate......

Shri Biswas: 1 have never been
to this area:.that is the difficuity.

Shri Raghavachari: I am sorry, no
member .of the Government is.expect-
ed to decide matters only on personal
knowledge by local inspection. 1
would say, it is impossible. ’

Mr. Deputy-Speaker: Evidently the
hon: Member and the other Members
wha have spoken do not want the
bon; Law Minister to go into the
Getails of each constituency. ~ These
seem to be illustrations of the main
principle that the original delimita-
tdlop which is ‘already there ‘and-on
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which hon. Members have come .to
this. House during the last election.
has been completely changed.

Shri Biswas: I can quite under-
stand that point. As I said before
that involves a question of interpre-
tation of the Constitution and as to
what procedure should be followed. 1
sm in a position to answer that.
But, if you go into ‘details as to what
has happened here, what has happen~
ed there. how this has been demar-
cated. whether this has been cut into
two or three and so on, it -is impos-
sible for me to reply without getting
sufficient time to study these things.

Shri Raghuramaiah: I do not un-
derstand how a general principle can
be stated and supported except by a
reference to particular details.

An Hon. Member: How to know
whether the illustrations are fully ap-
plicable or not?

Mr. Deputy-Speaker: Hon. Members:
are giving illustrations. of course
some may be correct and some may
not be correct, but they are all in-
tended for the purpose of illustrating
the principle. Therefore. in this case
the original delimitation has not been
taken as the basis and some adjust-
ment made but an entire overhau!
has been done as if it is for the first
time that the constituencies are being
created. Therefore. hon. Members:
are afraid as to what will happenr
in the next election. There can be
no certainty for any Member of his
constituency, so much so Shri Ragha-
vachari goes to the length of saying
that there is no certainty having re-
gard to the divorce question.

Shri Biswas: The changes of which
he ‘‘cornplains - might be inevitable im
the circumstances. and so they were
bound’ to come.

Shri Raghavachari: We expect that.
a Member of. Parliament must have
somé intimaté eontact with- the
people. ‘with the ‘human beinigs -of
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dnd rivers, and if we - go on changing
1.he_constituencies every day......

Shri Biswas: With regard to can-
-didates for Parliament, certainly, they
would not do it.

Shri Raghavachari: The . new con-
stituencies are so formed that the
“nose’ of this constituency and the
‘hand’ of the other constituency are
Jjoined together and a new person is
figured out in the Tenali Rama’s way
of saying “the tail is om this wall
and the sest is on the other wall”.
These are the kind of constituencies
that are being formed. Therefore,
there appears to be no principle and
there has been universal dissatis-
faction. Because you have changed
the constituencies of all. almost every
individual that gets up has some sort
of criticism against the method of
their new formation.

Shri Biswas: Universal  dissatis-
faction is felt only after so many
months have passed and after the De-
limitation Commission has completed
jts labours as regards, I believe, 10
such States. After that two elections
have been held in Travancore-Co-
chin and PEPSU.

Shri A. M. Thomas: No, no. Only
one.

Shri Raghavachari: This is the only
occasion when the matter comes be-
fore the Parliament, for us to voice
‘the protest against the irregular way
in which the matter is being con-
ducted. In the papers, in the press,
in almost every district and provin-
cial papers these things have: already
‘been expressed. It is not correct to
say that these things have not been
voiced at all:' This is the only oc-
casion when the Law Minister’s and
the Commissioner’s attention can be
drawn to the necessity of following
wcertain well-laid principles for re-
adjustment and that readjustment does
not mean creating a new constitu-
ency altogether.

Mr. Deputy-Speaker:
Prabhakar.

Shri Naval
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Shri Ganpati Ram rose —
Mr. Deputy-SMer: The hon.
Member has not given me a chit.
An. Hon. Member: Delhi should get
a chance now.

-Mr. Deputy-Speaker: Hon. Mem-
bers, whoever wanted to take . part
must have sent me a chit. Shri Naval
Prabhakar has sent me a chit and
therefore I have called upon him.

&Y 7ae T (AT e
sgfaa snfaat) : Surerer o, TR
fefofadam s #1 v ava &
AR IEF TTH R AT a0 TSI
AT §

.. faeht wsn faam @ @ FEA-
WA F @ d FoF e . 8%
AT FFSTT ARAT § ff IR 7S
UF S0 YFaT FIEIETE 4T, 994 A=<
gt #1 agwa @, o sw Fied-
ZuEr %1 3w axg & @is e mw Ak
IF F=L 0F Ffataws a1$ var faor
fear war foaw aga @ angE g
AR E, 74 fn 20 3 7% GU TAR
# ot g% A€ 91 %R foraat S9N 99 d
& et faa, 999 g &7 agw a1
T TE ¥ UF 999 9 99 {5 qafow
whfen g v (vwfow) shfer & s
aaRE fear o) SR oF e
q1.F 0F T F IR A w7 1 feeer
[T FUE F uF fodeR s A
TR fEan A S I WERE 9
AR N TF TFAT HOA AT F 9T FX
14 & IR 3 I a<g ¥ awia foar
¥ fir & o fir e & o< @t omd
fe = @R & @R 57 #E aroh
ST X @7 EAT § At IEH I & JEHY
g O, 3% S a@ ¥ g ow AR
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¥ I oM@, IR I ATHERT T
=] ATE T F FT 56 I87 I[9 A
oy @ Y ored | o Feem F -
T e a7 I T fr Afed T
7 & A a4 {1 F 97 ATA-
AT F 987 § SHHE |7 ITRAT E, T
I g R a9 IW 9T 7 IR
S uw ofefy gars g€ of sw ofefa ¥
e, Tt ¥ Frawi & st aaan 6
I T fraEl & aTa & ag T
o Tad afae &Y @Far § AR IT I
ITHY AT WY O AR Iq AT B
I mfws fFar

NiFgnaRAEF@aIwWE
ot FdrT ¥ WD 9T § 9 AW
foumr ¥ UH AFWT ST AL O
AR 7t farx ag afeom wifer & a2
HAAT BT WG & | F TR @
wea ¢ B feet & Refofidas &
qrae § qg A A ¥ N6 €,
mﬁmm%ﬁm&mﬁ
frafoe odf ¥ WaEw 9, TGP
SNt # fed NS b, THo THo
T AT THo fisto & M T, ST
I gt T T fea ey arfeat
& s wY g fear w, fes &
SR F TES sfrmfzmm,
mmm?@%ﬁm&m
o TE Y, 3@ w1 In) F A )

F arad aETE ag W AT ST
g fr foos il o fr g fafredt
FIR @AM, FI AR
gew # gamn o fr il & o
gieart #Y S o e &, I T JaTs
w1 gjue ¥ e Ry faf
& of fom arrwe wffon & fod
T
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shri S. N. Das (Darbhanga Cen-
tral): The figures have been provid-
ed by the Census Commissioner. How
can the: Commission change the
figures?:

o) Fw gAwT - g q o i
IOF AT & wNTT F g @ A
WA q2ET & aqmET A" g E
F FHTT F A T AR TAHE FT
Fveew feamar, A ff TadEe Y sfa-
Fq AT A, FF qqT Ao ¥ A § IqEHT
fiemrar < e fr TOd g @ € b
Faford F TR ST FT § 6 99 T
TaAT g e HiwS 4 }, T JF
AT 9 T F F7 A& FEd | W
foit wow TR A A AT A, ST
FHET ¥ A A, 98 9 A g
Y, fF g, TF AHRFEH TaTHE &1 T
¥ ITaT ga § AT I @ q@ I &~
FRW Frarmm & v fFoaEr W
Qg ¥ @ | §, A8 gAaTs T
1 T g A 3 99 fer g §
T T 41 fF ag ITHT FW G &,
oz fefofidn o &1 &19 & 1
afr 9a & fefofda s & ava
vt § Y ag Fear § fr ag suET T
T @RI R I E | A
quw 4 w8 o f ag fewwT s R ¢
% g AT ¥ q o § o amedr
& wiwd dfwd afe & ot wie
& qra o1 Y et O A g @
&1 F fefofear s &
AT ST § AT I e § 16 AR
oF 3o g ¢ AT wE ed am anen
sefd ofs & T fod g9 %< 9%,
a fefofmea s ¥ amdle g5
0w g & fod A Al g, TE
{‘qﬁ?v#r:ﬁsgﬁ*%ﬁair'rw@'%u
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3T AEAT §, A H I ¥ e
off a1 R fRT ST FET AT
fir 79 g FT SfaaT e AT fed
fr P SEEAT ¥ AfHS TOA g1 oA
3T waeAr ¥ F< foad yoae g
fopeft firofer a2 % 9@, A a9 FHITA H
arr frdy dt 3 wnfed | S el
%% WA geEl § @@ fEoaw
wfror it frotr 2 2a7 § &Yo@
ae xo T @ w@r § 1 FEied §
g of fafret ¥ s g
ST FAT TR § fF ag 9w fefofw-
F ¥ § g§ a¥g &1 Wiaww w1
afz 7 aFet are) 3@ & a1 9@ I8
a7 froig A Y S qq qFIEIL
F1E wrEe AT 7 ey 97 )

ad ¥a fE &
Some Hon. Members rose —

Mr. Deputy-Speaker: Shri Gurupa-
daswamy.

Shri Achuthan (Crangannur): I
hawve given my name.

Mr. Deputy-Speaker: A number of
names have been given.

Shri - Velayudhan:
associate Member.

Mr. Deputy-Speaker: I have called
Mr ‘Gurupadaswamy. After him, I
will call the others.

He was an

Shri M. S. Gurupadaswamy: [ do
not want to take much time so that
other Members may speak. I want
to say something which relates 0 my
experience.

I was an associate member with
the Delimitation Commission at My-
sore. There, in a short period I
found that this Commission did not
adopt any fixed principles or any

stituencies. There was neither logic
por rhyme nor reason in delimiting.
the constituencies. That is my first
complaint.

There is another complaint which
is more important. That is against
the Commission itself—about. the-
behaviour of the Commission, how
they behaved, in what fashion they
behaved. Their behaviour created a
sort of suspicion in us that it went
against all impartiality or objectivity.

On an occasion when we were dis-
cussing the proposals, ane member of
the Commission was called by the-
Law Minister of Mysore for discus-
sion. At that time we were discus~
sing the constituency of the Law
Minister of Mysore State and accord-
ing to the proposals, his constituency
was badly affected. It was a reason-
able course, it was based on certain
principles. Naturally, the Law Minis-
ter was upset and he wanted 10 dis-
cuss it with a member of the Com-
mission. Some member of the Com-
mission went to his Chamber, had a
long discussion with him. And an--
other time, bhe took one of the
associate members aside—we were
all seeing it—and he was actually
canvassing: “No, no. You should not
accept these proposals. Why not this
way, that way.” 8o, this sort of”
canvassing was being done by the
Commission members. It is very un-
fortunate.

shri C. R. Narasmhan (Krishna- -
giri): Is it proper to make such
allegations?

Shri M. S. Gurnpadaswamy: It is
an actual fact.! This is what happen-
ed.

Shri C. R. Narasimhan: I want to
rise 'on a point of order. Is it proper
in this House to make personal .
aspersions Or allegations against
members of statutory commissions
composed of high judicial dignitaries?

Shri S. N. Das: And that also by an
associate member who participatedt
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in it? We do not know what sugges-
tions were made by him :-and net
.accepted. The members who were
-associated with the Commission were
interested in a way and some of them
‘can stand up and make charges
-against the members who constituted
the Commission.

Mr. Deputy-Spesker: A point of
corder has been raised. With respect
to high dignitaries and their personal
conduct—of course, this impeaches
their credit, their impartiality-—there
is a way. of removing them. Except
in that case, these matters might not
be referred to. There is only an
assertion. Those five members cf the
Commission are not here to ‘ustity
their stand. It will otherwise become
«only onesided. Under the rules .of
this House it is said high dignitaries
can be removed only in a particular
manner and notice has to be given
gbout particular points which are not
-of a general nature relating to prinei-
ples, but going against their con-
duct and credit. I would thérefore
suggest since the member of the
-Commission is here to answer...

Shri M. 8. Gurupadaswamy: } sm
not referring to any paticular memper
by name.

.-Mr. Deputy-Speaker: Even then, the
whole Commission is impeached.

Shri S. 8. More: May I bring to
your notice that we had criticised the
Industrial Finance Corporation,
which is also a statutory body? Not
only that. Certain allegations were
made and Gov t were' pl d
to appoint a committee to go into it.
If, every time it is expected dignitari-
es who are members of the bureau-
<cracy also should be here, it is im-
possible- to have any discussion under
the. rules. .

Shri C. R. Narasimhan: I want to
‘know your advice whether it should
be expunged or not.

Mr. Deputy-Speaker: I have not yet
-come to a couclusion.
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hr: M:t Jha Azad (?u.mea

cum Santal Parganas): - As you have

8iven your opinion on this point, ‘we
would like to know one thing. What
is: the redress for a Member, who is
associated with some commission,
and who, in the course of his actual
working with the commission, finds
that there -are ‘some difficulties and
that there are certain novel pro-
cedures which are being adopted by
that commission?: Is not the Member
entitled to speak in this House on that
point, without naming the member of
the commission?

Mr. Deputy-Speaker: I agree that
it is a very difficult matter, when
particularly a Member who is
associated with a commission finds
that the other members of the com-
mission are not giving or taking that
kind of a co-operation which they
should. But in all these matters, I
may refer to the inconvenience that
arises. Even on a prior occasion, in
regard to the Industrial Finance Cor-
poration, I remember to have said
that prior notice may be given,—not
notice of twenty-four hours, or two
days or onme month, but some notice—
and the hon. Minister put in posses-
sion of this information, so that he
may  gather. informatien and say
whether it is true or mot, and state
the other side of the picture. Other-
wise, it will only ‘be one-sided
accusation. It may be that there may
be justifiable ground for acting in @
particular manner, or the infomation
itself may not be gquite correct or
accurate. If only one side is repre-
sented, but not the .other side, then
we would not be doing- justice to the
case. Under these circumstances, I
would suggest, -that not only now,
but hereafter also, whichever hon.
Member wants to raise any point in
regard to . dereliction of duty or bad
conduct on the part of a member  of
any: particular statutory bedy or any
high official, shall inform Govern-
ment in advance, so that Govern-
ment may come prepared to answer
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the points. ‘That is under the rules
themselves.

Shri S. S. More: If we make any
speech here, we are privileged, but
supposing, we write to Government,
as you suggest...

Mr. Deputy-Speaker:
Secretary here, give it.

Shri S. S. More: Even then, the
point will -be whether we will be pro-
tected, so far as defamation is con-
cerned. That is our difficulty, and
this is a matter which will have to be
explored.

Through the

Shri Velayudhan: In the course of
your clarification, you said that the
members of the Commission are high
dignitaries. I would very humbly
suggest that there are no high digni-
taries in India. Even the President
cannot be called a high dignitary.
(Interruptions).

Sardar A. 8. Saigal: There are.

Sari C. R Narasimhan: High autho-
rities.

Shri Velayudhan: We are not in an
empire.

Mr. Deputy-Speaker: Hon.
bers may leave it at that.

Shri M. S. Gurupadaswamy: I now
come to my next point. I do not
want to go into this point any fur-
ther. My next point is this. The
Commission said at one stage that if
there is unanimity on any particular
constituency, if the public and the
associate members are all agreed
on any particular proposal for de-
limitation, then they would adopt
that proposal.

Mem-

Mr. Deputy-Speaker: Let me
clarify the position. Am I to under-
stand that the hon. Minister does not
intend to intervene today?

Shri Biswas: On this? I am not in
a position to reply today.

Mr. Deputy-Speaker: I have heard
it said by the hon. Minister of Pur-
liamentary Affairs several times, that

187 P.S.D.
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if, in the normal course, the work is
not completed, but is postponed. to
the afternoon, very often he finds it
difficult to have quorum, and: there-
fore, he would not take the responsi-
bility. If the hon. Minister wants to
have his right of reply tomorrow
afternoon, who is to be responsible
for the quorum?

Shri Velayudhan: He will oe
responsible. (Interruptions)

Shri Biswas: I should be quite pre-
pared to come in the evening and
give my reply.

Mr. Deputy-Speaker: That is true.
But I can sit here only when there is
a quorum.

Shri Biswas: Quite so. but I cannot
undertake to provide a quorum.

Mr. Deputy-Speaker: Therefore, 1
shall call upon the hon. Minister to
reply now. But my difficulty is this.
I have no objection to give an oppor-
tunity to the hon. Minister to
reply tomorrow. But since tomorrow
morning is intended for the Salaries
and Allowances of Members of Par-
liament Bill, this can come up only
in the afternoon. I find that the
hon. Minister of Parliamentary
Affairs is just here. He can settle
the issue.

An Hon. Member: The written
reply may be circulated. (Interrup-
tions)

Mr. Deputy-Speaker: I shall now
call upon the hon. Minister to reply,
and he can say what he wants. If he
says anything regarding adjourn-
ment, I shall consider. If he wanis
to reply now, he can reply, or if he
wants adjournment, we shall have to
consider it. (Interruptions)

Shri  Sarangadhar Das: Two
minutes for me.

Shri Damodara Menen (Kozhi-

kode) rose—
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Mr. Deputy-Speaker: Order, ordér.

Shri Biswas: At a much earlier
stage in the debate, I had asked for
time, if I were to make a reply ‘o all
the various points which have been
raised on the floor of the House.

So if I have to reply now. it wiil be
in very general terms.

Mr. Deputy-Speaker: Let the hon.
Minister not be under the impression
that I am not going to allow time. I
am prepared and the House is also
willing to hear him by way of reply.
But tomorrow there is the Salaries
Bill—it has to be passed. The other
people wanted to have this discussion
concluded before the 17th. So iet
there be no misunderstanding about
this matter. Unless the Government
are willing to allot or ask for, a
particular day or time when  they
will be ready with quorum, I am not
prepared to adjourn this to any other
day. Now there is time and the hon.
Minister can reply. But if he wants
to do it tomorrow afternoon, as he
has suggested to me, the responsi-
bility for getting the quorum is
entirely upon him and the Govern-
ment. (Interruptions)

The Minister of Parliamentary
Affairs (Shri Satya Narayan Sinha):
The House is aware that tomorrow 1s
a half-day, it being a non-official day
for Resolutions. So we have got 1}
hours for official business. Tomorrow
the Salaries Bill is going to he consi-
dered by the House; it is more or
léss a non-official Bill. According to
the decision of the Business Advisory
Committee two hours were allotted to
if ‘and the House also stands com-
mitted to it.” We can just finish the
official = Bill and then take this vp.
g8ut [the difficulty....

Mr. Deputy-Speaker: The hon. Law
Minister says it will he in the after-
noon. .
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Shri Satya Narayan Sinha: There

are only two alternatives. Either

out of these 24 hours which will be
left for non-official business, half an
hour or 15 minuteg might be taken
for the hon. Law Minister to reply,
or if that is not agreeable to the
majority of the Members of this
House, the next alternative will be
that we have to sit on a day in the
afternoon before the 17th and finish
it. In that case, we might sit in the
afternoon for half an hour or so and
we shall try to have the quorum.

Shri Radhelal Vyas: There is one
more alternative. We may do away
with the question hour one day.

Mr. Deputy-Speaker: I am not
going to do that.

Shri L. N. Misara (Darbhanga
cum Bhagalpur): We must have the
question hour.

Mr. Deputy-Speaker: Tomorrow
afternoon we may sit at 4 p.m.

Shri Satya Naryan Sinha: May I
suggest that instead of 4 p.m. it be
5 p.m.? If hon. Members are willing,
they might come for half an hour ard
then go.

Mr. Deputy-Speaker: How long
does the Minister expect to take to-
morrow?

Shri Biswas: About half an hour or
three quarters of an hour.

Mr. Deputy-Speaker: At the most
one hour. Regarding the Hindu
Marriage and Divorce Bill. I will
call upon the hon. Minister at 12.45
to reply.

The Minister of Commerce and
Industry (Shri T. T. Krishnamachari):
There is one other item before us—a
formal item.

Mr. Deputy-Speaker: Very well.

Shri M S. Gurupadaswamy: ‘The
Commission framed the proposals
and placed those proposals before us.
We discussed those proposalg and
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ing public opinion. It was intended
that public opinion should be invited
on those proposals, and we were also
informed. But this is what happen-
ed. In cases where there was absolute
unanimity among the ‘public and
among the associate members and
even after the Commission had
agreed before ug that they had po
objection and they completely agreed
with the associate members and the
public, they came back to Delhi and
issued the final order of delimitation,
changing all these things. So I want
to know for what purpose putlic
opinion was taken.

Mr. Deputy-Speaker: Do they not
keep minutes of the proceedings of
the meetings?

Sari M. S. Gurupadaswamy: There
are minutes. There is mention that
there was unanimity of opinion both
among the public, and among the
associate members about certain pro-
posals regarding constituencies. Still,
at the time of passing the final
orders, they have changed and dis-
figured the constituencies. I wrote a
letter to them asking them why they
have done so in one particular .case
and why they have done such and
such a thing in another particular
case. Then they replied: “We do nct
want to assign reasons. The Com-
mission has thought it fit to change.”
That is the reason they have given to
me. Then, for what purpose Wwas
the public called for? For what
purpose were the associate mem-
bers invited? What was the use
of it? The whole thing became
farcical. The Commission acted in a
fashion which created in our mind
the impression that it has not acted
demdcratically, responsibly and to
the satisfaction of all the associate
members and to the satisfaction of
the public. So, finally, I say that the
final orders which they have passed
in respect of certain States should be

.- reopened again. The whole matter
should be reopened and it should be
discussed once again. For this pur-
pose. we want the amendment of this

consisting of all the party leaders
may be constituted for this purpose
and the whole matter should be dis-
cussed by them de novo. The final
orders passed by the Commission
should be entirely reviewed by the
Parliamentary Commission. I again
emphasise that a Parliamentary Com-
mission should be established and an
amendment should be moved for this
purpose. Unless this is done, I think
we cannot accept the proposals of the
Delimitation = Commission, as the
orders issued by them are not fair
and impartial. I say that *he De-
limitation Commission have n~{ done
their work properly and fairly.

Shri Ganpati Ram rose —

Mr. Deputy-Speaker: How can the
hon. Member claim a right? 1If I do
not call him, he cannot stand up and
speak. Again and again, I have been
noticing this. It is only just now that
he handed over a slip. Am I to
follow the rules or merely be guided
by the hon. Member. merely iecause
he talks loud?

Shri Damodara Menon: The pur-
pose of the debate, as I understand.
is to invite the attention of the De-
limitation Commission to some of the
suggestions and views of the Mem-
bers regarding the way in which they
are to do their work or on the work
that has been done so far, and also
to invite the attention of the Law
Minister to the necessity of bringing
these matters before the attention of
the Commission.

Regarding the delimitation orders
which have been finalised, probably
the only remedy is by an amendment
of the Act or by a fresh Bill to
change them. But my proposition is
this. Regarding those delimitation

proposals which are tentative, those
which have slready been placed
before the public. I have to suggest

_that the hon. Minister must bring

this matter before the Commission
that more time must be given to us.
As has been said now, 17th May Is
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the last date. Most of the Members
of Parliament are here. It may rnot
be possible for us to go to Madras
before the 17th and place before the
Commission our views, because, this
is a matter in which not only our
objections must be submitted to the
Commission but we must also submit
before them positive alternate pro-
posals. All that requires time, and
my suggestion, therefore, is that the
Minjster must see that the Commis-
sion -extends the time for inviting
public opinion in this matter.

It has been already pointed out
that the proposal regarding Madras
State requires a lot of amendments.
I come from Malabar. In that
district, I say that the Commission’s
proposals, the tentative propesals,
require a lot of amendments. They
have been dome in a haphazard
manner. Some constituencies have
been totally mutilated. I come from
the Kozhikoda constituency. It has
been mutilated beyond recognition.
More than half of that constituency
has been added toc the Ernad taluk
and another portion has been added
to another taluk, with the result that
the present constituency has ceased
to exist. In doing so, the Commission
hag not given proper consideration to
such matters as geographical conti-
_guity and all those -factors which are
mentioned in the Act itself. Section
8(e) of the Delimitation Act says:

“(e) all constituencies shall, as
far as practicable. consist of
‘geographically compact areas,
and in delimiting them, regard
shall be had to physical features,
existing boundaries of adminis-
trative units, facilities of com-
munication and public conveni-
enge:”

1 want to bring one instance to the
notice of the hon. Minister. Wyanad
i8 a hilly taluk and to that Nada-
puram. an area in the Kurumbarnad
taluk is added. If we look at the
map of Malabar, probahly, they: will
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appear as geographically contiguous
areas but they are divided by im-
passable mountains and if one is to
reach Wyanad from Nadapuram one
will have to go to Calicut or to Telli-
cherry and then go by another route.
Actually, there is no geographical
contiguity.

I wish to bring to the notice of the
Commission another matter. A refer-
ence was made by Shri Velayudhan
to that. Previously, in Malabar one
seat was allotted to the scheduled
castes. Now, that has been tzken
away. The number of seats in the
Malabar district bas been raised frcm
six to seven. In spite of that, the
seat for the Scheduled Castes has
been taken away: that is injustice
done to them You will find in the
Act that in reserving a seat, it has
been specifically stated that care
should be taken to distribute the
reserved seats in different areas of
the State. The Malabar coast is a
particuiar linguistic area. When you
are taking away a seat reserved for
Harijans in that State, you are really
doing something which is unjustifi-
able. I understand that this has
been given to Ramnad. When the
number of seats has been raised, it
was not because there has been an
increase in the number of the other
commurities alone but also of Hari-
jans. It is preposterous that this
has been done. Therefore. especial-
ly regarding Malabar the tentative
proposals of the Commission require
a lot of amendment. I hope that the
Minister will see his way to impress
upon the Commission that they must
give more time and vrover facilities
to Memberg of Parliament to place
their views before the Commission.

1 want to say cne word more. In
these matters, I agree with the other
Members also that this Parliament is
a supreme body and must have a
final voice. But, I also feel that we
should not unnecessarily interfere with
the Commission. The Commission is
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an independent body set up by Far-
liament and in doing their work, we
must have some faith in the way
they carry on the work. If the Com-
mission is not doing its work proper-
wv and if there are irregularities, of
course. we can ventilate those griev-
ances and s.> that they work proper-
ly. For that the proper forum is
the Parliament. I hovoe the hon.
Minister will take note of the views
expressed here and see that the Com-
mission adapts itse’f to the sugges-
tions made on the floor of the Huuse.

Mr. Deputy-Speaker: The hon.
Minister will reply tomorrow evening
at five o’clock so far as this matter is
concerned.

COFFEE MARKET EXPANSION
(AMENDMENT) BILL. 1952

Mr. Deputy-Speaker: The House
will now take up legislative business.

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
1 beg for leave to withdraw the Bill
further to amend the Coffee 1Tarket
Expansion Act. 1942.

The reason is merely this. The Bill
has been before the House for more
than a year and a half. Certain
changes were necessary. But, most of
these changes could be made later
in the Select Committee but
there will be a certain amount
of procedural difficulty with re-
gard to one particular change,
namely, we have suggested that
the cess that should be levied
by the Coffee Board should be raised
and for this we have to get the sanc-
tion of the President. So, I have
obtained the sanction of the Presi-
dent and, if the House will permit
me to withdraw the Bill, I shall be
moving another Bill in which we ave
putting in this provision amongst
others for levying a higher rate of
cess for the necessary sanction has
been obtained.

Mr. Deputy-Speaker: Is it annex-
ed?
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The Minister of Commerce (Shri
Karmarkar): Y-»s; it is annexed.

Mr. Deputy-Speaker: The question
is:

“That leave be granted to
withdraw the Bill further to
amend the Coffee Market Expan-
sion Act, 1942.”

The motion was adopted.

COFFEE  MARKET EXPANSION
(AMENDMENT) BILL

The Minister of Commerce and In-
dustry (Shri T. T. Krishnamachari):
I beg to move for leave to introduce
a Bill further to amend the Coffee
Market Expansion Act, 1942,

Mr. Deputy-Speaker: The question
is:

“That leave be granted to in-
troduce a Bill further to amend
the Coffee Market Expansion
Act, 1942.

The motion was adopted.

Stri T. T. Krishnamachari: I intro-
duce* the Bill

HINDU MARRIAGE AND DIVORCE
BILL—Contd.

Mr. Deputy-Speaker: The House
will now proceed with the further
consideration of the motion moved by
Shri Biswas on the 10th May, 1954,
in respect of the Hindu Marriage and
Divorce Bill.

Shri Tek Chand (Ambala-Simla):
May I make a submission? I had not
quite concluded ‘miy submissions
vesterday, and if I were to be given
a few minutes more I will feel grate-
ful that I may at least be able to
finish my unfinished say.

Mr. Deputy-Speaker: Yesterday, it
was said definitely that I will call
upon the Law Minister, that all dis-
~ussion regarding this Bill was over

*Introduced with the . recommenda tions of the Presicient.
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except for the reply of the hon.
Minister. 1 do not intend going back
on what I said.

The Minister of Law and Minority
Affairs (Shri Biswas): I shall be very
brief in my reply. There is only
half an hour left. There are only
just a few general points which I
shall advert to.

I believe I have reason to be satis-
fied with the reception which  the
Bill has met with in this House.
There has been, first of all, a com~
plaint of delay in bringing this mea-
sure before Parliament. Well, Sir.
I do not know if my lady friends.
who have made this complaint should
labour this point. It is like flogging
a dead horse. We have now got a
nhorse which is very much alive and
kicking. Apply your whip so that
the horse may be stirred into activi-
ty, but without giving any kicks. The
Bill is going to the Joint Select Com-
mittee. Try to improve the Bill in
every possible way, SO that it will
meet the desires and expectations
of hon. Mecmbers here.

After dealing with this preliminary
objection, I go to the other points
which were made. There was forth-
right opposition to the Bill, I be-
lieve, only from two hon. Members.
One was from the Jan Sangh repre-
sentative, Shri U. M. Trivedi. And
the other was from Shri Tek Chand.
If I may refer, Sir, to your attitude,
I will not say it was half-hearted
opposition, I will say it was half and
half—probably a little less than that.
Because, you supported monogamy
whole-heartedly. As regards divorce,
you only wanted to suspend it for
five years. That was mnot whole-
hearted opposition. So I think it
was less than fifty per cent.

Let me come to the opposition like
that which came from my hon.
triend Shri Pande. The question
was asked as to why this Bill was
brought forward when there was a

13 MAY 1954

and Divorce Bill 7374

Special Marriage Bill. The answer
is very simple. The Special Mar-
viage Bill applies to all. It is uvn an
all-India basis. This is a Bill for
Hindus. It is quite true that Hindus
will be able to marry under the Spe-
cial Marriage Bill when it becomes
law.

Shri Tek Chand: Get their mar-
riages registered.

Skri C. D. Pande (Naini Tal Distt.
cum Almora Distt.—South West cum
Bareilly Distt.—North): A common law
would have been better.

Shri Biswas: There is nothing to
prevent any two Hindus marrying
under the ordinary law. This Bill
seeks to amend the ordinary law so
as to make certain portions of it
compulsory. In other respects this
Hindu Marriage and Divorce Bill is
optional. I shall come to that in de-
tail presently. But. as regards mono-
gamy, if this Bill becomes law, every
Hindu marriage must be a mono-
gamous marriage. In order mainly
t0 secure that object, it is necessary
to have a separate Bill. For that
purpose I say a separate Bill is ab-
solutely essential, and the mere fact
that there is another Bill which per-
mits marriage between two Hindus
and will secure monogamy, is not
enough. We want to make monogamy
compulsory as a rule of law for all
Hindu marriages. That is the ob-
ject which I am explaining.

Shri Nand Lal Sharma (Sikar):
Monogamy means one at a time?

Shri Biswas: Then comes the op-
position which was voiced by my
friend Sardar Hukam Singh. He
sald that this Bill was entirely diffe-
rent from the Bill which was includ-
ed in the Hindu Code. That was
compulsory. whereas this Is permis-
eive and that is why opposition has
now subsided. If T may say so with
respect. my hon. friend is mistaken.
He need only refer to......

Sardar Hukam Singh (Kapurthala-
Bhatinda): I said, that T welcomed it.



7374 Hindu Marriagé

shri Biswas: As a matter of fact
you were trying to belittle the fact
to which I drew attention. Although
there was so much opposition at
that stage, there is not much
opposition at this stage. That
is the point I am explein-
ing. He said that that was
compulsory and, therefore, there was
so much opposition. If you now
bring forward a compulsory measure,
do you think that there will be
similar opposition? This Bill is not
different from the other. The word
‘may’ is no doubt used in clause 5.
Clause 5 reads:

“A marriage may be solemniz-
ed between any two Hindus, if
the following conditions are
fulfilled..

The word ‘may’ does not mean that
it'is open to two Hindus to disregard
these conditions when they  marry.
In the other Bill there was provi-
sion for sacramental marriage and
also for civil marriage, both embodied
in the same coge. Tkat was the idea
and therefore it was said that a
marriage may O celebrated by
Hindus either according to civil mar-
riage procedure or according to the
sacramental procedure. Therefore it
was different in form onmly, otherwise
it was just the same so far as the
ardinary law of Hindu marriage is
concerned. You will compare the
provisions of the one ‘with those of
the other, and you will find that they
are just the same. Therefore, this
Bill retains its old character, and
still the fact remains that there has
not been so much opposition.

I have tried to distinguish the
different kinds of opposition. With
regard to the first category,—those
who were opposed to this on princi-
ple, Members like Mr. Trivedi, my
friend over there representing  the
Ram Rajya Parishad and Mr. Tek
Chand......

Shri Tek Chand:
sanity.

Shri Biswas:...of which he has the
monopoly, and I wish him all luck.

Representing
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—I will not make the vain attempt
and try to reconcile the irreconcila-
ble. They have their eyes and ears
open, but if they choose to ~ keep
them closed I cannot help it. They
will refuse to take note of the chang-
ing conditions; they will live in the
dead past and they will not open
the windows of their minds just to
receive new light which is there.

Sir, where there is a wrong there
must be a remedy. This may uot
oe possible in every case, but where
it is possible, it must be allowed.
If there are cases in which people
feel after marriage that they are not

" happy and their lives will be doom-

ed if they live together, it will not
oe right to force them to live togetker.
If there are such cases. it is just
as well that the law should provide
for a remedy. The cry has been
raised that this will mean disruption
of Hindu society. Sir, I have uot
such a poor idea of Hindus, Rindu
society or Hindu religion. Hindus,
Hindu society and Hindu religion
have withstood the shock of centu-
ries. :

Shri Nand Lal Sharma: Not on
account of you or these ideas.

Shri Biswas: And, neither my
friend Mr. Nand Lal Sharma, nor
Mr. Trivedi could weaken the vita-
lity of Hindu society.

‘ You, Sir, if I may say so with res-

Shri R. K. Chaudhuri (Gauhati):
On a point of information, would
the hon. Minister tell us that the
question of divorce should always
accompany the monogamy idea?
Cannot you have monogamy with-
out divorce?

Shri Biswas: I know that the Catho-
lics, for instance, have monogamy, they
have no divorce. I am not sug-
gesting that you cannot have mono-
gamy without divorce. As an ab-
stract .proposition, it may be possible.
Look at the problem from the prac-
tical point of view. You are intro-
ducing monogamy for the first time
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amongst the Hindus. If that is so,
it is only right and proper that you
should also concede the right of
divorce.

You, Sir, did not say that divorce
should not be allowed at any stage.

For five years:—that is what you said.

Shri R. K. Chaudhuri: Let us have
five years.

Shri Biswas: Therefore, it will not
do to say that there must not be
divorce at all. After all, do not
forget that merely because the right
of divorce is recognized in this law,
every wife or every husband must
perforce go to the divorce court,
We do not want that. We want to
prevent it. It is because we want
to prevent it that we are giving this
right to them. It is common human
experience that if you say to child-
ren, you will not have it, at once
they will clamour for it. Even
adults are not free from this weak-
ness. If you give them this right, in
the first flush, there may be a num-
ber of applications for divorce. Ul-
timately, when they know that they
have got the right, they will them-
selves be loth to exercise that right.
That is the experience in other
countries. There is no reason why
this should not happen also with the
of the

Hindus. From the granting
right of divorce, it does not fol-
low that at once you rush to the

divorce court. So far as women are
concerned, it is not likely that they
would take such a step. After all,
many of my hon. friends have sug-
gested that unless women are able
to stand upon their own legs, unless
they are economically independe_nt,
they will not sacrifice their own In-
terests by forsaking their husbands.
I am quite free to admit that if a
woman has some other man in view
and there is a difference between her
and- her husband, she will go to the
divorce court just to get rid of the hus-
band. That is a different matter,
otherwise, if we assume that persons
wiil behave like normal human heings,
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we need not be afraid that divorce
will be resorted to in a very large
‘measure. Our ladies are educated
now. We are having a larger spread

of education among both men and
womer,
Dr., Suresh Chandra (Auranga-

bad): What is the percentage of edu-
cation?

Shri Biswas: Higher
before, at any time in India’s his-
tary. We want that education
should be as widespread as possible.
Everything cannot be achieved over-

than it was

night. We have to wait. We are on
the march. Therefore, I say that
when our people are getting edu-

cated, they will see for themselves
what has been the experience of
other countries where divorce has
been in force for centuries. Look
at the West; look at America; look
at Europe. Married life has not been
happy in spite of divorce. They
will see for themselves what are the

things which, in spite of divorce,
have not made for happy married
life in those countries.

Shri Tek Chand: Disorces have

made marriages unhappy there.

Shri Biswas: Therefore I say that
our men and women will take a
lesson from those countries and desist
from going to the divorce courts if
they can help it.

Shri Lokemath Mishra (Puri):
Are you then going to teach them a
lesson?

Shri Biswas: I want to give them a
right. I do not want to deny even
in a single case a right which they
want.

1 M.

Shri Nand Lal Sharma: The right
to fall into a pit.

Shri Biswas: Do you think that

the divorce courts would be flooded
with applications if there is this
right and that our ladies would,
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with eyes open, jump from the fry-
ing pan into the fire? It will not be
so.

Shri Lokemath Mishra: On a point
of information.

Mr. Deputy-Speaker: The hon.
Minister does not give way.

Shri Biswas: There are only fifteen
minutes more, and if I am interrupt-
ed...

Mr. Deputy-Speaker: Let him go
on uninterrupted.

Shri Biswas: I say we do not know
if our ancient law-givers came back
to life today, whether or not they
would themselves have insisted on
divorce as a rule of law. As a
matter of fact. what was the state of
things in those days? We know how
strict the texts are. the rules of
morality, the rules of chastity, of
paternity, maternity and so_on. And
in spite of that we do find that
different kinds of sonship had been
recognized, different kind of marri-
ages had been recognized. What for?
Because our shastra-givers wanted to
keep pace with the changing condi-
tions. If they found that irregular
relations were established between
two persons of opposite sexes, for
the sake of the children or whatever
it was. they said: “Very well, let
this be marriage. Let them not roam
about in society as if they were un-
touchables.” They recognized those
marriages as legal marriages. Though
they are not approved marriages—
disapproved marriages—but still they
are marriages all the same. That is
the spirit in which our law-givers
laid down these rules.

My hon. friend Mr. Nayar was
waxing eloquent. He thinks that if
he made a tirade against our an-
cient law-givers, that was the highest
form of patriotism he could display.
A little knowledge is a dangerous
thing—and he was quoting texts not
understanding what those texts
meant. (Interruption) The texts
were a part of an integrated system

187 P.S.D.
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of Hindu law, Hindu religion and

Hindu morality. Everyone knows,
even a tyro who has read even a
single page of Hindu law knows,

that what is known as Hindu law
was a mixture of law, morality and
‘religion. So, merely because in
some text Manu says you must marry
a girl having these qualifications, it
is a great mistake to pour ridicule
on that and so on.

My friend Shri Tek Chand says:
“If you have monogamy, if you have
this divorce. an army of unwanted
men, an army of unwanted women,
an army of unwanted children would
come into existence.” Have we not
got the unwanted list even today?
Have we not got any number of un-
wanted men, any number of unwant-
ed women, any number of unwanted
children? We want to give them a
legal status. If there are unwanted
men, unwanted women and unwant-
ed children, let them be perscns
with a legal status. That is the
object.

Shri R. K. Chaudhuri: I do not
want to interrupt the hon. Minister,
but on a point of information, who
will take charge of the divorced men,
young and old?

Shri Biswas: The divorced woman
will decide that for herself. As a
matter of fact, if she has been guilty
of conduct which will justity a
divorce, that woman will have to
suffer for it. There is no question of
anybody taking over charge.

Shri R. K. Chaudhuri: I am speak-
ing about the men. (Interruption)

Mr. Deputy-Speaker: If hon. Mem-
bers will keep a little patience and
there is not so much noise, the hon.
Minister need not be strained to this
extent to speak.

Shri Biswas: After all, what is the
object of marriage?—there should be
peace and harmony in the family.
What will make for peace and har-
mony is not quarrel, friction and all
sorts of things like that. On the

-
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other hand, if you say, separate
under proper conditions, that will
make for greater peace, greater hap-
piness in the house, in the home. The
question is this. You grant divorce.
Much depends upon the conditions
on which divorce is to be allowed.
In modern Russia, the law of divorce
is this. Formerly, they said, divorce
by consent will be there. You have
to apply fer a certificate of separa-
tion, and you have to go and state
that fact. Now, of course, they have
abolished that and substituted a
differeat system, and that system is
this. You may divorce and separate
by consent, but then you have got
to go to a court. You need not speci-
fy any grounds in your petition; you
merely state that you want to sepa-
rate, and you place all the facts be-
fore the court, and leave it to the
court to decide whether there should
be a divorce or not. In coming to
a decision, the court will consider
what provision has been made, and
whether adequate provision has been
made or not, for the children. So,
you see that even in Soviet Russia.
they have adapted .their laws accord-
ing to changing conditions and needs.
Why should we not do the same?
“We have had numerous complaints.
Also, we have had a very Wwide de-
mand for divorce, it may be, from
a certain section of the community.
1 do not, for one moment. want to
say that there is a universal public
demand. 1 do not go into the ques-
tion whether this was an issue in
the election ‘manifesto of the Con-
gress. Some say, it was in the mani-
festo, and some say, it was not.
Leaving that aside, for that does not
matter now, I would like to say there
has been a demand, and we must
not forget the fact that the urge for
reform in social matters does not
always come from the whole com-
munity. It is not always mass ini-
tiative which leads to legislation of
this kind. It is only the enlightened
section who ask for it; it is those
who have actually suffered fhat
bring their suffering to the notice of
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Government or to the notice of the
public. Then, the public take up
the matter, and the result is law.
There is nothing wrong in it. It is
absolutely wrong to suggest that un-
less there is a universal demand, legis-
lation should not be introduced. I
am quite willing to admit that in
order that social legislation may suc-
ceed, you have got to carry the com-
munity with you, and carry thle coun-
try with you. That condition must
be there. Well, try it, and see. I
believe, in this matter, judging from
recent reactions. we shall be able
to carry the people at large with us.
Let us try; if we fail. this law auto-
matically becomes 'a dead letter, and
you need not worry about it. So,
give the law a dog’s chance, I say,
—to put the matter in the lowest pos-
sible form. Give it a chance., and
if there are any improvements to be
effected. the Joint Select Committee
is there, and I shall leave the matter
entirely free to the members of the
Joint Select Committee.  They can
shape this legislation in any way they
like. I did the same thing in con-
nection with the Special Marriage
Bill. I did the same on the floor
of the other House also, and I gave
them free votes. because I thought
this was social legislation.  They
did pass certain amendments, which
1 did not like, and about which I
was not happy. I stated that open-
ly on the floor of the House. and
incidentally I may say, that although
1 gave them free vote, because I also
had the temerity to state my personal
views., which were against the amend-
ments which were moved, I was slan~
dered. It is difficult to please all, or
to please any on all matters.

Mr. Deputy-Speaker: The hon. Min-
ister has yet a chance.

Shri Heda (Nizamabad): Moreover,
he is representing the Government,
and he is not simply a person. (In~-
terruptions)

Shri Biswas: I am quite willing.
The Government's view is there. It
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‘was there in the Bill as it emerged
from the Select Committee. But was

I not entitled to tell the House, look

here, 1 stand by this, but this is my
personal view? If anyone is at-
tracted to my personal view, if any-
body has so much respect for me,
which I very much doubt, why should
1 object to that? (Interruptions)

Dr. Ram Subhag Singh (Shahabad
South): We have the highest regard
for you.

Shri Biswas: Merely on the theory
-of indissolubility of marriage under
the Hindu Law. why should we deny
the relief to those who ask for re-
lief, and who deserve relief?

Sir, there is just one fact which I
-wish to refer to. In the ancient days,
there was no law particularly in the
modern or Austinian sense of the
term. The texts were there, the
.shastras were there. They said:

gfe.  wfv: s,
ey 9 fyay s

What are the sources of law?
.Shruti is revelation. Then Smriti—
revelation reduced to writing. Then
there is Sadachar—look at their
vision, their foresight. In spite of
the fact that divine texts were there,
they said that allowance must also
be made for actual customs which
.must not be ignored. They also say:

e 9 o gqem:

What appeals to you should be
followed. If your conscience tells
you that that is the right course, you
are free to follow that course of
action. And mind you, these injunc-
tions, all these dicta were laid down
not as a compulsorv thing. They’
were there and they became a part
of the law in the modern sense be-
cause of the willing allegiance of
millions of Hindus tn these texts
-which were not laid down as compul-
sory texts. So that Hindu law was
following this course of development
‘throughout its history except when
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the British came. The British came
and—I shall assume—for good pur-
poses they said: ‘We do not know
about this. It is much Dbetter to
leave the Hindus and the Muslims
to be governed by their own person-
al law’. That gave a certain amount
of rigidity and that really stereotyp-
ed the Hindu law for these two cen-
turies. It stood in the form in which
it was when the British came. Even
so, owing to changing conditions, the
courts could not resist, I do not say
the temptation, but the necessity,
of having to make some provision for
these changing conditions. That is
why the Privy Council decisions
have made an inroad into the mitak-
shara joint family in respect of many
matters. I say those days are gone;
thhe dark days of subjection are
gone. We are a free people, we can
now shape the law as we please.
Let us go back to the old times, let
us lay down certain principles of
conduct and leave it to them as free
and independent sons and daughters
of India, to follow the advice which
we give. That is the best thing.
Let us try that. I in fact heard a
suggestion that we should go back
te those days, scrap all these laws
and leave it to our people in their
own wisdom to follow the advice or
injunctions which were 1laid down
for us by our elders. That means we
must have some faith, some respect
for our elders, but in schools ang col-
leges, nowadays they call their fathers
old fools—a very wise thing!—not
knowing that their sons will call them
even greater fools!

So we have to lay down something,
unless we have come to that millenium
about which everybody speaks. The
reason is this. We have got to make
provision for abnormal cases. If men
and women behave like normal beings,
you do not require law. You do not
require the Indian Penal Code if peo-
ple do not commit offences. Because
of these abnormal cases, these aber-
rations from the normal standards.
the law has got to step in. So also in
the case of marriage, because if there
are cases of aberration, they have got
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to be provided for. So long as law
has got to find a place in our national
economy, that has got to be provided.

Just one minute more about econo-
mic independence.

Shri C. D. Pande: He may continue
tomorrow.

Shri Biswas: It is about economic
independence. I will finish now. So
far as Government are concerned,
economic independence not merely for
men but also for women is their ob-
jective. There is no doubt about it.
So far as women are concerned, most
of the speakers who have spoken
about it think that economic indepen-
dence is obtained if the Jaughter
shares in the family inheritance.
That will not do. One of the
speakers pointed out that in
connection with marriage, the econo-
mic independence which is desired is
this: the wife must come to share
with the husband the husband’s pro-
perty. 1 would also say that the hus-
band should share the property of the
wife. Both should share each others
property. It is no use saying that
women are the slaves of men in some
places and in other places men are
the slaves of women. These exag-
gerateq statements carry us nowhere.
So, we have got to take the picture as
it is, with all its bright spots and with
all its dark spots and try to change
the outline of the picture in such a
way as will conform to our accepted
notions of what is right.

Pandit Thakur Das Bhargava: May
1 know whether efforts will be made
to give practical shape to the views
which the hon. Minister has given—
that the husband and wife should
share together the property at the
time of marriage.

Shri Biswas: That is my view. In
fact, 1 was wondering if I should not
have a general law which will apply
not merely to Hindus but to all, and
will provide that upon marriage there
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should be equal distribution of pro-
perty between the partners. That is
in my mind. I have been thinking
about it.

Mr. Deputy-Speaker: I will place
this motion before the House for its
acceptance or rejection. The gquestion

“That this House concurs in
the recommendation of the Coun-
cil of States that the House do
join in the Joint Committee of the
Houses on the Bill to amend and
codify the law relating to mar-
riage and divorce among Hindus
and resolves that the following
members of the House of the peo-
ple be nominated to serve on the
said Joint Committee, namely—
Shri N. Keshavaiengar, Shri Gur-
mukh Singh Musafir, Shri Ranbir
Singh Chaudhuri, Shri S. V. Rama-
swamy. Shri Narendra P. Nath-
wani, Shri Jayantrao Ganpat Nat-
awadkar, Shri Fulsinhji B. Dabhi.
Shrimati Tarkeshwari Sinha.
Pandit Dwarka Nath Tiwary,
Shrimati Anasuyabai Kale, Shri*
H. C. Heda, Sardar Amar Singh
Saigal, Shri Suriya Prashad.
Shrimati Ila Palchoudhuri, Shri
Nibaran Chandra Laskar, Shri T.
Sanganna, Pandit Sheo Narayan
Fotedar, Shri Paidi Lakshmayya,
Shri Ram Sahai Tiwari, Shri
Panna Lal, Shrimati Uma Nehru,
Shrimati Renu Chakravartty, Shri
Bijoy Chandra Das, Shri Durga
Charan Banerjee, Shri V. Veera-
swamy, Her Highness Rajmata
Kamalendu Mati Shah, Shri B. S.
Murthy, Shri K. S. Raghavachari,
Shri Nand Lal Sharma and Shri
Digvijaya Narain Singh.”

The motion was adopted.
Mr. Deputy-Speaker: The House

will now stand adjourned and meet
again at 8-15 a.M. tomorrow.

The House then adjourned till
Quarter Past Eight of the Clock om
Friday, the 14th May, 1954
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